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s Report of Himachal Pradesh State Pollution Control Board (HPSPCB) in

© et

cumpliance of the order dated 15.02.2024 passed in M.A. No. 88 of 2023 in
0O.A. No. 116/2023; Gopal Sharma V/s State of H.P. & Ors.

1. Background and Orders of Hon’ble National Green Tribunal:

A Supplementary Report in the matter related to violation of environmental norms by a
Pharmaceutical Company namely M/s Acme Formulation Ltd in OA No. 116/2023; Gopal
Sharma V/s State of HP & Ors. was filed by Regional Officer, HPSPCB, in terms of the
directions of Hon’ble Tribunal contained in the Order 15/12/2023. The said report was found to
be deficient by the Hon’ble National Green Tribunal, on the following issues:

i.  Details of water intake by the unit.

ii.  Details of effluent generated from the unit.

iii.  Details of the ETP/STP that was established to treat the above effluent.
iv. - Details of upgradation of the ETP to treat the additional waste water that is generated on

account of proposed expansion.
v.  Quantity of effluent that is being transported to the CETP from 21.11.2023.
vi.  Quantity and details of treated waste water that is utilized/discharged prior to 21.11.2023.
vii.  In the Consent to Operate dated 02.01.2024 the typographical error indicated at the table

titled details of “effluent treatment plant to be rectified”.
viii.  Waste water quality analysis to indicate the analysis report of various pollutant chemicals and

other pharmaceutical compounds used by the units both at inlet and outlet point.
ix.  The HSPCB will also provide details of the CETP which is treating the effluent transported
from the unit. The capacity of the CETP and water quality analysis.

The following directions were made by Hon’ble National Green Tribunal vide order dated
15/02/2024 -

“3. Hence, we direct the State PCB to file a firesh detail report covering the above
aspect within a period of four weeks. It will also be open to respondent No. 4 to file

objection/response to the said report with two weeks thereafter.”
2. Compliance of the Orders of Hon’ble National Green Tribunal:

The directions were also issued by Member Secretary, HPSPCB vide letter dated 22/02/2024, to
Regional Officer, Baddi, for compliance of the Orders of Hon’ble National Green Tribunal,

Accordingly, in compliance to the Orders of Hon’ble NGT and aforesaid direction received from
the Member Secretary, HPSPCB, the detailed report covering all the points/aspects of Hon’ble
National Green Tribunal with regard to the Industrial Unit under reference namely M/s Acme

formulation Pvt. Limited is submitted as follows:
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Detailed and Point-wise Report by Regional Officer, Baddi, HSPCB

2.1. Consent Status:

The unit M/s Acme formulation Pvt. Limited is located at Gogharwal, Ropar Road Nalagarh,
Tehsil Nalagarh, Distt. Solan (HP). The unit have been engaged in the pharmaceutical

formulation for the manufacturing of tablets and capsules. The Consent to Operate (CTO)

granted to the Unit by HPSPCB under the Provision of Water Act, 1974 and Air Act, 1981 were

renewed for the period from 01/04/2022 to 31/03/2027 vide Consent No.
CTO/BOTH/RENEW/R0/2022/6580249 dated 01/11/2022 in response to the Application no.
6580249 (Annexure-1). The Unit was permitted to produce 1033300000 Nos. Capsules and
10666600000 Nos. Tablets as per above CTO granted by HPSPCB.

Further, the Unit has implemented expansion after obtaining the Consent to Establish (CTE) for
the following capacity of Capsules and Tablets: Capsules: 1,03,33,00,000(Existing) +
30,00,00,000 (Additional)= Total 1,33,33,00,000 Nos; Tablets : 10,66,66,00,000 (Existing) +
1,00,00,00,000 (Additional) = Total 11,66,66,00,000 Nos, besides additions in Utility Section
such as DG Set and Boiler etc. The consent to operate (CTO) for the above capacity after
expansion has been granted by HPSPCB vide Consent No.
CTO/BOTH/EXPANSION/R0/2024/8247329 for the period from 20/05/2023 to 31/03/2024

(Annexure-2).

The authorization under Hazardous Waste Management Rules, 2016 granted to the Unit by
HPSPCB is valid till 31.03.2027 copy Annexed as Annexure-3.

2.2 Details of Water Intake by the Unit:
The fresh water is used by the Unit in various process steps namely mixing purpose, washing of

vessels, floors, cooling purpose and also for domestic purpose.

The Unit has installed one bore-well (Photograph 1 of Annexure-A) with water extraction
capacity of 72 m>/Day, after obtaining the permission of Himachal Pradesh Ground Water
Authority, Shimla vide No.HPGWA-EU-27099 of 2021-22 dated 29.12.2021 (Annexure-4).
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The total maximum fresh water requirement of the Unit before and after inspection is 26
w’/day and 72 m’/day respectively, the break-up of which is summarized in the Sfollowing
Table 1:

Table 1: Details of total water requirement in the plant before and after expansion:

S. No. | Process/Section Before Expansion(m3/day) After Expansion(m3/day)
I Industrial process 9 12
2 Boiler Cooling/industrial 11 30
Cooling
3 Domestic purpose 6 30

The Unit has provided water meters for recording the quantity of the water abstracted from the
borewell (Photograph 2 of Annexure-A). The examination of the water meter data before and
after the expansion of the Unit for the last three years (2021-22, 2022-23 and 2023-24)
indicates that Unit has been abstracting ground ‘water @ 23- 25 m’/day and 50-65 m’/day
before and after the expansion respectively (Annexure-5). This is within the limit of 72 m*/day

as per permission granted by Himachal Pradesh Ground Water Authority, Shimla.

2.3.Details of effluent generated from the Unit:

The maximum effluent generation from the Unit before and after expansion is 15 n’/day and

60 n’/day respectively and break-up of the same is given in the following Table 2.

Table 2:Details of waste water generated from the plant and mode of disposal before and
after Expansion.

S. No. | Process/Section Before Expansion After Expansion
Waste water | Mode of Disposal | Waste  water | Mode of Disposal
generated generated
(m*/day) (m*day)
1 Industrial process | 8 Gardening 15 CETP, Baddi
2 Boiler 3 Gardening 25 CETP, Baddi
Cooling/industrial
Cooling
3. Domestic purpose | 4 Gardening 20 CETP Baddi
Total 15 60




b

The Unit has provided flow meter for recording the quantity of the waste water generation and
disposal (Photograph 3 of Annexure-A). The examination of the waste water flow meter data
before and after the expansion of the Unit for the last three years (2021-22, 2022-23 and 2023-
24) indicates that Unit has been generating waste water @ 15- 16 m3/day and 35-38 ni'’/day
before and after the expansion respectively (Annexure-6). This is within the limit of 15 m*/day
and 60 m*/day before and after expansion respectively, as per Consent to Operate (CTO) granted
by HPSPCB.

2.4. Details of the ETP/STP that was established to treat the above effluent:

The Unit had established an ETP cum STP of 20 KLD Capacity based on Physico-Chemical
Treatment (Physical Treatment) followed by Secondary Treatment (Aerobic Biological

Treatment) and Final Tertiary Treatment, for treatment of around 15 n’ waste water per day,

prior to expansion.

The Primary Treatment involved Effluent Collection, Sewage Collection, Equalization, Flash
Mixing cum Flocculation and Primary Clarification. The Secondary Treatment involved
Biological Treatment in Aerobic Tank followed by Secondary Clarification and Secondary
Outlet Tank besides 04 Sludge Drying beds for treatment of excess activated sludge. The
Tertiary Treatment involved Pressure Sand Filter followed by Activated Carbon Filter and

Treated water storage tank. Details of the 20 KLD ETP cum STP along with Flow Chart is

attached as Annexure-7.

The treated effluent was used for Gardening within the premises of the Unit priov to

expansion.

2.5, Details of upgradation of the ETP to treat the additional waste water that is generated
on account of proposed expansion.

In order to treat the additional water that is generated on account of expansion, the Unit has
upgraded the capacity of existing 20 KLD ETP cum STP to 80 KLD ETP cum STP by
incorporating: One additional Primary Clarifier, One additional Aeration Tank, One
additional Secondary Clarifier and Two additional Sludge Drying Beds.

The component wise details of upgraded 80 KLD ETP cum STP. clearly showing the additions
made to upgrade the capacity from 20 KLD to 80 KLD, are summarized in the following Table

3.
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. Table 3: Component wise details of 80 KLD ETP cum STP, showing additions made in the

cxisting 20 KLD ETP cum STP, to treat additional waste water generated on account cf
Expansion.

S.No. | Component Existing ETP | New additions made to | Upgraded ETP
cum STP (20 { upgrade the existing 20 | cum STP (80
KLD) KLD ETP cum STP to 80 | KIL.D)
KLD ETP cum STP )

Name Qty/Nos. Qty/Nos Qty/Nos

1 Effluent  Collection 01 01
Tank

2 Sewage Collection 01 01
Tank

3 Equalization Tank 02 02

4 Flash Mixer cum 01 01
Flocculation

5 Primary Clarifier 02 01 03

6 Aeration Tank 02 01 . 03

7 Secondary Clarifier 02 01 03

8 Secondary Outlet 01 01
Tank

9 Pressure Sand Filter 01 01

10 Activated Carbon 01 01
Filter

11 Treated Water Tank 01 01

12 Sludge Drying Beds 04 02 06

In the upgraded 80 KLD ETP cum STP, while sewage is fully treated, whereas Industrial
Effluent is given primary treatment and both treated sewage and primary treated Industrial
Effluent are mixed and the mixed effluent complying with the standards prescribed for CETP
Inlet is sent to the CETP through Tankers for further treatment as per agreement signed by the
Unit with the CETP.

The details of the upgraded 80 KLD ETP cum STP along with Capacities of individual
components and flow chart of Effluent Treatment process is attached as Annexure-8.

2.6. Quantity of effluent that is being transported to the CETP from 21.11.2023:

The Unit is transporting the entire quantity of effluent generated, to CETP from 21/11/2023, for .
further treatment. The Unit has installed a new flow meter to record the quantity of effluent that
is being transported to CETP and as per flow meter data, the Unit has transported average 27.3
m’/day, 35.4 m*/day, 34.3 m’/day and 37.8 m3/day effluent in the month of November, 2023,
December, 2023, January, 2024 and February, 2024 respectively. As per Consent to Operate
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(CTO) granted to the Unit by HPSPCB, the Unit is permitted to send 60 m’ effluent/day to
CETP,

2.7. Quantity and details of treated waste water that is utilized/discharged prior to
21.11.2023:

The Unit was generating average 15-16 m’ effluent per day and the entire treated effluent was
being used for Gardening, as permitted in the Consent to Operate granted by HPSPCB.
Month-wise initial and final reading of the flow meter for the effluent generated during 2021-22,
2022-23 and 2023-24 (Upto October, 2023) along with total effluent generated/month and per

day is attached as Annexure-9. No effluent was sent to CETP during this period.

2.8. In the Consent to Operate dated 02.01.2024 the typographical error indicated at the
table titled details of “effluent treatment plant to be rectified”.

The typographical error in the table titled “Details of the Effluent Treatment Plant” has been

rectified and the corrigendum issued in this regard is attached as Annexure- 10. Regional

Officer, Baddi, HPSPCB has also requested the HPPCB Head Office, Shimla to make necessary

changes in the software, to avoid recurrence of this error, in CTOs to be issued in future

(Annexure-11).

2.9. Waste water quality analysis to indicate the analysis report of various pollutant
chemicals and other pharmaccutical compounds used by the units both at inlet and

outlet point:
The grab effluent samples both from the Inlet point (Untreated) and Outlet Point (Treated) of
ETP cum STP were taken on 16/03/2024 and analyzed for the applicable Parameters at HPSPCRE
Laboratory, Parwanoo. The results of the analysis of the samples taken from the Inlet and Outlet

Point of ETP cum STP are summarized in the following Table 4:

Table 4: Results of Analysis for the Samples collected at the Inlet and Outlet of ETP cum
STP

S.No, | Parameters Units Results of Preseribed Limits (For Outlet of
Analysis ETP and Inlet of CETP)
Inlet | Outlet
] pH 8.37 8.26
2 COD mg/l | 2720 | 1024 1000
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) TSS mg/| 992 137 250
4 Total Phosphate | mg/I 1.86 1.15 5
5 Oil and Grease mg/I 8.8 4.8 15
6 Phenolic mg/l 0.292 | BDL 5
Compounds  (as
C6HSOH)
BOD mg/I 1100 | 360 350
8 Arsenic mg/| BDL |[ND
9 Hexavalent mg/| BDL BDL 2
Chromium
10 Lead mg/| BDL | ND
11 Sulphide mg/I 1.2 BDL 5
12 Ammonical mg/| 39.76 50
Nitrogen
13 |EDS mg/| 1133 2100

The Unit was generally found to be complying with the prescribed standards for outlet of ETP
(i.e Inlet norms prescribed for CETP) for all the parameters except COD and BOD, which
were found to be marginally higher than prescribed norms for Inlet to CETP (COD: 1024 mg/l
> 1000 mg/l and BOD: 360 mg/l > 350 mg/l). The necessary instructions have been issued to
the unit to comply with the CETP inlet norms notified by the State Board and to submit action
taken report within 15 days.

Further, the Baddi Barotiwala Nalagarh Industrial Association (BBNIA) has filed a petition in
the High Court of Shimla (CWP No. 4961 of 2021), wherein the CETP inlet norms as per
notification dated 26/12/2019 issued by Govt. of HP (Department of Environment Science &
Technology) in compliance of MoEF&CC Notification dated January 1, 2016, have been
challenged, taking a plea that the environmental clearance has specified condition of treatment
and inlet norms which may be specified by State Pollution Board for units discharging more than
200 KLD and direction has been issued to the State Pollution Control Board Hon'ble High Court
vide orders dated 01/09/2021 and 10/11/2021, had directed not to take coercive action against
them. The copies of petition filed by the industries, Hon'ble High Court Order dated 1/09/2021
and order dated 10/11/2021 and the reply filed by HPPCB before the Hon'ble High Court are

enclosed as Annexure-12.
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Earlier prior to discharge of effluent to CETP Baddi unit was fully treating the effluent and was
meeting the standards for pharmaceutical industry as notified by the MOEF&CC vide
notification dated 06.08.2021. The results of the analysis of the samples taken from the final
Outlet Point of ETP cum STP are summarized in the following Table 5:

Table 5: Results of Analysis for the Samples collected at Final Outlet of ETP cum STP
prior to discharge of effluent to CETP Baddi

S.No. | Parameters Units Results of | Prescribed Limits
Analysis

1 pH 7.79 6.0-8.5

2 COD mg/! 48.0 250

3 Bio-Assy Test % 90% 90% survival of fish after

first 96 hours in 100 %

_ effluent

4 BOD mg/| 5.2 30

5 Oil & grease mg/I 0.0 10

6 Phenolic mg/I 0.0 1

compounds(C6H50H)

7 TSS - mg/I 65.0 100

8 Ammonical Nitrogen | mg/I 0.0 10

9 Total Phosphate mg/! 0.05 0

10 SAR mg/| 0.20 Less than 26

11 Hexavalent mg/l | 0.0 0.1

Chromium

12 Zinc mg/I 0.026 5

13 Total Chromium mg/| 0.0 ' 2

14 Sulphide mg/I 0.0 2

15 Lead mg/I 0.0 0.1

16 Copper mg/! 0.0 3

2.10. The HSPCB will also provide details of the CETP which is treating the effluent
transported from the unit. The capacity of the CETP and water quality analysis:

The CETP, Baddi is treating the effluent transported from the Unit. The CETP, Baddi is having
a capacity to treat 25 MLD effluent, however, CETP is presently receiving around 18 MLD
effluent. The effluent treatment process at CETP Baddi mainly comprised of equalization tank,
primary settlers, aeration tanks, reaction tanks, secondary and tertiary clarifiers. The treatment
process for each stream is Annexed as Annexure-13
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The grab sample of CETP Outlet was also taken on 19/03/2024 and analyzed at HPSPCB
Laboratory, Parwanoo. The results of analyses as received from HPSPCB Laboratory, Parwanoo
are summarized in following Table 6:

Table 6: Results of Analysis for the Samples collected from the final outlet of CETP, Baddi.

S.No. | Parameters Units Results Prescribed Limits

1 pH 7.56 . 6.0-9.0

2 COD mg/l 192 250

3 Bio-assay Test % 0 90-100

4 BOD mg/I 22 30

5 Sulphide mg/I BDL 2

6 TSS mg/I 91 100

7 Fluoride mg/| 0.36 2

8 Ammonical Nitrogen mg/I 46.48 50

9 Total Phosphate mg/I 0.53 5

10 FDS mg/| 1405 2100

11 Arsenic mg/| BDL 0.2

12 Hexavalent Chromium mg/I BDL 0.1

13 Cadmium mg/! BDL 0.05

14 Iron mg/| 0.680 3

15 Nickel mg/I BDL 3

16 | Zinc mg/| 0.490 5

17 Lead mg/! BDL 0.1

18 QOil and Grease mg/ 1.6 10

19 Phenolic ~ Compounds | mg/I BDL 1
(as C6H50H)

The CETP, Baddi was found to be complying with the prescribed limits for all the parameters
except Bio-assay Test.

The above detailed report covering all the aspects of the Order dated 15/02/2024, in the matter
of M.A. No. 88/2023 in O.A. No. 116/2024, is being filed for the consideration of Hon’ble

National Green Tribunal.

Dated: 01.04.2024

Chief Environmental Engineer
HPSPCB, Regional Office Baddi



Annexure-1
H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009
HPSPCB No : 1759 Date: 01/11/2022
Industry Registration ID: 10290 Application No : 6580249
To,

Acme Formulation Private Limited
Ghogarwal, Ropar Road, Nalagarh Tehsil Nalagarh, District Solan, H.P.Ghogarwal

Nalagarh
Solan Baddi
174101
Subject: Renewal of 'Consent to Operate' u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining Renewal of 'Consent to Operate' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in

this Consent letter.

1.Particulars of Consent to Operate under Water Act, 1974 and Air Act, 1981 granted to the industry

Consent No. CTO/BOTH/RENEWIR0/2022/6580249

Consent valid from: 01/04/2022
Consent valid upto: 31/03/2027
Certificate Type : RENEW

Previous CTE/CTO No. & Validity :

2. Particulars of the Industry

Name & Designation of the Applicant Viral Shah, (Managing Director)

Address of Industrial premises Acme Formulation Private Limited,
Ghogarwal, Ropar Road, Nalagarh Tehsil
Nalagarh, District Solan, H.P.Ghogarwal,
Nalagarh,Solan Baddi-174101

Capital Investment of the Industry 3440.92 lakhs
Category of Industry Orange
Type of Industry 2074-Pharmaceutical formulation and for

R & D purpose (For sustained release/
extended release of drugs and not for

commercial purpose)
Scale of the Industry Large
Office District Solan Baddi
Capacity RCTO
Raw Materials (Name with quantity per day)
“This is compﬁt;r ger;erated dabu}nén} I}o;{l HPOCMMS - - l5age 10f7

To verify this document please scan the QR Code.
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Raw Materials Quantiry Unit
API 600 M.T./Year
Excipents 500 M.T/Year
Solvents 50 K.L./Year
Products (Name with quantity per day)
Name of Unit Quantity Intermediate Principal Use
Products Product
Capsules Number/Year 1033300000 NA Pharmaceutical
Tablet Number/Year 10666600000 NA Pharmaceutical
Details of the Effluent Treatment Plant
Type of Effluent Capacity Quantity
ETP-cum-STP 20 KLD 1KLD
Mode of Disposal
Description Quantity(in KLD) Method of Treatment | Method of Disposal
Domestic 4 ETP-cum-STP Irrigation/Gardening
Industrial Process 8 ETP-cum-STP Other
Boiler Cooling 3 ETP-cum-STP Other
Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.
Type No.of Capacity Type of Type of Fuel | Fuel
Boiler/'Heater Boiler/'Heater consumption
/Evaporator/I s/Evaporators rate in
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSets/Others KL/hour or
M3 /hour
Boilers 01 1MT Shell and HSD 50 Ltr/Hr
Tube
DG Sets 01 500 KVA Silent HSD 90 Ltr/Hr
—_ Radiator
Cooled
DG Sets 01 350 KYA Silent HSD 70 Ltr/Hrs
Radiator
Cooled
Boilers 01 850 Kg/Hr Shell and HSD 40 Ltr/Hr
(Removed) Tube
Type of Air Pollution Control Devices installed
“This is computer generated document from HI;OEMMS’ S I ;Pantge 2 of 7

To verify this document please scan the QR Code.
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Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of ction) concentration of
installation pollution being
emitted
Wet Scrubber Boilers Sat Jan 01 99 % PM:- 12.50
00:01:00 IST mgiNm3, S02:-
2022 4.2 mgINm3,
Nox:- 18.2
mgINm3, CO:-
<0.2 % VN, 02:-
19.8 %, CO2:-
20 %
Acoustic DG Sets Sat Jan 01 90 % 52,2 dB
Enclosure 00:01:00 IST
2022

Apoorv Devgan, IAS

Member Secretary

For & on behalf of

( H. P. State Pollution Control Board)

Endst. No.:

Copy To:-
1. The Regional Officer, HPSPCB, Baddi for information and to ensure the operation of the unit as per consent conditions &

with adequate pollution control devices.

Digitally signed

APOOQRY byapoorv
DEVGAN
DEVGAN pate: 2022.11.14

22:51:35 +05'30'

Apoorv Devgan, IAS

Member Secretary

For & on behalf of

( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS" - ﬁaEé 37(;{ 7V
To verify this document please scan the QR Code.
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TERMS AND CONDITIONS

A. SPECIFIC CONDITIONS

This ‘Renewal of Consent to Operate’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

3. The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this ‘Renewal of Consent to Operate’.

b

4. i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner

(As Applicable).

i) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

5. This ‘Renewal of Consent to Operate’ is for:-

i The emissions from all sources conforming to the norms as prescribed in Schedule-1 of
Environment (Protection) Rules, 1986 as amended from time to time.

i) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality
Standards for noise as specified in Schedule-III of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time.

iii) The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-V1 or Industry specific standards of Environment (Protection) Rules, 1986 as

amended from time to time.

iv) Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

6.  The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

7.  The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain

log book for the monthly reading / record.
8.  CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)

ACT, 1974,
a) The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.
b) The unit shall ensure that terminal manhole(s) at the end of each collection system and a

manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

“This is comhuter generéted documént from HPOCMMS" Page 4 of 7
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The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications.

The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification.

The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

The unit shall ensure regular operation and maintenance of air pollution control
arrangements for control emission from its coal/fuel handling area and from handling,
transportation and processing of raw material & product of the industry.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB
(if applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website http://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source.

Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This ‘Renewal of Consent to Operate’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘Renewal of Consent to Operate’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS

The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if

applicable.

To verify this document please scan the QR Code.
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2. The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or

Regulations.

3. Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

4.  Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

5.  Hpydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

6. Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

-~ 8. The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.
9.  The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

10.  Unit shall submit all the annual/quarterly returns, as per timeline.

11. The industry shall submit a yearly certificate to the effect that no addition/up-gradation/
modification/ modernization has been carried out during the previous year otherwise the
industry shall apply for the varied consent.

12.  The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and siudge generated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

13.  Any amendments/revisions made by the Board/CPCB/MOEEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

C. SPECIAL CONDITIONS

1. The Unit shall neither change the type of products nor shall exceed the production beyond
the approved capacity without obtaining consent of the state Board.

2. This consent of the State Board shall be only for the purpose and under the provisions of
the Water Act, 1974, Air Act, 1981 shall not be considered as substitute or pre-requisite
clearances required from other departments.

3. This consent is subject to ratification of State Board or any litigation pending at any Court
of Law.

4. Pollution Control devices provided by the unit shall comply with norms as prescribed under
Environment protection rules, 1986

5. Regional Officer to ensure that unit doesn't attract the provisions of EIA, 2006.

6. Unit shall comply with the fuel policy of the State Government as notified from time to
time and as per various directives of the Hon'ble National Green Tribunal for use of fuel in
the unit furnace.

7. Unit shall submit action plan duly endorsed by UDD Govt. of HP within 8 weeks from the
date of notification of SOP/EPR framed by the UD Department Govt. of HP failing which this
consent so granted shall be deemed withdrawn and further regulatory action shall be taken.

By Order
Member Secretary
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Annexure-2
H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009
HPSPCB No : 1759 Date: 02/01/2024
Industry Registration I1D: 10290 Application No : 8247379
To,

Acme Formulation Private Limited
Ghogarwal, Ropar Road, Nalagarh Tehsil Nalagarh, District Solan, H.P.Ghogarwal

Nalagarh
Solan Baddi
174101
Subject: Consent to Operate (Expansion) u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974 and
u/s 21 of Air (Prevention & Control of Pollution) Act, 1981.

With reference to your application for obtaining 'Consent to Operate (Expansion)' u/s 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 and u/s 21 of Air (Prevention & Control of Pollution) Act, 1981,
you are hereby, authorized to operate an industrial unit subject to the Terms and Conditions as mentioned in

this Consent letter.

1.Particulars of Consent to Operate (Expansion) under Water Act, 1974 and Air Act, 1981 granted to the industry

CTO/BOTIVEXPAN/RO/2024/8247379

Consent No.
Date of issue : 20/05/2023
Date of expiry : 31/03/2024
Certificate Type : EXPAN
Expansion Cost : 1926.05
Previous CTE/CTO No. & Validity :
2. Particulars of the Industry
o Name & Designation of the Applicant Viral Shah, (Managing Director)
Address of Industrial premises Acme Formulation Private Limited,

Ghogarwal, Ropar Road, Nalagarh Tehsil
Nalagarh, District Solan, H.P.Ghogarwal,
Nalagarh,Solan Baddi-174101

Capital Investment of the Industry 3440.92 lakhs

Category of Industry Orange
2074-Pharmaceutical formulation and for

Type of Industry
R & D purpose (For sustained release/
extended release of drugs and not for
commercial purpose)

Scale of the Industry Large

Office District Solan Baddi

Capacity

Raw Materials (Name with quantity per day)

“Ti h)‘s is cémputer generated d:)cum_ent from HPbCMMS" Page 1 of 8
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Raw Materials Quantiry Unit
Excipients 500 M.T./Year
Solvent 50 K.L./Year
API 600 M.T./Year
Products (Name with quantity per day)
Name of Unit Quantity Intermediate Principal Use
Products Product
Tablets (Existing) | Number/Year 10666600000 NA Pharmaceutical
Capsules Number/Year 1033300000 NA Pharmaceutical
(Existing)
Capsules Number/Year 300000000 NA Pharmaceutical
(Proposed)
Tablets Number/Year 1000000000 NA Pharmaceutical
(Proposed)
Details of the Effluent Treatment Plant
Type of Effluent Capacity Quantity
ETP-cum-STP 60(Proposed) KLD 1 KLD
ETP-cum-STP 20(Existing) KLLD 1 KLD
Mode of Disposal
Description Quantity(in KLD) Method of Treatment | Method of Disposal
Domestic 20 ETP CETP
Boiler Cooling 25 ETP CETP
Industrial Process 15 ETP CETP

Quantity of fuel required (in TPD) and capacity of boilers/ Furnace/Thermo heater etc.

“This is compbfer geherated dbcument from HPOCMMS"
To verify this document please scan the QR Code.
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Type No.of Capacity Type of Type of Fuel | Fuel
Boiler/"Heater Boiler/'"Heater consumption
{Evaporator/I s/Evaporators rate in
ncinerator/D /Incinerator/D MT/hour or
G Set/Other GSets/Others KL /hour or
M3 /hour
Boilers 1)1 1MT Shell and HSD 50 Litr/hr
(Existing) Tube
DG Sets 01 500 KVA Silent HSD 90 Ltr/Hrs
(Proposed) Radiator
Cooled
DG Sets 01 500 KVA Silent HSD 90 Ltr/Hrs
(Existing) Radiator
Cooled
DG Sets 01 350 KVA Silent HSD 70 Ltr/Hr
(Existing) Radiator
Cooled
’ Boilers 01 1.5 MT Shell and Briquettes 180 Kg/Hr
(Existing) Tube
Type of Air Pollution Control Devices installed
Equipment Type | Equipment Name | Date/proposed Efficiency(%redu | Final
date of ction) concentration of
installation pollution being
emitted
Wet Scrubber Boilers Fri Jan 01 99 % PM:-12.50
00:01:00 IST mgINm3, S02:-
2021 4,2 mgINm3,
Nox:-18.2
mglNm3, CO:-
<0.2 %VN, 02:-
19.8 %, CO2:-
2.0 %
Acoustic DG Sets Fri Jan 01 90 % 52,2 dB
Enclosure 00:01:00 IST
—~ 2021

“This is computer generat:d_documenf from_ HPOCMMS;'
To verify this document please scan the QR Code.

Approved By
Chairman
( H. P. State Pollution Control Board)
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Endst. No.:

Copy To:-

1. The Regional Officer, HPSPCB, Baddi for information and to ensure the operation of the unit as per consent conditions &

with adequate pollution control devices.

"”T h-is ;'s computer generated ;1ocument from HPOCMM:S"
To verify this document please scan the QR Code.

Digitally signed by
RAM KU MAR RAM KUMAR GAUTAM
Date: 2024.01.02
GAUTAM 17:25:29 +05'30"
Ram Kumar Gautam, IAS
Member Secretary

For & on behalf of
( H. P. State Pollution Control Board)
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TERMS AND CONDITIONS

A. SPECIFIC CONDITIONS

This ‘Consent to Operate (Expansion)’ is only for the purpose and under the provision of
Water Act, 1974 and Air Act, 1981 as the case may be, and will not construed as substitute for
mandatory clearances required for the project under any other law/regulation/direction/order
and the applicant shall obtain any such mandatory clearance before taking any steps to
establish industry/ industrial plant, operation or process or any treatment and disposal system
or an extension or addition thereto.

2. Nothing in this Consent shall be deemed to neither preclude the institution of any legal action
nor relieve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected to under this or any other Act.

3. The unit shall apply for further renewal/extension in the validity of the Consent, before the
expiry of this ‘Consent to Operate (Expansion)’.

—

4. i) The unit shall ensure compliance of Waste Management Rules i.e. Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016/ Plastic
Waste Management Rules, 2016/ E-Waste (Management) Rules, 2016/Construction
& Demolition Waste Management Rules, 2016 and Manufacture, Storage & Import
- of Hazardous Chemical Rules, 1989 and provisions made thereunder, as amended
from time to time, without any adverse effect on the environment, in any manner
(As Applicable).

ii) The unit shall made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance.

5. This ‘Consent to Operate (Expansion)’ is for:-

i) The emissions from all sources conforming to the norms as prescribed in Schedule-1 of
Environment (Protection) Rules, 1986 as amended from time to time.
if) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality

Standards for noise as specified in Schedule-IlI of Environment (Protection) Rules, 1986
and Noise Pollution (Regulation and Control) Rules, 2000, as amended from time to time,

iii) The effluent (Domestic/Industrial) shall conform to the limits as prescribed in Schedule-I
or Schedule-VI or Industry specific standards of Environment (Protection) Rules, 1986 as
amended from time to time.

iv) Sewage and sullage generated from the unit to be disposed-off in a properly designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

6.  The unit shall ensure regular operation and maintenance of Pollution Control Devices to
achieve the norms as prescribed in Environment (Protection) Act, 1986 and the achievement
of the adequacy and efficiency of the effluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the unit.

7. The unit shall ensure regular operation and maintenance of separate energy meter/flow meter
for running pollution control devices and shall also maintain record with respect to operation
of air pollution control device/effluent treatment plant, so as to the satisfy the Board regarding
the regular operation of air pollution control device/effluent treatment plant and shall maintain
log book for the monthly reading / record.

8. CONDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)

ACT, 1974.
a) The unit shall maintain the record regarding the daily water consumption as per flow
meter installed.
b) The unit shall ensure that terminal manhole(s) at the end of each collection system and a

manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

o 7 _ “Ti his is compcjtér géné}ated c;‘ocu}hébt frorﬁ HPOCMMS" Page 5 of 8
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The pollution control devices shall be interlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shall not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized out-let(s) for discharging effluents from its premises.

Solids, sludge, filter backwash or other pollutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.

CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

The unit shall ensure port-holes, platforms and/or other necessary facilities as may be
required for collecting samples of emissions from any chimney, flue or duct or any other
outlets as per the specifications mentioned in ‘Consent to Establish’.

The unit shall discharge air emissions through a stack of minimum height as specified in
‘Consent to Establish’ and shall follow standards laid down from time to time.

For industrial furnaces and kilns, the criteria for selection of stack height would be based
on fuel used for the corresponding steam generation & as per specification.

Unit shall ensure Stack height for diesel generating sets as per specification mentioned in
‘Consent to Establish’.

The unit shall provide proper and adequate air pollution control arrangements for control
emission from its coal/fuel handling area and emissions from handling, transportation and
processing of raw material & product of the industry, as applicable.

The unit shall ensure regular operation and maintenance of installed canopy and stack of
the D.G sets so as to control the noise & air pollution in order to comply with the
provision of notification No GSR-371 E dated 17-5-2002 or direction as issued by MOEF
from time to time, under Environment (Protection) Act, 1986.

The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premiises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable.

The unit shall ensure that terminal manhole(s) at the end of each collection system and a
manhole upstream of final outlet (s) out of the premises of the industry for measurement
of flow and for taking samples.

The unit shall ensure valid and approved on-site and off-site emergency plan, approved by the
Chief Inspector of Factories, Himachal Pradesh (If applicable).

The unit shall ensure regular operation and maintenance of real time online monitoring
equipment’s and provisions for the un-interrupted transfer of data as per guidelines of CPCB

(if applicable).

The unit shall provide adequate arrangements for fighting the accidental leakages/ discharge
of any air pollutant/gas/liquids from the vessels, mechanical equipment’s etc. which are likely
to cause environmental pollution.

The unit shall plant & maintain minimum three layer of trees so far possible as per plantation
guide (may be download from the website hitp://hppcb.nic.in/plantationguide.pdf) all along
the boundary of the industrial premises and check air/water/noise pollution at source,

Any guidelines issued by the Central Government/State Government/MoEF/CPCB/SPCB/any
other authority concerned, shall be binding.

This ‘Consent to Operate (Expansion)’ is subject to orders on any litigation pending in any
Court of Law. Any direction/order issued by any court shall be binding (if any).

The Board reserves the right to revoke the ‘Consent to Operate (Expansion)’ granted to the
industry at any time, in case the industry is found violating the provisions of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution)
Act, 1981 as amended from time to time.

The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

OTHER CONDITIONS

To verify this document please scan the QR Code,
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1.  The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessment Authority in
the environmental clearance granted to it as required under EIA notification dated 14-9-06, if

applicable.

2. The issuance of this consent does not convey any property right in either real or personal
property, or any exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Local Laws or

Regulations.

3. Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. STE-E(3)-11/2012, dated 29-05-2014 (If Applicable).

4.  Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notification No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No. STE-E(5)-6/2013, dated-07-03-2014 (If Applicable).

5. Hydroelectric Projects shall install Online Real Time Monitoring System for the measurement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensure provisions for the regular and uninterrupted transfer of data from the real
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable for action on account of violation of the directions issued by
Court/Government/SPCB in this regard (If Applicable).

6.  Unit shall strictly adhere to the capacity approved by the Industries Department/ Department
of Tourism & Civil Aviation/any other concerned Authority (As Applicable).

The unit shall not cause any nuisance/traffic hazard in vicinity of the area.

The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

9. The unit shall obtain and submit Insurance cover as required under the Public Liability
Insurance Act, 1991.

10.  The unit shall put display Board indicating environmental data in the prescribed format at the
main entrance gate.

11.  The unit shall maintain record regarding the operation of effluent treatment plant i.e. record of
quantity of chemicals and energy utilized for treatment and sludge gencrated from treatment
so as to satisfy the Board regarding regular and proper operation of pollution control
equipment.

12.  Any amendments/revisions made by the Board/CPCB/MOEEF in the emission/stack height
standards shall be applicable to the industry from the date of such amendments/revisions.

C. SPECIAL CONDITIONS

1. The Unit shall neither change the type of products nor shall exceed the production beyond
the approved capacity without obtaining consent of the state Board.

2. This consent of the State Board shall be only for the purpose and under the provisions of
the Water Act, 1974, Air Act, 1981 shall not be considered as substitute or pre-requisite
clearances required from other departments.

3f. This consent is subject to ratification of State Board or any litigation pending at any Court
of Law.

4. Pollution Control devices provided by the unit shall comply with norms as prescribed under
Environment protection rules, 1986

5. Regional Officer to ensure that unit doesn't attract the provisions of EIA, 2006.

6. Unit shall comply with the fuel policy of the State Government as notified from time to
time and as per various directives of the Hon'ble National Green Tribunal for use of fuel in
the unit furnace.

7. Unit shall ensure compliance under PWMR, 2016.

By Order
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Annexure-3

H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-III, NEW SHIMLA-171009.

Ph. No. 0177-2673766,2673276, Fax No. 2673018

Date : 24/09/2022

To,

M/s

Acme Formulation Private Limited
Ghogarwal, Ropar Road, Nalagarh Tehsil Nalagarh, District Solan, H.P.Ghogarwal

Nalagarh,Distt.Solan Baddi(HP)

Subject: Renewal of Authorization for operating a facility for generation, storage and disposal of Hazardous
Wastes.
1. (2) Number of authorization SOL-NAL-176
(b) Period of Authorization 5 years
(c) Valid from 01/04/2022
(d) Date of Expiry 31/03/2027
Details Of Authorization
S.No | Categories/ Waste | Type of Hazardous | Quantity of Mode of Disposal/
Streams of Waste Hazardous Waste | recycling/
Hazardous Waste utilization/ co-
processing etc.
1 33. Handling of 33.1 Empty 120 Numbers/year | SSWML TSDF,
hazardous barrels/containersl/ Dabhota
— chemicals and iners contaminated
wastes with hazardous
chemicals /wastes
2 5. Industrial 5.1 Used or spent | 500 Ltr/year SSWML TSDF,
operations using oil Dabhota
mineral or
synthetic oil as
lubricant in
hydraulic systems
or other
applications
“This is computer generated document from HPOCMMS’:& 7 Page 10of 7
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35. Purification
and treatment of
exhaust air/gases,
water and waste
water from the
processes in this
schedule and
common industrial
effluent treatment
plants (CETP’s)

35.3 Chemical
sludge from waste
water treatment

15 MTl/year

SSWML TSDF,
Dabhota

28.
Production/formula
tion of
drugs/pharmaceuti
cal and health care
product

28.3 Spent carbon

1 MTl/year

SSWML TSDF,
Dabhota

28.
Production/formula
tion of
drugs/pharmaceuti
cal and health care
product

28.6 Spent
solvenis

2 KlL/year

SSWML TSDF,
Dabhota

28.
Production/formula
tion of
drugs/pharmaceuti
cal and health care
product

28.1 Process
Residue and

5 MTlyear

SSWML TSDF,
Dabhota

28.
Production/formula
tion of
drugs/pharmaceuti
cal and health care
product

28.4 Off
specification
products

40 MT/year

SSWML TSDF,
Dabhota

28.
Production/formula
tion of
drugs/pharmaceuti
cal and health care
product

28.5 Date-expired
products

10 MT/year

SSWML TSDF,
Dabhota

Recyclable hazardous wastes procured per annum

S.No

Hazardous Wastes
Type

Passbook Type

Quantity

Source
(Domestic/Importe
d)

Schedule

Name of
Process

Name of
Process
Waste

Passbook
Type

Quantity

Mode Of
Disposal

Source of
generation
of waste)

“This is computer generated document from HPOCMMS"
To verify this document please scan the QR Code.

Page 2 of 7

114



115 27

2. The Authorization/ Renewal of Authorization shall be in force for a period up to 31, March 2027
subject to concurrent validity of the Consent/ Renewal of Consent under Water (Prevention & Control
of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 or any other
authorization required from the State Board.

3. Acme Formulation Private Limited, is hereby granted authorization/ renewal of authorization under
Rule 6 of the Hazardous andOther Wastes (Management and Transboundary Movement) Rules, 2016
of Environment (Protection) Act, 1986 to operate a facility for generation and storage of hazardous
waste in the premises situated at above mentioned address.

4, The authorization/ renewal of authorization is subjected to the terms & conditions as given in over leaf.
You shall maintain the records of hazardous waste handled by you in Form-3 and submit;
i) Annual return in Form-4 on or before the 30th day of June of every year.
if) Apply for the renewal of authorization on prescribed Form-I through concerned Regional Office
before the expiry of this authorization.
iii) The unit shall submit manifest in Form-10 to the concerned Regional Office regularly for the
disposal of hazardous waste to the authorized facility.

5. This authorization/ renewal of authorization is without prejudice to any action, which may be due
against the unit for violation of any other Environmental Act/ Rule.
6. The occupier, importer/ exporter and operator of TSDF shall be liable for all damages caused to the

environment & shall be liable to payfinancial penalities as levied by HP State Pollution Control Board
& CPCB for violation of provisions of Hazardous and Other Wastes(Management & Transboundary
Movement) Rules, 2016 as per Rule 23 (1) & (2).

7. The industry shall send its waste i.e. Used/ Spent Oil to the authorized recycler through authorized
transporter on regular basis along with contaminated containers to the facilities authorized by State
Board for its treatment and disposal and shall submit manifest in Form-10regularly to the concerned
Regional Office of the State Board.

8. There exists a Common Treatment Storage & Disposal Facility (TSDF) at Village Majra, PO Dhabota,
Tehsil Nalagarh, Distt. Solan (HP).The industry shall comply with the provisions of the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules,2016 w.r.t. management and
handling of hazardous wastes in letter and spirit.

9. The unit shall not store the hazardous waste at their premises for more than the period prescribed as per
office order No. HPSPCB/ 63rdBoard Meeting/ Notification/ 11-9907-50 dated 02.08.2011 available in
the State Board Websitehttp://hppcb.nic.in/Notification/HWM/HWM_Notitication.pdf.

10.  The utilization of hazardous and other wastes as a resource or after pre-processing either for co-
processing or for any other use, including within the premises of the generator, shall be carried out only
after obtaining authorization from the State Pollution Control Board inrespect of waste on the basis of
standard operating procedures or guidelines provided by the central Pollution Control Board.

11.  Unit shall comply with the provisions of Rule 20(2) of the Hazardous and Other Wastes (Management
and Transboundary Movement)Rules, 2016, failing which authorization granted to the unit, shall stand

cancelled.

Apoorv Devgan, IAS

Member Secretary

For & on behalf of

( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS” Page 3 of 7
To verify this document please scan the QR Code.
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Copy to:

1. The Consent Branch, Head Office for information please.

2. Case File.

3. The Regional Officer, HP State Pollution Control Board, Baddi, Distt. Solan for information in reference to case
recommended by you and you are directed to ensure the compliance of conditions of Authorization and assess the quantum
of hazardous waste generated by the unit and submit report thereof to this office.

4. M/s Shivalik Solid Waste Management Ltd., Village Majra, P.O. Dhabota, Tehsil Nalagarh Distt. Solan (H.P.) for
information and necessary action.

Digitally signed

by APOORV
APOORY grvean

Date:
DEVGA 2022,09.28

23:44:54 +05'30'

Apoorv Devgan, IAS

Member Secretary

For & on behalf of

( H. P. State Pollution Control Board)

“This is computer generated document from HPOCMMS” Page 4 of 7
To verify this document please scan the QR Code.
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TERMS AND CONDITIONS OF AUTHORISATION

1. The authorized person shall comply with the provisions of the Environment (Protection) Act 1986 and
the rules made there under.

2. The authorization or its renewal shall be produced for inspection at the request of an officer authorized
by the H.P. State Pollution Control Board.

3. The pers on authorized shall not rent, lend, sell, dispose, transfer or otherwise transport the hazardous

wastes without obtaining prior permission of the Board.

4. Any unauthorized change in personnel, equipment and working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.

5. It is the duty of the authorized person to take prior permission of the State Pollution Control Board to
close down the facility.

6. An application for the Renewal of Authorization shall be made as per Rule 6 of the Hazardous and
Other Wastes (Management and Transboundary Movement)Rules, 2016 i.c. in Form-I before expiry of
authorization.

7. The occupier authorized for generation, handling, collection, reception, treatment, transport, storage,
recycling, reprocessing, recovery, reuse and disposal of hazardous wastes and shall maintain records of
such operations along with data on environmental surveillance in Form-3 and shall submit Annual
Returnsto the Board in Form-4 by on or before the 30th day of June of every year.

8. The authorized person shall report about the accident which occurs at the hazardous waste storage site
- immediately to HPSPCB
9. Before transferring ownership or operation of a facility/unit during its operating life or of a disposal

facility during the post closure period, the owner/ operator of the unit must seek prior permission of the
State Board and must notify the near occupier or operator in writing of the requirements of this
authorization. An occupier or operator of the requirements of this authorization in no way relieves the
new occupier or operator of his obligation to comply with all applicable requirements.

10.  Before the hazardous waste is stored or dumped in the facility, he (she) must conduct a detailed
physical and chemical analysis of hazardous waste sample collected from the site and to report to the

State Board.

11.  An occupier/ generator shall not store hazardous wastes in open ground. It must be stored in an isolated
site away from plant operational area.

12.  The storage tank/container of the hazardous waste should be in good condition and made of (or lined
with) an appropriate material which does not react with the waste contained in it and can with-stand the
physical and environmental conditions during storage and handling,.

13.  The occupier generating hazardous waste shall mark each container holding hazardous waste with the
marking “HAZARDOUS WASTE” both in English and Hindi.

14.  The storage area should be fenced properly and a SIGN/ NOTICE Board indicating “DANGER” and
“HAZARDOUS WASTE” sign & nature of the waste with quantum of storage, generation shall be
placed at storage site.

—_ 15.  The occupier generating hazardous waste shall provide the required safety devices like safety mask,
goggles, hand-gloves, gumboots etc. to the workers for handling the hazardous waste. The occupier
shall impart training to the personnel/ workers for handling and storage of hazardous waste.

16.  Non-compatible hazardous waste and material shall not be mixed in the same storage container.

17.  The industry shall store the hazardous waste in lined pits provided within the industry premises for the
period as prescribed by the State Board. The pit(s) should be covered from the top. The storage area
shall be demarcated by a barbed fencing with a “DANGER” and “HAZARDOUS WASTE” sign. The
unit shalltransfer the hazardous waste to TSDF at Village Majra, PO Dhabota, Tehsil Nalagarh, Distt.

Solan (HP).

18.  There should be sufficient & efficient provisions to avoid under ground water contamination due to
waste storage and disposal. The quality of ground water where the waste has been stored shall be
monitored by the industry.

19.  The occupier shall be responsible for any damage of life/or property during storage of his waste and
will obtain Public Liability Insurance, wherever applicable.

20.  The industry shall take steps wherever feasible, for reduction in hazardous waste generated or recycled
or reused and submit the report along with application for renewal of authorization,

21.  The occupier who is generating hazardous waste shall draw an Emergency Plan for meeting any
emergency due to On Site Storage of Hazardous Waste inside its premises.

“This is éérﬁbdter ge;é;ated doct)rﬁent from HPOCMMS” Page 50of 7
To verify this document please scan the QR Code.
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The occupier shall obtain ‘No Objection Certificate’ from the State Pollution Control Board of both the
States in case of transport of hazardous wastes for finaldisposal to a facility for treatment, storage and
disposal existing in a State other than the State where the hazardous waste is generated. The occupier
shallintimate the concerned State Pollution Control Boards before he hands over the hazardous wastes
to the transporter in case of transportation of hazardous wastes through a State other than the State of
origin or destination

The hazardous waste should be transported through a transporter having valid authorization of the
HPSPCB.

No transportation of hazardous wastes shall be under taken unless it is accompanied by five copies of

the manifest (Form-10) as per the color codes. Thetransporter shall give a copy of the manifest duly
signed with date to the occupier and retain the remaining four copies to be used as prescribed in

condition no. 26

The occupier shall provide the transporter with six copies of the manifest in Form 10 as per the color
codes indicated below:

Copy 1 (White) To be forwarded by the sender to the State Pollution Control Board after signing all
the seven copies.

Copy 2 (Yellow) To be retained by the sender after taking signature on it from the transporter and rest
of the five signed copies to be carried by the transporter.

Copy 3 (Pink) To be retained by the receiver (actual user or treatment storage and disposal facility
operator) after receiving the waste and the remaining four copies are to be duly signed by the receiver.

Copy 4 (Orange) To be handed over to the transporter by the receiver afler accepting waste.
Copy 5 (Green) To be sent by the receiver to the State Pollution Control Board.

Copy 6 (Blue) To be sent by the receiver to the sender.

Copy 7 (Grey) To be sent by the receiver to the State Pollution Control Board of the sender in case
the sender is in another State.

The occupier shall provide the transporter with relevant information in Form-9, regarding the
hazardous nature of the wastes and measures to be taken in case ofan emergency and shall label the
hazardous and other wastes containers as per Form-8.

The industry shall get registered with MoEF under Battery (M&H) Rules, 2001 along with
authorization from HPSPCB under Hazardous and Other Wastes(Management and Transboundary
Movement) Rules, 2016 for recycling/ reprocessing the battery scrap, lead dross etc., if applicable.

The industry shall ensure that E-waste generate if any, by them is channelized to authorized collection
centre/ registered dismantler or recycler or is returned tothe pickup or take back services provided by
the producer

The occupier generating hazardous waste specified in Schedule-1V may sell it only to recycler having a
valid authorization from State Pollution Control Board for recycling or reprocessing.

Bulk Consumer & Auctioneer of used lead acid batteries shall file return in Form-VIII & IX
respectively of Batteries (M&H) Rules 2001.

The unit shall required to display quantum, storage of hazardous wastes on a Sign Board of size 6°'x4’
at main gate;

The occupier, importer, transporter and operator of the facility shall be liable for all the damages
caused to the environment or third party due to improper handling of hazardous wastes or disposal of
hazardous wastes.

The utilization of hazardous and other wastes as a resource or after pre-processing either for co-
processing or for any other use, including within the premises of the generator, shall be carried out only
after obtaining authorization from the State Pollution Control Board in respect of waste on the basis of
standard operatingprocedures or guidelines provided by the central Pollution Control Board.

RO rejects, if generated by the industries shall be disposed off to in MEE or to TSDF.

Utilization of hazardous waste as a supplementary resource or for energy recovery or after processing
shall be carried out by the units only after obtaining approval from CPCB if applicable.

Import of hazardous wastes shall be made in accordance to the provisions of Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016.

The firm shall get the sample of sludge/ slag / or process solid waste, if any, analysed for Hazardous
Waste constituents/ leachate properties and inform this office accordingly.

U [

“This is computer generated document from HPOCMMS" Pége 6 of 7
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38.  The authorization is subjected to the conditions mentioned above and aiso to such conditions as may be
specified in the rules from time to time in force under the Environment (Protection) Act 1986.

By Order

Member Secretary
( H. P. State Pollution Control Board)

“This is computér geherated document from HPOCMMS™” Page 7 of 7
To verify this document please scan the QR Code.
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Single Window Clearance System Annexure-d
HP Ground Water Authority Shimla -
Govt. of Himachal Pradesh

FORM -6
{See rule 25(2)}

CERTIFCATE OF REGISTRATION OF THE GROUND WATER SOURCE
THE HIMACHAL PRADESH GROUND WATER AUTHORITY SHIMLA
Certlfed that the GROUND WATER SOURCE knoyvn as Ex1§1mg Well located at N 31° 02’ 36.08”° & E 76°
; a!! i y e

» asra.No. 204/121 _in_Ghogarwal, Tehsil .
belﬁé':used for\the Dumose of Industrial use is recustered

ondmons, -

e The applicant is allowed to extract maximum 72KL/Day lirs/day of ground water from above mentioned well.
. The appllcant shall ggnstrggtaa ralnwater harv egtmg §tructg[e fg[ the conservatlon and [e-gha[xge of ground water
s _per sedti > of.the- ide oun

: Regulation and Control of
d Control Ground Water

PRADESH GROUND WATER AU [HORITY. as per the Himachal Pradesh Ground Water (Regulation and Control

of Development and Management) Rules 2007 or the rules which may, subsequently, be made applicable by the
State of HP,
* |n case of Industrial connection, the firm shall not use waste water of the Industry for recharging of Ground Water.
» That the permission/sanction can be withdrawn or the quantity of water to be exiracted can be restricted in case
the ground water in the area is adversely affected in terms of quantity and/or quality.
e Actual water requirement be computed taking into account recycling/reuse of treated water for flushing etc.
» Certificate regarding non/partial availability of water supply from the public water supply agency,
» The firm/applicant shall be required_to adopt latest water efficient technologies so as to reduce dependence on

ground water resources,
* The licant drawi ter more than 10m3 /day of ground water shall construct piezometer, equipped wit

DWLR of latest version within_six_months in_consultation with the Sr. Hydrogeologist, GWO, JSV. Una (HP) and

monthly water level date shall be submitted to the Ground Water Organization and Himachal Pradesh Ground
Water Authority.

All stakeholders abstracting ground water in excess of 100m3 /d shall be reguired to undertake annual water audit
through_Confederation of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and_Industry

FICCI)/National Productivity Council (NPC)_ceriified auditors and submit audit reports within three months of
completion of a o Hi Pr h_Ground Water Authority. All such stakeholders shall be required fo

reduce their ground water use by at least 20% over the next three years through appropriate means.

The holder of the registration of certificate shall be duly bound to maintain the aforementioned source in an

efficient, coordinated and economical manner and to use the water only for the purpose for which certificate of registration

has been given. The applicant shall abide by all provisions contained in the Himachal Pradesh Ground Water (Regulation

and Control of Development and Management) Act- 2005 (Act No. 31 of 2005) and the rules framed there under: and the
conditions of the registration certificate issued or specified by this Authority, failing which, the Authority shall have the full

owers to withdraw the registration and initiate the action under HP GROUND WATER ACT 2005.

System Generated Application. Printed DateTime:2021-12-29 14:12:32 Page Number:1/2
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Single Window Clearance System

HP Ground Water Authority Shimla
Govt. of Himachal Pradesh

[Digitally Signed by Member Secretary HPGWA on 29-12-2021 14:18:31 ]

System Generated Application. Printed DateTime:2021-12-29 14:12:32 ' Page Number:2/2
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Annexure-5

Borewell Water Meter Reading 2021-22

Months Initial Reading Final Reading |Total Water intake Av:r;;;lge/
Apr-21 6895 7598 703 23.4
May-21 7598 8307 709 22.9
Jun-21 8307 9014 707 23.6
Jul-21 9014 9723 709 22.9
Aug-21 9723 10481 758 24.5
Sep-21 10481 11184 703 23.4
Oct-21 11184 11917 733 23.6
Nov-21 11917 12618 701 23.4
Dec-21 12618 13334 716 23.1
Jan-22 13334 14059 725 23.4
Feb-22 14059 14748 689 24.6
Mar-22 14748 15483 735 23.7

Borewell Water Meter Reading 2022-23

Months Initial Reading Final Reading |Total Water intake AveD:]yge/
Apr-22 15483 16183 700 23.3
May-22 16183 16916 733 23.6
Jun-22 16916 17619 703 23.4
Jul-22 17619 18385 766 24.7
Aug-22 18385 19123 738 23.8
Sep-22 19123 19736 613

Meter Out of Order (New Meter Installed) 25.0

Sep-22 0 144 144
Oct-22 144 869 725 23.4
Nov-22 869 1576 707 23.6
Dec-22 1576 2292 716 23.1
Jan-23 2292 3001 709 22.9
Feb-23 3001 3688 687 24.5
Mar-23 3688 4447 759 24,5

Borewell Water Meter Reading 2023-24

Months Initial Reading Final Reading |Total Water intake AveDr;ge/
Apr-23 4447 5816 1369 45,6
May-23 5816 7381 1565 50.5
Jun-23 7381 8952 1571 52.4
Jul-23 8952 10510 1558 50.3
Aug-23 10510 12173 1663 53.6
Sep-23 12173 13963 1790 59.7
Oct-23 13963 15962 1999 64.5
Nov-23 15962 17886 1924 64.1
Dec-23 17886 19913 2027 65.4
Jan-24 19913 21914 2001 . 64.5
Feb-24 21914 23780 1866 1 64.3

122
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Annexure-6

ETP Water Meter Reading 2021-22
Months Initial Reading Final Reading | Total Water intake | Average/Day
Apr-21 700.1 1154.9 454.8 15.2
May-21 1154.9 1618.5 463.6 15.0
Jun-21 1618.5 2063.1 444.6 14.8
Jul-21 2063.1 2528.5 465.4 15.0
Aug-21 2528.5 2999.1 470.6 15.2
Sep-21 2999.1 3455.3 456.2 15.1
Oct-21 3455.3 3911 455.7 14.7
Nov-21 3911 4366 455.0 15.2
Dec-21 4366 4842.2 476.2 15.4
Jan-22 4842.2 5303.3 461.1 14.9
Feb-22 5303.3 5724.1 420.8 14.0
Mar-22 5724.1 6197.7 473.6 15.3
ETP Water Meter Reading 2022-23
Months Initial Reading Final Reading | Total Water intake | Average/Day
Apr-22 6197.7 6652.5 454.8 15.2
May-22 6652.5 7116.1 463.6 15.0
Jun-22 7116.1 7560.7 444.6 14.8
Jul-22 7560.7 8026.1 465.4 15.0
Aug-22 8026.1 8432 405.9
Meter Out of Order (New Meter Installed) 15.7
Aug-22 0.8 81.2 80.4
Sep-22 81.2 534 452.8 15.1
Oct-22 534 991.7 457.7 14.8
Nov-22 991.7 1446 454.3 15.1
Dec-22 1446 19229 476.9 15.4
Jan-23 1922.9 2384.2 461.3 14.9
Feb-23 2384.2 2806.2 422 15.1
Mar-23 2806.2 3279.6 4734 15.3
ETP Water Meter Reading 2023-24
Months Initial Reading Final Reading | Total Waterintake | Average/Day
Apr-23 3279.6 3735.5 455.9 15.2
May-23 3735.5 4230 494.5 16.0
Jun-23 4230 4713.4 483.4 16.1
Jul-23 4713.4 5197.8 484.4 15.6
Aug-23 5197.8 5686.8 489 15.8
Sep-23 5686.8 6167.9 481.1 16.0
Oct-23 6167.9 6671.7 503.8 16.3
Nov-23 6671.7 7289.8 618.1
(New Meter Installed FOR CETP Tanker) 27.3
Nov-23 0.8 201.1 200.3
Dec-23 201.1 1300.3 1099.2 354
Jan-24 1300.3 2364.1 1063.8 34.3
Feb-24 2364.1 3429.6 1095.5 37.8
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Annexure-7

Page 1 of 12

FEASIBILITY REPORT

OF

POLLUTION CONTROL MEASURES
(ETP cum STP — 20 KLLD)

Of

ACME FORMULATION PRIVATE LIMITED
AT

Village: Ghogarwal

Tehsil — Nalagarh, District - Solan (HP)
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Page 2 of 12
Content
CHAPTER NO. TITLE PAGE NO.
1 Ground Water Consumption 3
—~

2 Waste Water Generation 4

3 Raw Effluent Characteristics 5

4 Characteristics of ETP Treated Effluent 6

5. Treatment scheme for ETP cum STP 7-10

6 ETP cum STP Flow Diagram 11

7 Air Pollution Control Measures 12




126

38
Page 3 of 12
CHAPTER-1
GROUND WATER CONSUMPTION
— Sr. No. Category Unit Qty
1 Process & Washing, KLD KLD 09
2 Boiler & Cooling, KLD K1.D 11
3 Domestic , KLD KLD 06
Total KI.D 26
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Page 4 of 12
CHAPTER- 2
WASTE WATER GENERATION
Sr. No. Category Unit Qty
- 1 Process & Washing, KLD 5
2 Boiler & Cooling KLD 10
3 Domestic KLD 5
Total KL.D 20
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Page 5 of 12
CHAPTER -3
RAW EFFLUENT CHARACTERISTICS
Sr.NO. PARAMETER UNIT QTY/CONCENTRATION
1 Flow Rate m3/d 20
2 pH - 8t0 9
3 BOD mg/l 250
4 COD mg/l 650
5 TDS mg/l 1200-1500
6 TSS mg/1 150-200
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Page 6 of 12
CHAPTER -4
ETP TREATED WATER CHARACTERISTICS
SR.NO.{ PARAMETER UNIT CONCENTRATION HPPCB STD

— | pH - 6.5t0 8.5 5.5t09

2 BOD mg/l 10-20 <30

3 COD mg/l 150-200 <250

4 TDS mg/l 500-700 <2100

5 TSS mg/l 60-90 <100
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CHAPTER -5

TREATMENT SCHEME FOR ETP CUM STP:

With the above input parameters to meet discharge standards of State Pollution Control Board
& Central Pollution Control Boards is proposedbgo for Physico-Chemical treatment followed
by Secondary (aerobic) treatment and Tertiary treatment, after which following parameters shall
be achieved to meetthe discharge standards of SPCB.

Treatment shall be done in following three sequential steps:-

1.  Primary Treatment.
2.  Secondary Treatment.
3.  Tertiary Treatment.

Treatment Scheme
Based on above Scheme the following steps for treatment of Effluent would be provided:-

(1) Effluent Collection Tank
(i) Sewage Collection Tank
(ili)  Equalization Tank — 1
(iv)  Equalization Tank - 2
W) Flash Mixer cum Flocculation
(vi)  Primary Clarifier -1

(vii)  Primary Clarifier -2

(viii)  Aeration Tank — 1

(ix)  Aeration Tank —1

(x) Secondary Clarifier -1
(xi)  Secondary Clarifier -2
(xif)  Secondary Outlet Tank
(xiii)  Pressure Sand Filter
(xiv) Activated Carbon Filter
(xv)  Treated Water Tank
(xvi) Sludge Drying Beds

1. Collection of Raw Effluent
The raw effluent from different sources like Process & Operations shall collect in

Effluent Collection Tank.

2. Collection of Sewage water

Sewage water from different sources like canteen, washrooms shall collect in Sewage

collection Tank.
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PRIMARY TRETMENT:-

1. Neutralization

Raw effluent shall be transfer into Equalization tanks no. 1 & 2 from effluent collection tank.
Where effluent shall neutralize by 10% concentrated Lime solution. Effluent shall be transfer
to further chemical treatment after meeting the desired pH (8-9). Neutralization shall be done
batch wise. Both Equalization tanks shall use one by one.

2. Coagulation & Flocculation

After Neutrilization effluent shall transfer in to flash mixture through pump from Equalization
tanks, Where coagulation shall be done with 2% concentrated of Alum solution & then
flocculation shall be done with 0.1% Poly electrolyte solution. Chemical sludge shall decant
by this treatment. Which shall be drained in to sludge drying beds. After drying this sludge
shall be sent for disposal to authorized TSDF (Treatment, Storage and Disposal Facility) by
State pollution control board.

3. Sedimentation

Effluent shall be transfer into Primary clarifier -1 & Primary clarifier 2 one by one by
gravity. Where floated chemical sludge shall be settled down & drained in to sludge drying
beds. After drying this sludge shall be sent for disposal to authorized TSDF (Treatment,
Storage and Disposal Facility) by State pollution control board. Effluent shall transfer for
Secondary treatment for further treatment.

SECONDARY TRETMENT:-

4. Biological Treatment:

The clarified effluent from primary Clarifier will be sent to aeration tank -1 & aeration tank -
2 one by one by gravity. In aeration tank bio mass culture (Activated Sludge Provided) to
reduce the organic load. That bio culture shall developed by cow dung. For organic matter
degradation through the bacteria the dissolved oxygen will be required in aeration tank which
will be supplied through air blower. The diffused aeration system will be the heart of the
aeration system. The non-Clog type fine bubble air diffusers and twin lobe type Air Blower.
Nutrients like Urea and DAP and jaggery will be added for the bacteria growth as & when
required. The organic load shall reduce by activated sludge process
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5. Secondary Clarifier:

The biologically treated effluent will be allowed to pass to secondary clarifier 1 &
secondary clarifier 2 one by one through pumps. Where solids bio culture will settle down
and get separated and clear treated effluent. Settled culture shall recirculate in to aeration
tank through the recirculation pump. Clear treated water shall transfer into Filter feed
tanks for tertiary tank.

. Tertiary Treatment:

Treated effluent would pass through Pressure Sand Filter & Activated Carbon Filter,
where final filtration will take place. The graded media will be added in the Pressure Sand
Filter which reduce the suspended solids & activated carbon will be added in Activated
Carbon Filter which reduce color & odour from effluent. The Final treated Effluent shall
be utilizes for in house garden area & water spraying on in house roads for road side dust

settling,

ETP TANKS DETAILS
RCC Tanks Details

Tank Name Capacity in (KL) Dimensions in (meters)
Collection Tank 50 3.5x3.5x4.1
Sewage Storage Tank 15 2x2x4
Equliztion-1 31.5 3x3x3.5
Equliztion-2 31.5 3x3x3.5
Aeration Tank -1 31.5 3x3x3.5
Aeration Tank -2 31.5 3x3x3.5
Filter Feed Tank 22 25x25x%x3.5
Final Treated Tank 22 25x25%x3.5
Sludge Drying Beds (2 nos) 16 44x2x0.9
Sludge Drying Beds (2 nos) 6 2.5x25x09
Fish Pond 2.6 1.9x2.0x0.7

MS Tanks

Tank Name Capacity in KL

Flash Mixture 4

Primary -1 11

Primary -2 11

Secondary Tank-1 8

Secondary Tank-2 8
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CHAPTER- 6

Proposed Flow Diagram

a. ETP cum Flow Diagram

b. Air Pollution Control Measures

Page 10 of 12




, & ,, 134

Page 11 of 12

ETP CUM STP FLOW DIAGRAM (20 KLD) — ACME FORMULATION PRIVATE LIMITED
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CHAPTER -7

AIR POLLUTION CONTROL MEASURES

Page 12 of 12

Sr. No. Particulars Capacity Fuel NPCD/APCD Device
1 DG 750 KVA HSD Acoustic Enclosure
2 DG 500 KVA HSD Acoustic Enclosure
3 Boiler 1 Ton HSD Common Wet Scrubber &
Chimney 30 mir
4 Boiler 1.5 Ton Briquette for Both Boiler
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Annexure-8

Page 1 0f 13

FEASIBILITY REPORT

OF

PROPOSED POLLUTION CONTROL
MEASURES (ETP - 60 KLLD)

Of

ACME FORMULATION PRIVATE LIMITED
AT

Village: Ghogarwal

Tehsil — Nalagarh, District - Solan (HHP)
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Page 2 0of 13
Content
CHAPTER NO. TITLE PAGE NO.
1 Ground Water Consumption 3
2 Waste Water Generation 4
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4 Characteristics of ETP Treated Effluent 6
5. Treatment scheme for ETP cum STP 7-11
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Page 3 0f 13
CHAPTER-1
GROUND WATER CONSUMPTION
Sr. No. Category Unit Qty
1 Process & Washing, KLD KLD 12
2 Boiler & Cooling, KLD KLD 30
3 Domestic , KLD KLD 30
Total KLD 72
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CHAPTER-2
PROPOSED WASTE WATER GENERATION
Sr. No. Category Unit Qty
1 Process & Washing, KLD 15
2 Boiler & Cooling KLD 25
3 Domestic KLD 20
Total KLD 60
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Page 50f 13
CHAPTER -3
RAW EFFLUENT CHARACTERISTICS
Sr.NO. PARAMETER UNIT QTY/CONCENTRATION

1 Flow Rate m3/d 50-55

2 pH - 6.5t08

3 BOD mg/l 150-200

4 COD mg/l 350-450

5 TDS mg/l 1200-1500

6 TSS mg/1 100-500

—
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CHAPTER -4
ETP TREATED WATER CHARACTERISTICS
SR.NO.| PARAMETER UNIT CONCENTRATION HPPCB STD
1 pH - 6.5to0 8.5 55t09
2 BOD mg/l 20-30 <30
3 COD mg/l 150-200 <250
4 TDS mg/l 1000-1200 <2100
5 TSS mg/l 50-70 <100
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CHAPTER -5

TREATMENT SCHEME FOR ETP CUM STP:

Page 7 0f 13

With the above input parameters to meet discharge standards of State Pollution Control Board
& Central Pollution Control Boards is proposedbgo for Physico-Chemical treatment followed
by Secondary (aerobic) treatment and Tertiary treatment, after which following parameters shall
be achieved to meetthe discharge standards of SPCB.

Treatment shall be done in following three sequential steps:-

1.  Primary Treatment.
2.  Secondary Treatment.
3.  Tertiary Treatment.

Treatment Scheme

Based on above Scheme the following steps for treatment of Effluent would be provided:-

EXISTING

PROPOSED

Effluent Collection Tank

Primary Clarifier

Sewage Collection Tank

Aeration Tank

Equalization Tank — 1

Secondary Clarifier

Equalization Tank — 2

Sludge Drying Beds 2 nos

Flash Mixer cum Flocculation

Primary Clarifier -1

Primary Clarifier -2

Aeration Tank — 1

Aeration Tank — 2

Secondary Clarifier — 1

Secondary Clarifier — 2

Secondary Outlet Tank

Pressure Sand Filter

Activated Carbon Filter

Treated Water Tank

Sludge Drying Beds 4 nos
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Page 8 of 13

ETP PROCESS (PROPOSED + EXISTING)

1. Collection of Raw Effluent

The raw effluent from different sources like Process & Operations shall collect in
Effluent Collection Tank.

2,  Collection of Sewage water

Sewage water from different sources like canteen, washrooms shall collect in Sewage
collection Tank.

PRIMARY TRETMENT:-

1. Neutralization

Raw effluent shall be transfer into Equalization tanks no. 1 & 2 from effluent collection tank.
Where effluent shall neutralize by 10% concentrated Lime solution. Effluent shall be transfer
to further chemical treatment after meeting the desired pH (8-9). Neutralization shall be done
batch wise. Both Equalization tanks shall use one by one.

2. Coagulation & Flocculation

After Neutrilization effluent shall transfer in to flash mixture through pump from Equalization
tanks. Where coagulation shall be done with 2% concentrated of Alum solution & then
flocculation shall be done with 0.1% Poly electrolyte solution. Chemical sludge shall decant
by this treatment. Which shall be drained in to sludge drying beds. After drying this sludge
shall be sent for disposal to authorized TSDF (Treatment, Storage and Disposal Facility) by
State pollution control board.

3. Sedimentation

Effluent shall be transfer into two parts. First part in exiting Primary Clarifier -1 &
exiting Primary clarifier - 2 one by one by gravity. Second Part of effluent shall transfer
to Proposed Primary Clarifier 3. Where floated chemical sludge shall be settled down &
drained in to sludge drying beds. After drying this sludge shall be sent for disposal to
authorized TSDF (Treatment, Storage and Disposal Facility) by State pollution control
board. Effluent shall transfer for Secondary treatment for further treatment.

-
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Page 9 of 13

SECONDARY TRETMENT:-

4. Biological Treatment:

The clarified effluent from existing Primary Clarifier - 2 will be sent to existing Aeration
Tank -1 & Aeration Tank -2 one by one by gravity. The clarified effluent from Proposed
Primary Clarifier - 3 will be sent to Proposed Aeration Tank — 3. In aeration tank bio mass
culture (Activated Sludge Provided) to reduce the organic load. That bio culture shall
developed by cow dung. For organic matter degradation through the bacteria the dissolved
oxygen will be required in aeration tank which will be supplied through air blower. The
diffused aeration system will be the heart of the aeration system. The non-Clog type fine
bubble air diffusers and twin lobe type Air Blower. Nutrients like Urea and DAP and jaggery
will be added for the bacteria growth as & when required. The organic load shall reduce by

activated sludge process.

5. Secondary Clarifier:

First part of biologically treated effluent shall transfer from existing Aeration Tank -
2 to Secondary Clarifier 1 & Secondary Clarifier 2 one by one through pumps. Second
part of biologically treated effluent shall transfer from proposed Aeration Tank -3 to
Secondary Clarifier-3 through gravity. Here solids bio culture will settle down and get
separated and clear treated effluent. Settled culture shall recirculate in to aeration tank
through the recirculation pump. Clear treated water shall transfer from existing
Secondary clarifier -2 & proposed Secondary clarifier 3 into Filter feed tanks for

tertiary tank.

6. Tertiary Treatment:

Treated effluent would pass through Pressure Sand Filter & Activated Carbon Filter,
where final filtration will take place. The graded media will be added in the Pressure Sand
Filter which reduce the suspended solids & activated carbon will be added in Activated
Carbon Filter which reduce color & odour from effluent. The Final treated Effluent shall
be utilizes for in house garden area & water spraying on in house roads for road side dust

settling.
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Page 10 of 13
ETP TANKS DETAILS - EXISTING
RCC Tanks Details
Tank Name Capacity in (KL) Dimensions in (meters)
Collection Tank 50 3.5x3.5x4.1
Sewage Storage Tank 15 2x2x4
Equliztion-1 31.5 3x3x3.5
Equliztion-2 31.5 3x3x3.5
Aeration Tank -1 31.5 3x3x3.5
- Aeration Tank -2 31.5 3x3x35
Filter Feed Tank 22 25x25x%x3.5
Final Treated Tank 22 25x2.5% 375
Sludge Drying Beds (2 nos) 16 44x2x0.9
Sludge Drying Beds (2 nos) 6 25%x2.5x0.9
Fish Pond 2.6 1.9x2.0x0.7
MS Tanks

Tank Name Capacity in KL

Flash Mixture 4

Primary -1 11

Primary -2 11

Secondary Tank-1 8

Secondary Tank-2 8

ETP TANKS DETAILS - PROPOSED
MS Tanks
Design Flow -

Tank Name (m¥/Day) Type Capacity in KL

Primary - 3 Tube Settler 7

Aeration Tank -3 60 Aerobic 20

Secondary Tank- 3 Tube Settler 9
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CHAPTER- 6

Proposed ETP Flow Diagram

a. Proposed ETP Flow Diagram

b. Air Pollution Control Measures

Page 11 of 13
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Page 12 of 13

PROPOSED ETP FLOW DIAGRAM (60 KLD) - ACME FORMULATION PRIVATE LIMITED
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Page 13 of 13
CHAPTER -7
AIR POLLUTION CONTROL MEASURES
Sr. No. Particulars Capacity Fuel NPCD/APCD Device
1 DG 750 KVA Existing HSD Acoustic Enclosure
2 DG 500 KVA Existing HSD Acoustic Enclosure
3 DG 500 KVA Proposed HSD Acoustic Enclosure
3 Boiler 1 Ton HSD Common Wet Scrubber &
Chimney 30 mtr
4 Boiler 1.5 Ton Briquette for Both Boiler
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ETP Water Meter Reading 2021-22

Months Initial Reading Final Reading | Total Water intake Average/Day
Apr-21 700.1 1154.9 454.8 T 152
May-21 1154.9 1618.5 463.6 15.0
Jun-21 1618.5 2063.1 4446 14.8
Jul-21 2063.1 2528.5 465.4 15.0
Aug-21 2528.5 2999.1 470.6 15.2
Sep-21 2999.1 3455.3 456.2 15.1
Oct-21 3455.3 3911 455.7 14,7
Nov-21 3911 4366 455.0 15.2
Dec-21 4366 4842.2 476.2 15.4
Jan-22 4842.2 5303.3 461.1 14.9
Feb-22 5303.3 5724.1 420.8 14.0
Mar-22 5724.1 6197.7 473.6 15.3

ETP Water Meter Reading 2022-23
Months Initial Reading Final Reading | Total Water intake | Average/Day
—_ Apr-22 - 6197.7 6652.5 454.8 15.2

May-22 6652.5 7116.1 463.6 15.0
Jun-22 7116.1 7560.7 444.6 14.8
Jul-22 7560.7 8026.1 465.4 15.0
Aug-22 8026.1 8432 405.9

Meter Out of Order {New Meter Installed) 15.7

Aug-22 0.8 81.2 80.4
Sep-22 81.2 534 452.8 15.1
Oct-22 534 991.7 457.7 14.8
Nov-22 991.7 1446 454.3 15.1
Dec-22 1446 1922.9 476.9 15.4
Jan-23 1922.9 2384.2 461.3 14.9
Feb-23 2384.2 2806.2 422 15.1
Mar-23 2806.2 3279.6 473.4 15.3

ETP Water Meter Reading 2023-24

Months Initial Reading Final Reading | Total Water intake | Average/Day
—_ Apr-23 3279.6 3735.5 455.9 15.2
May-23 3735.5 4230 494.5 16.0
Jun-23 4230 4713.4 483.4 16.1
Jul-23 4713.4 5197.8 484.4 15.6
Aug-23 5197.8 5686.8 489 15.8
Sep-23 5686.8 6167.9 481.1 16.0
Oct-23 6167.9 6671.7 503.8 16.3

\\D/
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Annexure-10

H.P. STATE POLLUTION CONTROL BOARD
“HIM PARIVESH”, PHASE I1I,
NEW SHIMLA-171009.

CORRIGENDUM

. In continuation to this office consent letter No. HPSPCB No.1759 dated 02/01/2024, vide
which Consent to Operate Expansion /s 25/26 of Water (Prevention & Control of Pollution) Act.
1974 and w/s 21 of Air (Prevention & Control of Pollution) Act, 1981 has been issued in favour of M/s
Acme Formulation Private Limited, Village Ghogarwal, Ropar Road, Nalagarh, Distt Solan, HP for
the Expansion for the products Tablets & Capsules.

Now, Regional Officer, Baddi has requested vide letter no. HPSPCB/RO(Baddi) AN-9 9Acme
Formulation (P) Ltd.,/ 2024-7519 dated 30.03.2024 that there is a typographical error in the heading
“Details of the Effluent Treatment Plant” of the consent order at page-2 of 8. The reason for
amendment is variance in the online detail filed by the unit vis-3-vis the consent Order. .

In view of above facts and detail of case which stands verified at Head Office, the heaqing
“Details of the Effluent Treatment Plant” at page-2 of 8 of the Consent to Operate (expansion)
certificate issued vide letter no. 1759 dated 02/01/2024 may please be read as i.e.

Detailed of the Effluent Treatment Plant

Installed Capacity Quantity

ETP-Cum-STP 60 (Proposed) KLD I )
ETP-Cum-STP 20 (Existing) KLD |

All other conditions of the Consent to Operate (expansion) will remain un-changed.

Anil Joshi, IFS
Member Secretary
HP State Pollution Control Board

150

Endst No. PCB/ (1759)/ M/s Acme Formulation Pvt. Ltd/2024- 7 © ~7/) Dated (; Y20 "?,(7

Copy forwarded to the following for information please:-

1. The Regional Officer, HP State Pollution Control Board, Regional Office Baddi, District Solan,
HP.

2. M/s Acme Formulation Private Limited, Village Ghogarwal, Ropar Read, Nalagarh, Distt
Solarn, HP.

3. Case file.

AnitJoshi, [FS
Member Secretary
HP State Pollution Control Board
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“ Annexure-11
HP STATE POLLUTION CONTROL BOARD o
—— _ HIMUDA COMPLEX, Phase -1, Baddi

- Tehsil Baddi, Distt. Solan (11 P) Phone-01795- 245374 ot

No.HPSPCB/RO (Baddi) AN-9 (Acme Formulation (P) Ltd.)/2024- = \q

Dated: "2)0_. 03,_ Qiﬁ‘\q

To
The Member Sceretary,
HLP. State Pollution Control Board,
Phase-111, New Shimla-171009.
Subjeet: Regarding amendment in Consent letter/ corrigendum letter.
. Sir.

Please find enclosed herewith the.copy of Consent to Operate (Expansion) granted vide
R Head Office HPSPCB No.1759 to M/s Acme Formulation Private Limited, Ghogarwal Ropar Road
Nalagarh, Distt. Solan HP vide application No.8247379 dated 02.01.2024. There is lypographical crror
which has been pointed out by Hon’ble National Green Tribunal in the order dated 15.02.2024 passed in
M.A. No. 88 0f 2023 in O.A. No. 116/2023: Gopal Sharma V/s State of H.P. & Ors,

The typographical error is in the table al page 2 of 8 of the Consent Order titled *Details
of the Effluent Treatment Plant”, There is variation in the online detail filied by the unit and the Consent
Order which has been issued. The detail is as under:

Detail filled in the PCD’s Details in the Water Effluent Details:

[ Installed Capacity Quantity Unit |
| ETP-cum-STP 60 (Proposed) ] KLD |
[ ETP-cum-STP 20 (Existing) 1 KLD |

Detail in the existing consent order which has been issued:
| Details of the Effluent Treatment

1

1

| Type of Effluent Capacity Quantity |

- ETP-Cum-STP 60 (Proposed) KLD | KLD |

| ETP-Cum-STP 20 (Existing) KL.D 1 KILD |

Corrigendum required in the existing consent order:
i Details of the Effluent Treatment |
! Installed Capacitly Quantity

ETP-Cum-STP 60 (Proposed) K1LD |
ETP-Cum-STP 20 (Existing) KLD |

It is therefore requested to kindly issue the corrigendum and to pass the directions to [T
wing for making nccessary amendment in the OCMMS software, This is for kind information and
necessary action please,

Encl: As Above.

Chief Environmefial Bngineer
~ A HPPCB, Baddi*173205
Tel. No. 01795-245374

A -~ -

ey
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IN THE HON’BLE HIGH COURT OF

HIMACHAL PRADESH AT SHIMLA
CWP No. 4961/2021

IN THE MATTER OF:-

Baddi Barotiwala Nalagarh Industries Association

(BBNIA)
..... veeessseoPetitioner
Versus
State of HP &ors.
........... Respondents
INDEX
Sr. S Particulars Pages
No.
1. | Reply to the Civil Writ Petition on behalf | 1-20
of Respondents No.2 and 3.
2. | Affidavit 21-22

3. | Anmexure R-2/1 Copy of State Govt.| 23
Notification dated 19-10-2020.
4. | Annexure R-2/2 Copy of Notification| 24-26
dated 1-1-2016 issued by the Ministry of
Environment, Forest and Climate Change

5. | Annexure R-2/3 Copy of judgment| 27-35
@Uuﬁ? dated 22-2-2017 passed by Hon’ble

Sp. VD Nk M” Supreme Court of India in WP No.
pin 1371071 375/2012. |
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Annexure R-2/4 Copy of Public Notice
issued by State Board to all Industries
/organizations/Municipal local
bodies/HPSEBL. etc. alongwith true
typed and translated copy.

36-41

Annexure R-2/5 Copy of report of the
Joint Committee submitted to Hon’ble
NGT in compliance to order dated 27-9-
2019 passed in OA No. 801/2018.

42-50

Annexure R-2/6 Copy of Hon’ble
Supreme Court’s order dated 8-2-2021
passed in Cont. Pet. (C) No. 655/2020.

51-55

Annexure R-2/7 Copy of order dated 23-
62021 passed by Hon’ble NGT m OA
No. 801/2021.

56-65

10.

Annexure R-2/8(colly) Copies of
Board’s notices dated 31-8-2019, 28-12-
2020 and 19-4-2021.

66-72

11.

Annexure R-2/9 Copy of sampling
detail of CETP Baddi

73-75

12.

Annexure R-2/10 (Colly) Copies of
Board’s directions dated 18-10-2019 and
15-10-20109.

76-78

13.

Annexure R-2/11 Copy of minutes of
14® meeting of Empowered Committee
on Trade Infrastructure for Export
Scheme (TIES).

79-89

14.

Amnexure R-2/12 Copy of State Govt.
notification dated 23-1-2019 regarding
guidelines regulating the

nomination/appointment, other terms and |

90-92
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conditions of service of Chairman
HPSPCB.

Application.

15. |Reply to the Application under section| 93-95
151 CPC
16. | Affidavit in support of reply to the| 96-97

Respondent No. 2&3

Place: Shimla
Dated:- 22-10-2021

Through Counsel

Ls

%/

154
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IN THE HON’BLE HIGH COURT OF

HIMACHAL PRADESH AT SHIMLA
CWP No. 4961/2021

IN THE MATTER OF:-

Baddi Barotiwala Nalagarh Industries Association
(BBNIA) with its registered office at EPIP, Phase-I,
Jhadmajjri, Baddi, District Solan HP. 1741003,
through its executive head Sh. Rajeev Satya and its

duly Authorised Representative.
: ceeereness ....Petitioner

' Versus

1. The State of HP through Principal Secretary,
Environment Science & Technology to the
Government of HP (also ex—Officio Chairman of
the HP State Pollution Control Board) Civil
Secretariat, Shimla 171002.

2. HP State Pollution Control Board through its
Member Secretary, Him Parivesh Phase -III, New
Shimla-171009.

3. The Member Secretary, Himachal Pradesh State
Pollution Control Board Him Parivesh Phase -III,

: New Shimla-171009.
—_ 4. Municipal Council Baddi, District Solan through its

Executive Officer.

/SL ......... Respondents

Mamber Secretary, - -~
MP Stats Pollution Contro! Boarc’
Jhimla
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Reply to the petition on behalf of
Respondents No.2 and 3.

May it please your Lordships:-

Preliminary Submissions:-

1.

That the Common Effluent Treatment Plant Baddi (CETP)
through its operator ie. Baddi Infrastructure has not been
arrayed as party in this matter which is a necessary party for

adjudication of this matter.

That the petitioners have obtained the interim order dated 1-
9-2021 by misrepresenting before the Hon’ble Court
wherein replying respondent has been restrained from taking
coercive action against all the petitioner Industrial
Association. It is submitted that in fact, present petition is
confined only to those member industries (connected to
CETP Baddi) which have effluent discharge of less than 200
KLD whereas petitioner is an Association of the Industries
wherein both categories of the units are members (whether
they are having discharge of more than 200 KLD or less
than 200 KLD). Therefore, order dated 1-9-2021 is required

to be modified and present petition deserves to be dismissed.

wember Secratary,
He State Pollution Conirol Boar

shimia

156
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Reply on.merits :-

Contents of para 1 relate to petitioner’s status as Society
registered under the HP Societies Registration Act 2006, its
objectives to promote industries in BBN area and
authorisation of its Executive head to file present petition

are a matter of record and need no reply.

In reply to para-2-3 it is submitted that Respondent No. 1
i.e. Additional Chief Secretary Environment, Science and
Technology Government of HP is admittedly holding charge
of Chairman of State.Board. Rest of the contents of paras
are wrongly portrayed and are denied. The State Board is
duly constituted as ber section 4 of the Water Act 1974 and
as per Hon’ble Supreme Court’s directions and presently the
State Government vide notification dated 19-10-2020 has

nominated members of the Board for a period of three years.

Copy of notification dated 19-10-2020 is annexed as

Annexuré R-2/1.

In reply to para 4-6 it is submitted that; a Common Effluent
Treatment Plant (CETP) was established at Baddi by the
Department of Industries, Government'(')f HP which came
into operation in the year 2015 for treatment of effluent

generated by the industries falling in the catchment area of

CETP. As per the State Government order dated 27-10-2010.

mMember Secretary,
HP State Pollution Control Boay

Shimla

£el

-
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all the industries located in the catchment area of the CETP
were required to send their waste water to CETP for further

treatment (copy at Amnexure-P-3). In the meanwhile,

Ministry of Environment, Forest and Climate Change,

Government of India issued a notification dated 01-01-2016
(Annexure R-2/2) Which stated that :~ “For each Common
Effluent Treatment Plant (CETP), the State Board will
prescribe inlet quality standards for General Parameters,
Ammonical - Nifrogen and heavy metals as per design of the
Common Efffuent Treatment Plant (CETP) and local needs

and conditions.”

Subsequently, the Hon’ble Supreme Court of India vide
order dated 22-2-2017 in WP No. 375/2012 titled
Paryavaran Surksha Samiti v/s UOI, (copy annexed
Annexure-2/3) made it mandatory for the all member
industries connected to CETP to revive and operate their
ETPs upto primary treatment level, before sending the
effluent to CETP. In compliance to directions of the Hon’ble
Supreme Court the respondent.State Board published/issued
public notice in news papers dated 7-4-2017 and 11-4-2017
(copy annexed as Annexure-R-2/4) informing all industries
irrespective of their connectivity with CETP to make their
primary effluent treatment plants fully operational within

three months.

Member Secretary, .
Ho State Pellition Contro Bognt

Swimla
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As there were no inlet standards prescribed for the primary

‘treatment of the industries hence in compliance to

notification dated 1-1-2016 issued by Ministry of
Environment, Forest and Climate Change, Government of
India and Hon’ble Supreme Court orders dated 22-2-2017,
the State Board initially proposed/prescribed and

recommended to the State Government, the inlet quality

. standards for waste water afier primary treatment which

.shall be entered into the CETP for final disposal/treatment.

On the recommendations of the State Board, initially the
Department of Environment S&T, Government of HP vide
notification dated 17-3-2018 (Annexure —P-10) notified
three inlet quality standards for members industries
connected to CETP i.e. TSS, Oil and Grease and pH. Later
on Hon’ble NGT took cognizance of the functioning of the
CETP Baddi in OA No. 801/2018 and vide order dated 27-
9-2019, constituted a joint committee of Central Pollution
Control Board, HP State Pollution Control Board and
District Magistrate Solan to examine the performance status
of discharge of effluents by industries and efficacy of the
CETP. The committee submitted its report on 16-11-2019
(Annexure R-2/5) which recommended that the State Board
needs to review the notification dated 17-3-2018 and include
other parameters like TDS, BOD, Chloride and Sulphide.

Member Secretary, ~ -
AP State Pollution Control Boar-

Shimla

@
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Accordingly the State Board prepared and recommended to
the State Government additional parameters for inlet quality
standards of the nmember industries. On the
recommendations of the State Board, the notification dated
26-12-2019 (Annexure P-13) was issued by the Department
of Environment S&T, Government of HP as per design of

CETP and local needs and conditions.

As regard to the judgment passed by Hon’ble Supreme
Court of India in Civil Appeal No. 1359 / 2017 titled as
Techi Tagi Tara vs Rajender Singh Bhandari and others, it is
submitted that compliance to the directions passed in said
judgment have been made by -the State of HP and guidelines
for the appointment of Chairman of the State Board have
been prepared. Presently the State Board has been
constituted by the State Government under section 4 of the
Water Act 1974 vide notification dated 19-10-2020 for a
period of three years. It is pertinent to submit here that in
pending Contempt Petition (Civil) No. 655 of 2020 with
regard to compliance to the judgment passed in Tech Tagi
Tara vs Rajender Singh Bhandari case vide order dated 8-2-
2021, Hon’ble Supreme Court observed that the State of HP
has complied with the directions. Copy of order annexed as
Annexure R-2/6. Hence there are no violations of the Water

Act, 1974 or Hon’ble Supreme: Courts directions as alleged.

Member Secrstary,
HP State Pollution Control Boar~

Shimla
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Contents of para 7 relate to establishment of Special
Purpose Vehicle (SPV) namely Baddi Infrastructure for
operation of CETP Baddi and order dated 20-8-2010 passed
by the Hon’ble High Court of HP in CWPIL 13/2006 which
are a matter of record. As regard to the issue of setting up of
CETP in two phases as per detailéd project report the same
pertain to the Baddi Infrastructure which needs to be arrayed
as necessary party/respondent in this matter. The issue of
funding of CETP also does not pertain to the replying

respondent.

Contents of para 8 relate to Environment Clearance dated 8-
1-2013 granted to the CETP Baddi by the Ministry of

Environment, Forests and Climate Change, Government of

India which 1s a matter of record. It is submitted that the |

petitioner is wrongly interpreting the conditions of
Environment Clearance that only members industries having
load of more than 200 KLD are required to treat effluent at

their existing onsite effluent treatment plant before sending

to CETP for further treatment. As already submitted in paras

supra, Hon’ble Supreme Court of India vide judgment dated
22-2-2017 in WP No. 375/2012 had made it mandatory for
all member industries connected to CETP to revive and
operate their ETPs upto primary treatment level, bcfore

sending the effluent to CETP. Further inlet parameters need

Mamber Secretary,
HP State Pallution Controt Boarr

Alprein
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to be complied with by member industries as per notification
26-12-2019 (at Annexure P-13). It .is further submitted that
the Hon’ble NGT vide order dated 23-6-2021 (Annexure
R-2/7) in OA No. 801/2021 directed the HPSPCB that
“..We also find that merely keeping an eye on units
discharging more than 200 KLD is not enough. Violation by
those discharging less than 200 KLD is‘not less serious
violation nor less harmful for the environment and public
health.....”. Therefore, in view of the above position it is not
possible to exempt the units having discharge less than 200
KLD from applicability of notification dated 26-12-2019.

In reply to para -9 it is submitted that neither the State Board
nor the State Government ever issued any direction or letter
of exemption to any member industry from the requirement
of primary treatment but rather issued public notices in daily
news papers dated 7-4-2017 and 11-4-2017 informing all the
member industries of CETP to make their primary effluent
treatment plants fully operational within three months.
Moreover the terms and conditions of tripartile agreement
referred to by the petitioner (at Anexure-P-8) also do not in

specific terms say so and the State Board is not a party to it.

Matr.oer Secrstary,
HP State Pollution Control Boa->

Shimla
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Contents of para 10 relate to suo-moto cognizance taken by

the Hon’ble High Court of HP on the issue of connectivity
of member industries with the CETP in CWPIL No. 11/2016

which are a matter of record.

11-12.Contents of pars 11-12 are denied as stated. The petitioner is

13-14

J

giving an incomrect presentation of conditions of
Environment Clearance and minutes of meeting dated 3-4-
2017. As the CETP was consistently found violating the
outlet discharge norms, notified by MoEF & CC vide
notification dated 1-1-2016 for Fixed Dissolved Solids
standards in the absence of advance freatment system, it is a
must for individual units to treat their effluent at their own
ETPs before sending the same to the CETP. Moreover, as
already submitted in para supra as per directions of the
Hon’ble Supreme Court of India dated 22-2-2017 passed in
WP No. 375/2012, directions of the Hon’ble NGT dated 23-
6-2021 passed in OA No. 801/2018 and in compliance to
MoEF &CC, Government of India’s notification prescribing
inlet quality standards, all member industries are required to
adhere to the prescribed inlet quality standards as notified in
notification dated 26-12-2019.

Contents of para 13-14 relate to design and conditions of

CETP to treat category I to category IV type of effluents
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which are a matter of record. On the issue of establishment
of second phase of project by the CETP Baddi, the State
Board had issued notices on 31-8-2019, 28-12-2020 and 19-
4-2021 (copies annexed as Annexure R-2/8). The petitioner
has wrongly mentioned that order dated 27-10-2010
(Annexure P-3) was issued by the respondent No. 1 i.e.
Départment of Environment S&T. In fact it was issued by
the Department of Industries and not by the respondent
No.1.

15, Contents of para 15 relate to inlet quality norms notified by
the Government of HP on the recommendation of
respondent Board which are matter of record. The petitioner
has made wrong claims. It is denied that there was no
violation of the norms notified and it is also denied that
neither the CETP nor member industries can be said to be
polluting or discharging effluent in violation of norms.
Presently the CETP has not provided advance treatment
system to treat the Fixed Dissolved Solids (FDS) which can
help it to achieve its outlet parameters as per MoEF&CC
notification dated 01.01.2016. All the member industries as
per directions of the Hon’ble Supreme Court of India and
Hon’ble NGT are required to comply with inlet parameters
before sending their effluent to CETP. Further, it is

x\ submitted that the CETP was found consistently non-

f :
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7.

11
compliant to the prescribed norms, as per sampling results
details of CETP outlet discharge given at Annexure R-2/9,
therefore Environmental Compensation of Rs. One crore
eighty seven lakhs ninety thousand was levied on the CETP
by the State Board on 15-10-2019 and 18-10-2019 (Copies
annexed as Annexure R-2/10). A Criminal Complaint No.
148/2 of 2019 was also filed against the operators of the
CETP before the Ld.. Judicial Magistrate First Class,

Nalagarh Distt Solan HP.

Contents of para 16 relate to order dated 27-9-2019 passed
by the Hon’ble NGT in OA No. 801/2018 (Annexure P-11)
and the report filed by the joint committee dated 16-11-2019
(Annexure P-12) which are a matter of record. However, it
is submitted that vide report dated 16-11-2019 (Annexure
P-12) the joint committee recommended that the State
Board needs to review the notification dated 17-3-2018 and
include other parameters like TDS, BOD, Chloride and
Sulphide. Accordingly on the recommendations of the State
Board, the notification dated 26-12-2019 was issued by
Government of HP. With fegard to the issue of providing
advance treatment system by the CETP, the State Board has
issued notices to the CETP Baddi on 31-8-2019, 28-12-2020
and 19-4-2021 (Annexure R-2/8). In addition continuous

follow up was also done and the State Board also took up

Mermper Secratary, ~ - ..
HP State Pollution Control Boarc!
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this matter witﬁ State Government in meetings under the
Chairmanship of Chief Secretary Government of HP held on
26-2-2021 and 4-8-2021 (Annexure P-18) wherein it was
directed that until CETP upgrades it existing treatment
system and consistently complies with the norms for outlet
discharge norms, the industries with hydraulic loading of
less than 200 KLD cannot be exempted for the inlet
parameters. As the CETP was constantly violating the norms
with regard to FDS parameter, therefore it was decided that
the issue will be considered once the CETP ensures
consistence compliance in terms of providing adequate
treatment as the compliance by the CETP currently is on the
basis of mass balancing which is only a short terms measure
undertaken by the CETP. It is further submitted that with
regard to the textile units discharging more than 200 KL.D
effluent i.e. M/s Vardhman Textile and M/s Winsome
Textile, it is submitted that M/s Vardhman Textile has only
recently installed their Reverse Osmosis system and is
presently not sending its category-I'V effluent to the CETP.
Although, M/s Winsome Textile has also installed the
Reverse Osmosis systems pursuantAto the directions of the
Hon’ble NGT in QA No. 801/2018 for control of FDS and
directions of the State Board and the State Government,
x however it is still under trial.
[

Membaer Secretary, oy
HP State Pollution Cendat s
Shimla . ,
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19-21.

]

79

13
Contents of para 17 relate to submission of detail project
report (DPR) to the Director Industries regarding installation
of 3 MLD Refractory management and TDS Reduction in
CETP which are matter record. In this regard as per
information received fr(_)l.n. the Department of Industries
approval for setting up of Refractory management and TDS
Reduction in CETP has been accorded by the Ministry of
Commerce and Industry, Government of India in 14™
meeting of empowered committee of Trade Infrastructure
and Import Scheme (TIES) on 2™August 2021. Copy of

minutes of meeting are annexed as Annexure R-2/11.

Contents of para 18 relate to notification dated 26-12-2019
issued by the Departmeri_f - of Environment S&T,
Government of HP which are a matter of record. However it
is denied that such notification was issued without any
statutory authority, jurisdiction and powers. The said
notification was issued by the Respondent No.1, pursuant to
judgment of the Hon’ble Supreme Court and orders passed
by the Hon’ble NGT on the recommendation of the

respondent Board.

In reply to para 19-21 it is submitted that the matter
regarding exemption from State Government notification
dated 26-12-2019 for units having less than 200 XLD load,

MSMLST sedraa; Y,

P Btaw
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was taken up with the ~Sfate Government. However, as the
CETP was constantly violating the norms with respect to
FDS parameter, therefore it was decided that the issue will
be considered once the CETP ensures the compliance. Copy
of communication received from the State Government is
already annexed at Annexure P-16 of the CWP and copies
of minutes of meetings held under Chairmanship of Chief
Secretary Government of HP are annexed at Annexure P-18
Colly.

22.  Contents of para 22 are denied as stated. The grounds taken
up stand controverted and the petitioner association has no
cause of action and is not entitled to any relief and the

petition deserves to be dismissed.

22(A) Contents of para 22(A) are denied as stated. It is submitted
that under section-18(b) of Water Act 1974, the State
Government is empowered to issue directions or such
notification. State Government is also empowered to frame
Rules under section 64 of the Water Act, 1974 to carry out
the purposes of the Act.

22(B-D) Contents of para 22(B-D), to the extent of the State Board’s
functions under section 17 of the Water Act 1974, are a
matter of record. However under Rule-3(2), (3) and (3A) of

¢ Environment Protection Rules 1986, the State Board can

wismosh Secratary, T
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also specify more stringent standards, than the standards
provided in Schedule I-IV of the Environment Protection
Rules, 1986. It is denied that respondent No. 1 has issued
the notification dated 26-12-2019 without any jurisdiction
under the Water Act 1974. As already submitted in paras

supra it is also denied that the State Board has not been

constituted under section 4 of the Water Act 1974.

Contents of para 22(E) are denied as stated. As already
submitted in paras supra the Board has been duly constituted
by the State Government vide notification dated 19-10-
2020. However it is further submitted that constitution of the
State Board and appointment of its members is the
prerogative of the State Government which is empowered to
do so under section 4 of the Water Act 1974.

22(F) In reply to para 22(F) it is submitted that as per judgment

|

dated 22-9-2017 passed by Hon’ble Supreme Court of India
(Annexure P-19) the guidelines have been framed by the
State of HP regarding appointment of Chairman of the State
Board. According to these guidelines the Secretary
(Environment) to the Government of HP will be ex-officio
Chairman of the State Board till a person is selected for

nomination/appointment as Chairman of the State Board or

tember Secratary,
HP State Poliution Confrel Bos--

Shimla
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the post falls vacant due to any other reason. Copy of
guidelines dated 23-01-2019 annexed as Annexure R-2/12.

22(G) Contents of para 22(G) are denied. It is submitted that
connectivity issue of sewerage line with CETP needs action
from the Jal Shakti Department and Municipal Council
Baddi, although the State Board is regularly taking up this
issue with these concerned departments. However, as
already submitted in paras supra, as per directions of the
Hon’ble Supreme Court of India, all industries are required
to comply with inlet parameters before disposing its effluent
to the CETP. "

22(H) Inreply to para 22(H) it is submitted that as the CETP is not
meeting the norms with regard to FDS and the Hon’ble
NGT has taken cognizance of the issue and as per directions
of Hon’ble Supreme Court of India, petitioner industries are
required to comply with inlet parameters before discharging

its effluent to the CETP for treatment of other parameters.

22(I) Contents of para 22(I) are wrong and denied as stated. Not
only the CETP is to be compliant, but the member industries
are also required to be compliant to the prescribed
environmental norms. Contents of the para relating to
implementation of phase-II project of CETP Baddi calls for

x reply of M/s Baddi Infrastructure. As already submitted in
{
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paras supra the State Board has issued notices to the CETP
Baddi for providing advance treatment, as it was
consistently non-complying to the FDS ﬁarameter. Further,
as per information from Industries Department the proposal
for providing advance treatment facility for improvement in
the functioning of the CETP Baddi was submitted to
Department of Commerce, Govt. of India for funding the
project under Trade Infrastructure for Govt. of india Expert

. Scheme, wherein the proposal has been approved.

Contents of para 22(J) stand controverted in view of the
submissions made in paras supra. It is not the SPCB but the
CETP owﬁer/management (a special purpose vehicle created
by the Department of Industries) which is responsible for
making upgradations to effecﬁvely ireat the effluent for
which notices were duly issued by the State Board as a
regulator. Further, as per directions of AHon’ble Supreme
Court of India, all industries are required to comply with
inlet parameters before disposing its effluent to the CETP. It
is submutted that notification dated 26.12.2019 was issued
by the Govt. in compliance to MoEF& CC’s notification
dated 01-01-2016. It is also denied that the CETP is to act
merely as post office, as the inlet quality standards notified

for industries discharging to CETP are higher compared to

tembar Secretary,
§° State Pollution Control Boar~
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the outlet discharge norms prescribed for the CETP and by’

way of treatment, the standards are required to be achieved

by the CETP. The comparison of some of these parameters

are as below:-

Parameter

Inlet quality norms
prescribed for
CETP on 26-12-
2019 to be followed

Outlet discharge
norms prescribed for
CETP by MoEF &CC
on 01-01-2016.

by member

industries.
BOD 350 30
COD 1000 250
Lead 1 0.1
TSS 250 100
Oil & Grea| 15 10
Sulphide |5 2

The CETP has achieved compliance to outlet norms only

recently in May 2021 after constant follow up by the State

Board.

In reply to para 22(K) as already submitted, State Board has

issued notices to the CETP for installation of advance

treatment system from time to time as it was non-complying

= Sias Poiution Connl Boad

Shimie
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to the norms in respect of MoEF &CC notification dated 1-
1-2016. With regard to the matter of member industries
discharging less than 200 KLD, the matter was taken up
with State Government. The State Government has
conveyed vide communication dated 9-11-2020 (Annexure
P-16) that as the CETP was constantly violating the norms
with regard to FDS parameter therefore once CETP Baddi
upgrades and provides adequate treatment the issue can be
considered. The matter was also discussed in the meeting
under chairmanship of Chief Secretary Government of HP
on 26-2-2021 and 4-8-2021 (Annexure P-18). However as
the CETP was constantly violating the norms with regard to
FDS parameter, therefore it was decided that the issue will
be considered once the CETP ensures compliance to effluent

norms.

Contents of paras 23-25 are denied as stated. It submitted
that impugned order passed by the respondent Board is
appealable before the Hon’ble National Green Tribunal
under section 16 of NGT Act 2010.

Prayer:-

i

In view of the detailed submissions made hereinabove and
facts and circumstances of the case, it is therefore prayed

that the aforesaid petition may kindly be dismissed qua the

tembsr Secretary,
HP State Poliution Control Boar
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replying respondent. Any other order which this Hon’ble
Court deems fit, may kindly be passed in the interest of

justice.

Responden .
yespondent No.2&3

HE Siais Poliution Control Board
Date: twimia
Place: - Shimla
Through Counsel

174
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IN THE HON’BLE HIGH COURT OF
HIMACHAL PRADESH AT SHIMLA
CWP No. 4961/2021

IN THE MATTER OF:-
Baddi Barotiwala Nalagarh Industries Association
(BBNIA)
....... weseees Petitioner
Versus
State of HP &ors.
........... Respondents

8 . AFFIDAVIT
| I, qu’orv Devgan, son of late Sh. Bharat
Bhushan, aged 33 years, presently working as
Member Secretary, H.P. State Pollution Control
Board, Him Parivesh, Phase-III, BCS, New Shimla,
Himachal Pradesh, do hereby solemnly declare and
affirm on oath as under: -
1. That the accompanying reply has been drafted at
my instance and under my instructions.
2. That the contents of preliminary submissions para
- 1-2 and reply paras 1-25 are true and correct to the
best of my knowledge, derived from official
record, no part of it is false and nothing material

has been concealed therefrom.
{

Member Secretary, ~-
HP State Pollution Control Boary!
Shimia .

W
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I further affirm that the contents this affidavit of
mine are true and ;:ofnec-t to my knowledge and
belief, no part of it is false and nothing material

has been concealed therefrom.

Verified at Shimla on ___ day of October, 2021.

DEPONENT
Membsr Seoretary, v -
HP State Polfution Control Board
Shimla
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R MINISTRY“OF ENVIRONMEN : FORI:ST AND CLIMA'I‘E CIIANGL
X NOTIFICA’I_‘ION
New Delhlj the ls&January, 20]6

' Amendmmt Rules, 2085, © . LG .
(2) ’I‘hey sha]l come mto force on the date of thexr pubhcatlon i the Offlc:al Gaz,ette

2 In the Envxronment (P,rotecuon) Rules. 1986 m Schedule-l —

substxtuted namely—

. S,No. L ’dustry TP ﬂi;?ni‘%teii“ g - .Stah,dax:di'..
ol e e @
| %85, CommonEffluent L S T

“Treatmeit - - .
: Plants(CETP)

. Aatment Plant (CETP), Lhe StateBoard w1]l .

' . T
: y A. Inlet Quallty ;.Fot each Comman’Efﬂuen

_: Standards ' i orGeneral Paiarmeters; Amimonical- -
i . M s as per desx gn of the Common Efﬂuent Treatment

- '.~'.- : B~ 'I‘reated Max pcnmssxblava'fu&s
. ) Emuent Quahty | R WX (mmnlhgram/htre eXcept; for pH and Temperature)
Standards o ate e ot ol T Ttodnland On land for " Inlo sea
- B : :" surface watet |- irrigation:* ! | - -

ilGeneralParameters R
] Blologwal OXygen 30 7100 - .. 100
Demand,BQDa, TR ST TP A U

. -.Demand‘(COD)“' 1o e N AP

L Tofl Suspeideq Soids [ 100 100
L .chdDJssolved Solids 1. 2100*" R NS* N
: (FDS) ' .
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- [PART TI—SEC, 3(ii)]

. L — . . .
- THE -GAZETTE. OF INDIA: EXTRAORDINARY

—

standards-

: TSpecific parameters | Tho
; “Temiperature, °C - Shall not Shall not Shall not -
- . G exceed more . | exceed more ~ |.exceed more
: .- | than.5°C:above | than.5°C above | than 5°C above |-
R | ambient water * } ambient water |- ambient water
S L -temp;ratute .ternperature - | temperature
: : | Oil & Greage ‘ 10~ ~10 10
) Ammomcal —Nxtmgeh 50 N 50
. hd ‘S :
- Total Kjeldahl S0 NS:* i 50
. . chgc.n gTKN) . _ ST B
" . | Nitrate- Nitrogen = - 10 NsF 50
] Phosphates asP - _-5 . sk Ns ¥
Chlondes o 1000 1000 - NS*
. Sulphates, asSO4 1000 1000 NS¥ -
- ‘Flougde 2 "2 i5
:Sulphides; as-S : 2 2 5.
|- Phencli¢ compounds "1 - .1 5
(as CsHsOH)- . ) . ’
Total Res. Chiorine . i 1 T
g - | Zinc : s 15 15
- | Iron o .3 3 3
t Copper ™. .. - -3 3 3
;| Trivaleiit Chromium: . 2 2 2
.. ; Manganese e 2 NS* 2
¢ "'.._Nxckel_ = 3. NS¥. -3
. Arsenic - 02 Ns* 0.2
- Cyamde, as CN 02 NS 0.2
Vanedxum 0.2 Ns¥ 02
Lead 01 NS* 0.1
Hexava]ent Chromlum 0.1 ° NS* 0.1
: SeIemum 0.05 Ns¥ 0.05
_ ‘ '-rcaqnugm T 00 s 0.05
Mercury 0.01 j NS - 0.01
N 'Bib-éss_ay test . Asper mdustry- As per As per V
: . ‘specific industry- industry-
standards . specific specific
. standards

° *Ns-Not specxﬁed -
S Notes' '

- 1 *Discharge- of freated, efﬂueut into séa shall be- through proper marine outfall, The existing shore
.- distharges“shall*be, coriverted to marine. Qutfalls. Irt cases wherc the marine outfall provides a
mmlmufn ‘initidl’ dilution- of 150.fimies -t the- poml of discharge and a minimum.dilution of 1500
-times at.g pomt 100 away from dlschargc pmnt then, the, State Board may relax the Chermcal

Oxygen Demand (COD) Timit:
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-',"lf‘?FTH-mB(u)] ' '_ L mm”rm Dol R S 7

+

P . . . > . PN CL " R T T
' : '.‘ l. " . . . . ® . . N - . ) \ . . . . . P . . -

. effluent shall b 500, mllhgram/htre

-2 ”Maximum permissible- Fixed stsolved Sohds (FDS) conlnbunon by consntuent units of a-

o Common. Effluert lI‘reatment Plant (CETP) shall ‘be 1000 rru!hgram/htrc ‘Tn ‘¢ases where Fixed
'Dlsso]ved Solids ('FDS) concentranon

(e itis more than 1100,mxlhgram/1urc) then the- maximuta permlssxble value forFixed stsolved

- . Solids: (FDS) in treated, efﬂuent shall be accordmgly mod:ﬁed byithe Statc Board:® . .

3.°Itt case. of discharge of treatetl. efﬂuent onJand for m'xgatmn. tli¢ impact on soil. and groundwater
qua]uy shall bé momtored twice’ ayé’&- {pres aid post-monsoon) by Common Effluent Treatment

1- lmgatmn, the: nuxmg ratio:-with sewage shall be presa'ubcd by Statc Boa:d

4 Specxf" c para.meters for some 1mponant sectors’ selected from scc.tor-specxt” ic. standards

Provxded that the maXImum permlssxble value for Chermcal Oxygen Demand (COD) in treated :

faw.Wwater used by the.constituent units is already high | -

" Plants (CETP) management For combiined dxscharge of treated-effluent and sewage oh land for |-

Sector -*-- " ). o SpecxﬁcParameters

. Textle . .- - Bm-assay test Total Chrormum. Su]phlde Phenolic compounds
Electroplating Industries - | Ol : & ‘Grease, Ammoma-Nltrogen Nxckel Hexavalent Chromium,

- Fluorides, Syl Iphides, Phosphates, Sulphates, .

’I‘otal Chromlum, Copper, - Zinc, Eead, ‘Iron, Cadrmum, Cyamde, .

Tannenes "' Sulphxdes, Tota) Chrommm‘ 0il & Grease, Chldndes

Dye&DyeIntermedxate} -';011 & Greasg, Phcnohc compounds Cadmlum. Copper, Manganese,
{ Lead, Mercury;’ Nickel; ch Hexavalenf Chrommm, Tota] Chronuum,
-] Bio-asgay test; Chlorxdes, Sulghates, .

Organi;c chemicals | Oil & -Greass, Bio-assay test, Nitrates, Arsemc, Hexavalcnt Chromivm,
- manufacfuring industry | Fotal Chrom!um, Lead, Cyanide, Zine, Mercuxy Coppen Nickel,
| Pheriolic comipounds, Sulphides

Pharmaceutical industry | Oil :& Grease,. Biotassay' test, . Mereury Arsemc, Hexavalent :

- | Chromiym, " Lead, Cyamde, Phenolic’ compougds,, Sulphxdes

Phosphates Yo
: _ [F No.Q- 15017/18/2014-CPW]-
- Dr. RASHID HASAN Advxsor

'Note~ The principal rules were pubhshed in the Gazette of India, Extraordinary, Part I, Section 3,
. Sub-section (i) vide number S.0: 844(E) dated thc 19th Novcmber, 1986 and subsequently amended vzde the

. foIlowmg nouﬁcauons —

8. 0. 433(E), dated 'the 18"' April 1987 A8 R 176(]3) dated the 2ﬂd Apnl 1996 ‘G.S. R. 97(E), dated the
18" February, 2009 GS.R, 149(E), ‘dafed. the 4] :March;: 2009; G.S.R. 543(E); ‘dated the 22™ July, 2009

G.S:R. 739(E); dated-the 9%"September, 2010; G.SR. 809(E), dated the 4" October, 2016, GS.R. 215(E),

dated the 15™ Mrirch, 2011; G.S.R. 221(E), dated the 18" March, 2011; G.SiR; 354(E) «dated the 2" May, -

2011; G.S.R: 424(E), dated the 1* June, 2011; G.8 R..446(B), dated the 13" Tung, 2011 G.S.R. 152(E), dated*
the 16% March, 2012; G:S.R. 266(E), dated the 30" Marchi, -2012; and G.S.R. 277(E), dated ihe.
31" March, 2012; and G.S.R. 820(E), dated-the 9" November, 2012; G.S:R. 176(E), dated the 18" March,

2013; G.S.R. 535(), dated the 7% August, 2013; G.S.R. 771(E), dated the 11" December, 2013; G.S:R. 2(E),’
dated the 2™ January, 2014; G.S.R. 229 (E), datéd the 28" March, 2014; G.S.R, 232(E), dated the 31 March,

2014; ‘G.S.R. -325(), dated the 07" May, 2014, G.S.R. 612(E), dated the 25" August, 2014; G.S.R. 789(E),
dated the, 11th November, 2014 and. Iastly amended” v1de notlﬁcatxon S. O 3305(E) dated the
7th December, 2015 C _ . - ;

¢

Pnnted by the Manager. Govcrnment of Indm Prcss, ng Ro1d Mayapuri, Ncw Ddhx 110064 -
and Published by the Conl:roller of Pubhcauons Delhi-110054.
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REPORTABLE

=ﬂ~IN THE SUEREME COURT OP INDIA

_c:vn. ORIGINAL mxsnzcnon: :

. .Petitioners

. .Respondents

The petltmoners have approached thls Court, seeking. a
ert 1n the nature of mandamus, for a dlrectlon to the respondents,
-(whxch*lnCLudeswthE'Unlon Government,vall the State Governmenus and

the Uhlon Terr;torles) to ensure, that no-industry which requires

‘ “consenu,te operate” from the concernedlpollutlon Control Board is
| permitted to funct;on; unless. 1t‘ has-_a“ functlonal. effluent
treatmentaplanuﬂbwhlch 13 capable to meet the prescrlbed norms for

remov;ng the pollutants from the effluent before it is dlscharged
'a.'“- : mhe Unxon of Indla, andmthe.State-Governments (;ncludlng
uhe'Unien.Territorles) have ‘Filed counter affidavits, expressing
- ) Ai'. . theiz 1nd1v1dua1 pos;tlons,v Durlng the course of hearing, learned
counsel representlng the respoudents,-a;so made.some.suggestlons,

“?WWﬁﬁ could be h;ghly benef1c1al 'in carrying forward the process
m -
Datd: 20

J“ﬂ%é remov1ng pollutants,g from thé discharged effluent, in a
"systematlc and ce—ord;nated manner

".3;.n;' Durlng the. course of hear;ng, 1t was not dlsputed between



effluent treatment plant, 1n place

L .

DRI T

from. . -t‘h'e‘ :

. each :.ndustry wh:.ch requires -:coﬂeenit . 1 ope:rzate"

concerned Pollut:.on Contz:ol Boe.rd, should be mandated to set up a

| :-functlonal pr:.mary effluent trea' _"nt- plant._~ W ~aure :mformed, that' o

only when such an - effluent treatment plant has been set up, the.- . '.

concerned Pollut:.on COntrol Board grants ‘ar “no objection”- to the
:.ndustry,' and accord:.ngly “consent to operate”- so. as to allow the-.~
: :Lndustry to become functlonal ' It i theref.ore apparent,v that all_

.runn:.ng :.ndustr:.al 'un:l.ts., wh:.ch. requ:.re “consent to operate”7 from R

the concerned Pollut:l.on ControI‘Board‘ ’ have a funct:.Onal pr:.mary

P

4. Lo The A questn.on that ar:l.ses f'of our :'~coneidena»ti;on. -i:s',
whether the same. ::.s ma:nnta:med :.n good order, after the industry -
J.tself has become fnnct:.onal 'l’he J.ndustry requ:.rlng “COnsent to’

operate’, . can be perm:.tted to- run , only :Lf :,ts pr:.maz:'

treatment plant, "J.S .funct:Lonal We therefore cons;der :.t just and :
appxopraate-, to : d:.rect the - concerned State Pol~1ution Conttol .
. BOa::ds, . to J.ssue not::.ces to all 1ndustr:|.al un:.ts, wh::.ch "requir‘e

A Y

“consent ko~ operate”’ by way of a common advert:.eement, —requ:.r:Lng .

‘them - to v-make the:.r pr:.mary effluent treatment plants~ :Eully -

3
-

operatlonal w:.thmn three month= f.r:om today On the exp:.ry\ of the.
notice perJ.od of three months,' the concerned State Pollutl.on -
Control Board (s) are mandated to carry out :.nspedtions, to ver:.fy ’
whether ' or.~, not, . each xndustr:.al- - un':.t requ:.r:.ng “eoneent_ to
o‘pe:,r:ate”- has a funct:.onal pr:.mary effluent ti:eatment plant Such.

. of the :n.ndustr:.al un:l.ts, wh:.ch have not been able to meke the:_r

s 4:effluent L
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L

-:prrmary effluent treatment plant fully operatlonal within' the
:finotlce perlod shall be restralned from, any further industrial -
;-.__act::v:rty. Th:.s d:.rect:.on may be J.mplemented by requir:.ng the
concerned electr:.c:.ty supply and dlstr:.butxon agency, to dlsconnect

“,ﬁheg electr1c1ty connectlon -of- the defaultlng 1ndustry We

3

'~.=_xtherefore hereby further dJ.rect that in case the concerned State

Poli t:.on~ Control Boards make. a recommendatlon to the concerned

) electr;.cal supply and d:.str;l.butz.on agency/ company,' to d:l.sconnect

..T..'t"electr:r.cn.ty supply to an :Lndustry, for the .reason that its prz.mary
effluent treatment plant :.s not funct:.onal, it shall honOur such
recomendatn.on, and shall d:.sconnect the electrlca.ty supply to such
\- defaultn.ng’ :Lndustra.al concern, forthm.th
.;'5.'- . _-;";:' Such an 1ndustm.al concern, WhJ.Ch has been d:.sabled from

.._carr_yc.ng on :.ts ;Lndustra.al actlvrt:l.es, as has been :.nd:.cated in the

foregorng paragraph, s granted la.‘berty .to -make its prlmary

effluent treatment plant funct:.onal to the required capac:.ty, and
thereupon, ee'k a- fresh: “consent'- to opera_te.‘ from the concerned

~A;_Pollut:.on Control Board. b.x::iy»a'ft‘er".the. recei,p.t-'j of such fresh

consent to oPerate 'the‘indust‘riai activities of the éisabl‘e_d

-1ndustry,”can be perm;tted to be resumed. In carrying out the

'Pollut:.on Contrcl Boards to carry out :.nspectlons P by pr:.or:.t:l.z:.ng
. :.nspect:.ons of severely and cr:.t:.cally polluted :Lndustr:Les, so that‘

g v:.s:.ble results emerge at the earla.est

'

6. - o L:.berty ‘is hereby granted to pr:_vate :md:.v:-..dual(s) and

,,_=to' address compla:l.nts to the concerned Pollut:.on

‘Gontrol Board"':rf any :.nduatry :Ls in default. On the rece:n.pt of any



:71:965

't:.on Control Board, shall be

g such' compla':i.nt the concerned .Ps

,"-obllged to ver:r.fy the same,. and take such action aga:.nst the

"default:.ng :.ndustry," as ; may be perm:.ss:ble J.n law. Such act:.on,

would be'. 11‘1 add:.t:.on to the d:.scont:.nuatn.on of :.ndustr:.al actlv:l.ty"

' fo_rthw::,th, -in _..the' manner d;;rected ~-here1naboye~ +(but .Pnly after

© verifieation).-

7. -.Hairin'g effectuated the d:.rect:.ons recorded-'s "-in‘: the

.:forego:.ng paragraphs, the next step would be, to set up common.

' effluent treatment plants. We are a.nformed that for the aﬁoresard' S

purpose, the f:.nanc:.al contr:.but:.on of the Central Government :|.s to

: (J.nclud:.ng the concerned Un:.on Terra.tory) is 25 per cent. ; 'I‘he

balance . 25 per cent .is to be arra.nged by way of. loans ‘from banks

\

The above loans, are “to .be repa:.d by the 1ndustr:|.al areas, and/or

:Lndustrz.,al- cl‘uste_rs.- We are: also :mformed, that the sett:.ng up of
-a conmion‘ ef-fluent treatment plant ’ w’ouldv ord:LnarJ.~ly- take

approxlmately ‘two. years (;Ln cases where the process has.yet to be"

comenced)_,. 'J.‘he reason foxr th.e above prolonged per:.od for setta.ng _ )

up | “common effluent treatment plants” - accorda.ng to ' 1earned ’

) couns.el, 'is, not on‘l.yA fJ.na_ncral-,- but .p-;al»s_oi_,'. the_'regulr‘ement of land

acqu:.s:.t:.on, for: the same.

‘.

8. . In v:.ew of the. fact that the f:.nanon.al pos;x.t:.on has been

taken care of,. as. has been expressed above we are of the v:.ew,

that the sett:mg up of “common effl‘uent treatment plants” ’ should.
" be taken up as an- urgent mss:.on. _ W:s.th reference to common
K effluent treatment plants, wh:.cl'n are already under 1mplementatlon ’

. we hope and - expect, that they would be - completed w:Ltha.n the” t:l.me l

".'."~'-.

“the extent of 50 per cent, that of the concerned State Government- JORAR
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flznes already postulated. o vWith referende to common effluent

F‘Mplants, whlch are yet to be set up, we consxder 1t Just

¥
X

'7(1nclud1ng, the concerned Unmon Terrltorles) to complete the same

'énd iappropr;ateL toﬁ darect he concerned State Governments

".'w:l.t}u.n a. xper:Lod of three years, f.rom. today.. ' We''are also of the

I e acquu.r:l.ng land for th'e 'common effluent treatment

fale ncerned State Governments (J.ncludxng, the concerned

Um.on 'Terr;l.tora.es) w:Lll acun.re such add:.t:.onal land as may be .
. ,'.-':requ:.red fox; sett:.ng up “zero l:x.qu:.d dlscharge plants if and when
-.,_requmred J.n the future. ' '

‘ 9. :A o Dur::.ng the course of hear:.ng,:we were informed by learned

1}counse1 that the runnlng ef 'commonJeffluent treatment plants',

’5wh1ch are 1n place, 1s also a matter of. serxous concern “.In -this

'behalf :.*t-“ :was_ subm:l.tted that .some of the ' common effluent‘

L treatment plants are dls—funct:.onal, because of lack of finances,

;ThWhllSt SOme others are dls-functlonal because of. the requlrement

:,.of repalrs, wh h'havennot been carrred out, agaln because of lack

of f:.nanc:.al reseurces

lQ. _GJ.ven the respons:.b:l.ln.ty vested in Munic:.pal:.t:.es under
- Art:.cle 243W of the c°nst:.tut:.on, as also, in item 6 of the 12t
-Schedule, where:.n the aforesa:.d obln.gat:.on, pointedlyl extends to

R ubl:.c health, san:.tat:Lon conservancy and sol:.d waste management”

we - are of the v:.ew, t.hat the onus to. operate the ex:.st::.ng common -

effluent treatment plants, z:est_s 9n' municipal:.-t:.es (and/or local

bodz_es)--" ‘-«_- GJ.ven . the aforesa:.d respons'ibil"ity,' the' cencerned

s

~mun:|.c:|.palltles (and/or local bod:.es) ’ cannot be permitted to shy

-'xaway v from d:.scharg:mg th:r.s onerous duty .In case there are further




Ny fmnanc:.al constran.nts, the 1’: _edy l:ges.

-’-the Const:l.tution.- . .”"I-t-"---nw:l.-ll b '.-op,en‘

- mum.c:.palz.ties (and/or 1ocal bod:.es), . to: evolve norms to recover

funds, for the purpose of generatz.ng f:.nances ko 1nstall and run, '

T

g all the “common effluent treatment"plants" w:.th:.n the purv:.ew of

:;.Needles

»the prov:.s:.ons referred to here:.nabove

. such norms as may be evolved for generatn.ng f:c.nanc:.al resources,‘

!

may :.nclude all or. any, of the commerc:.al J.ndustr:.al and domest:.c-

.benef:.cxarles, of the fac:LlJ.ty. The p ocess of evolv:mg"’ the abave

o norms ,- shall be superv:l.sed by the conce o

'Terrz.tory) ,' through t.he Secretarzes, 'Urban Development .and Local--_f""

-Bodies respect:.vely, (dependlng on the lOcat:Lon of the respectlve
" common effluent treatment plant) The nerms". for generating £unds ’

for sett:Lng up and/or operat:.ng the .lc'ommon effluent tr_eatment

'plant'_ shall be" f:.nal:.zed ‘on- or before 31 03 2017, ' so as ‘to- be. .

. :.mplemented w:x.th effect from the.

.such norms are not in place before the commencement o:E the next

f:.nan‘c:.al year i the "concerned'. -S.tate GovernmentS' (or. .the. Unn-.on

.'Terr:.tor:.es) 7 shall cater to the f:.nanc:.al requirements, of runn:.ng

plant 3 ,”

"the. . “common‘ effluent t:‘ceatment

dls-functlonal from the:.r own f:.nancz‘a,,_ resources. N

11 Just :m the. manner suggested herea.na.bove, for the purpose

of sett::.ng up of “common effluent treatment plants" the concerned

" State Governments (:mclud:.ng, the concerned Un:Lon Terr:.torn.es) Wlll

-pr:;or:nt:.ze such c;l.t:l.es,-- towns and ; v:.llages, wh:.ch dJ.scharge'

,:Lndustr:.al pollutants and sewer, .d:x. ectly into r:.xr.e.r.s and water, S

bOd.'Les..

f'.t-he¢:’:* éohcéi’-‘.ned o

-:fto ment:.on that"ﬂ

'ed State Government (Union )

'next-. f:manc:.al year._{-_: I-n case; '

are S presently
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",;iﬁ;ﬂjkaL We are of the vaew, that in. the manner suggested above,

malady of sewer 'treatment ' should also be dealt w1th

L .'tné

s;multaneously.h We therefore hereby dlrect,.that 'sewage treatment

W

',Lplants' shalldalso be set up and,. made functxonal w1th1n the " t;me

fﬁ?ﬁl;nes “ﬂd the £ormat, expressed herelnabove

d{-ﬂtﬁ g are- f‘:.the- -v;ew, : that_' mere - directions ' are

‘Lfdown. We therefore hereby provlde, that the dlrectlons pertalnlng

'sto contlnuat;on of 1ndustr1al actxv;ty only when there is in place
-dﬂa functlonal “prlmary effluent treatment plants” and the setting

'“;up of functzonal “qommon effluent treatment plants” w1th1n the time

111nes,-expressed above, shall be of the Member. Secretarles ‘of the

“,concerned Pollutlon Control Boards. The- Secretary- of the’

- . »

ifDepartment of Env;ronment, of the conéerned State Government (and

f'the concerned. Unxon Terrztory), shal]iube -answerable in case of

"The hconcerned Secretarles to the ‘Government shall' be

“ ”p‘ le- of ‘monltorlng..the progress, and 1ssu1ng necessary .
.‘;fdlreetlons o the concerned Pollutlon Control Board, as may'.be
'.requlred i for the- 1mplementatlon of - the above dlrectlons They
ﬁ“;shall bé" also responszble for collectlng and malntalnlng records of
'data, 1n respect of the darectlons contalned in this ozrder: The
1'sald data shall be furnrshed to the Central Ground Water Authorlty,
whlch shall evaluate the data, and shall furnlsh the same to the

'ffnench of the jurlsdlctmonal Natlonal Green Trlbunal

‘14:- S mo supervese complalnts' of . non-lmplementatlon o the

the;concerned_Benches -of the ‘National Green

- by



.d:w:.d:.ng the jur:.sdlctz.ona

‘directiens‘

recorded above. It- a.s clarn.f:.ed :

.least three State Governments;j a.

o dag.

area :Lnto un:.ts The;" above ment:.oned

case f:.les,"w:Lll be l:l.sted per:l.od:.cally, 'I'he éoncerned Pollut:.on

.Control Board :.s also hereby d:.rected to ;Ln:.t:.ate such ca.v:l.l or

crmu.nal act:.on, as’ may be perm:.ss:.ble :l.n law,(___.ga:.nst al;!; or any

of the defaulters

15. - I.:.berty is granted t pr:.vate J.nd:.v:n.duals, o and

B Organlzat:.ons o tc approach he concerned Bench of +the

.. ~ !

jur:.sdlctlcnal Natn.onai Green Trlb fal for approprlate~ orders, by

".po::.nt:l,ng out defs.c:l.enc:.es, cAn A.A-‘,:;m_pleme,ntati;on- --oE; the above

'16_‘~. T It hewever 'needs to be clar::.f:.ed,, that the 1nstant

»

'd:l.rect:.ons and t:.me lJ.nes, shall not :Ln any way dllute any t:.me

¢

.11nes and d:.rectmons z.ssued by COurts Jor Benches of the Nat:.onal

Green ‘I'r:.bunal h:.therto before, where:.n the postulated t:.me 1::.nes

'would exp:.re before the ones expressed through the d:.:r:ect:l.ons

A'hat the tlme l:Lnes, expressed

here:.nabove w:.ll be relevant only :|.n s:.tuat:.ons where there are no

: 'prevalent .-tlme'_<-,3.1ne (s-)' "’ and. :,a;L;.;so ,',whex:,ea a . longer.._ pera.o.d ' ‘has_ _been

o

prov:.ded for . g

.,
K

17. . - It would be- :|.n the n.nterest \of 1mplementat:|.on of the

ob;ect:.ve sought to be ach;.eved,x to also requ:Lre each concerned

_State’-‘(and' e_a.ch- concerned Un:.on Terrz.tory) te make prov:.s:l.on for

“online, reaf_l.. time, continpous mon:.torlng : system" to B d:.splay

-emi-ssi'on leveis,., in- the publ:.c doma:.n, en the portal of the

‘concerned State Pollut:l.on control Board We are infoz:med, that at

A -lready adopted.'. he aforesaa.d




i e

Such‘ measures shal‘l be put in place by all the concerned

' 'l;hg_ conc'e:z‘;.ed“ '~Um;qq . Territories),

jwit /petition stands  disposed of; in the

~

.‘[JAGDISH SINGH KHEHAR]

- _'.;..;..... ..... ..' ....... ..J
SR T [Dr. D. Y CHANDRACHUD]

e AP &
[SANJAY x::smm KAUL]
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can be

consent fo operate ,'

,nsent io operate by way of a

"rzoa’ of. three mom‘hs the concerned State
: mandated 1a. carry ouz‘ mspectzons to

(.

it ¥ ; hem to make their pmmmy ‘effluent '
P .T’ztzonal - within, three months from today. On
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The Hon ble Supreme Court of Indla 1n the aforesald Judgment has
*~’~’further held at paragraph 8as under-. T o

N 8 In vzew ef the fact that the f nanczal posztzon has been taken care of

L as: has been expressed above, ‘We are of the view, ‘that the seifing up of

s o commo" "e]ﬂuent treatment plants should be taken up as-an urgent

R common fﬂuent treatment plants whzch are yet to be set up, we

Co conszder aia Just and approprzate to direct; the concerned State .

- Governments (zncludzng, the concerned Union Territories) to-complete

. ;the same wzthzn a per zod of three years ﬁ‘om today. We are also of the
v1ew, that whzle acquzrzng land. Jor . the: 'common eﬁluent treatment °

- plants the concerned State Governments (iricluding, the concerned o

" Union- Terrztorzes) wzll acquzre such additional land as may be.
.reguzred for settzng up - ero lzquzd dzscharge plants , zf and when .

PR requlred in the ﬁtture

Under paragraph 10:0f the sald Judgment the Hon ble Supreme Court
" -has further categorlcally ordered that the. onus to Operate the existing
© common: efﬂuent treatment plants rests on the ‘Municipalities (and/or

local bodles) ’

- At paragraph 12 of the sard Judcment, the Hon’ble Supreme Court of

' Indighas: observed as under:-
' !

12 We are of the vzew that. in the manner suggested above the malady _
- of séwer: treatment should also be’ dealt With .simultaneously. We -
, ‘therefore hereby dzrect that sewage treatment plants' shall also be set
" up and wiade functzonal wzthzn the tzme lines and. the f01 mat, expressed

ot hereznabove



) In view of the foregomg, the concerned au’rhontles are hereby requlred
to take necessary steps to forthmth 1mplement the order of the Hon ble
) Supreme Court.-as laid dovvn by the, Hon’ble Supreme Court m the

Judgment c1ted supra .

S/d-

IIPPCB Shlmla
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' SobhaglaClothmg [Fiet No 687, EFIE, Vilags Jharmajn

A0 f T | TehsirBaddi Disit Solan HP

: [B T [Fiimachal {66 " | Plot No 4344 Ind Avea Beroliwala Tehsi
Tl D Badd DlsttSo}an HP

"s‘is’;:g:gf.-.'-sa{hple'syjn/a_,‘s"_.t.lndeiﬂprqgresf_sf .at the time of inscribing’

: ;i‘;,dtg .Ksodéﬁg‘efe aifcfEs'.e"dd;;'; RRTEAE

The CETP'ls located at. Vllage Kamduwal on Baddr— Nalagarh nghway on

) nght bank of Rlver Slrsa and destgned fo treat 25 mld Gf: effluent from dnfferent sectOr

k Jof mdustnes, as Tnentloned in followmg para

A total number of 449 lndustnal umts. Iocated at Baddi, Bargtiwala and

' Nalagarh at (he Fadial dlstance sofapproxlmately ‘15 km are the members of CETP. A
L plpe network "'fj.‘62_‘8-'km is. developed and laid - by Mfs: Baddi lnfrastructure Ltd:,

: e of92% of total load reachmg to. CETP and remaining 8%

fefﬂuent i transporte .by ankers: .'f 20 K capacnty The CETP commenced its
¥ operahon in e-year 2015 wh:le constructlon of CET P was started. in the- year 2013

after havmg obtemed Envnronmental Clearance, v1de F. No i0-53/201 1- lA-lll dated

B _'08-1 0-201 3 from Mlmstry of Enwronment Forest & Cllmate Change

"An assocnatxon namely "Badd‘ Barottwala Nalagarh Industrial Association”

' (BBN!A) is formed by the. industnes operatmg in- Baddl Barotiwala-Nalagarh - -

Industrial Area w;th lts pnme ebjecnve to estabhsh this CETP for abatement and

| 'control of pol!uilon due to industnai dnseharge

‘To execute the objectlve, BBNIA formed g Specxal Purpose Vehicle (SPV)

= '.:_f namely ,M/" ‘Baddl lnfrastructures L, wherem the- SPV was reaponslble for

1Y
—
o,

Nameofumt EIT e Address A S
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parameters

20 r’pspéé,tiqn;of-'c’ér"e.-:B‘adqrf;_ -

Ty

A

R

.-—145,— . .':' ,

induslrles for mamtammg quallty of efﬂuent reachmg CETP as per Its destgn

*

: v

The CY:TP is. deSrgned to treat :ﬂve d:fferent categenes oﬁ_ efﬂ,u_ent as -
tabulated under ; S < R : ' '

1-No. .

Category : Sector ofzndustry" " No o_f" Consented 4
. o S | Units - ', efﬂuent
T quantlty

+

"I_' K Food Paper and Texhle‘

_(in: MLD)

N - - Seap&:Det ergent

AL o TPt'rarmaceutu:aI

AN . | Byseing -

Gy xeainal

v "'.Eleotrop]atmgl Metal surfe‘ce E

Toml

mrs__hmg

Mg | 52497

Say 23, 00

nww

i)

- o Outcl (nm' ugils’ lhrca umu gre lh: ai3ter caneem of ench ulher

Mwas observed that at an : ;
CETP compnsmg equal.lzatron .-.tank prlmary settter aeratron tank BN
reaotlon tank; secondary and temary clant” er. The treatment process }
for each stream1s appended with: the report (Annexure IV)

1t was noﬁced that efﬂuent of category Vs, not reac'hmg to rts

".-_‘,.desrgnated equahzatlon tank M/s Baddr lnfrastructure Ltd has

i)

mformed that the dedlcated'
category IV is: blocked The ﬁluent of category l\/ is therefore bemg '

dlscharged through plpe network of Category L.

.5 also observed that the CETP is desrgned to lreat category V

effluent by mlxmg w1th category l\( effluent fo op‘umrze the chemrcal

consumptlon and to achreve eftectlve treatment Since,- the etﬂuent of :

-'_;;.category lV has been mlxed 'Wlth category l m the plpe‘

twork ntself _

"before reaohmg CETP whu:h has resulted in- ~format|on ‘of -a. new - .
' .complex effluent for which the: GETP was not deS|gned_. .Therefore,, it.




could not able to delrver the desrre results w.r.t. treatment and thus. - /
?f’emuents was ln non-conformrty w1th the standards as per the

| 112 Al

- .

-»,'i_‘f'menltormg results of HePCR (Annexure-\l} Besides, the effluent of’

.,".category v remamed effectlvely untreated throughout the CETP"

ol ;A.process -

e

' :he i en‘ormance of\CETP s bemg regularly tonitored by HPPCB The
sitoring: data (Annexure V) indicate- that the performance of the .
> Jar from satlsfaotory for havmg not: met the. drscharged-

S "standards .'The data reveal that~efﬂuent quahty does not conform the.

-l;siandards of; Cnlonde (lu’mt of 11 00 rng/l max) Total, DlSSOl\led Sollds :

o (TDS) (llmrt of 2100 rng{l max) and Brochemrcal Oxygen Demand 'A

S f.(eoo) (ltmlt of 30 mgll max:).

JThe CETP has provided onlme contmuous efﬂuent monltonng system

E for pH Total Suspended Sollds {TSS) Chermcal Oxygen Demand

'(COD) and Total Orgamc eontent (TOC) ‘and dala SO recorded are

linkedwith the sefver of HPPCB and CPCB.

- .,'.Whlle colleotlng lhe sample from lhe fir nal outlet of tertlary clanf ier and

«’1'.3_:_‘d|scharge pomt at Rwer S;rsa dltference n colour of efﬂuent was

'observed. The sample collected from the drscharge point was Irghter in’

o '3colour than'that af outlet of: tertlary clarifier; giving rise to possxbmty -of

vu)

“dllutron (Photograph Plate-l)

The Commlttee also recorded that the. Textlle Umts which- are generatmg.
the efﬂuent of Category VA were earller operatrng thelr own efflusht

o trealment plants pnor to commencement of CETP and found it wable to

: ~operate due o thelr scale of: productlon

vm)

The deslgned treatment cntena of CETP are to treat ‘effluent, stream—wrse, :

: ;“fOHOWIng segregatlon at source Smce effluent of’ Category—l is: mlxed with™ .

.,:':Category-lv resulted i) altematlon of crrtena, "hence treated effluent -
L quanty does not conform to lhe stendards ' '

g

Yo
.
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\ux) For. mcreasmg the comeehwiy
. conveyance (plpelme) for a total length of 5 8 kms The status is as under

, fR'e"r_rgarks B

TS Lbcat.iqn;’?,j' “StratenT|

1. .‘{-_"~ZydUS Cadllla “165!
7 begasy ‘Food on';._".
.o | Baddi Barotlwala

road o S

by [awarded by Mis|
.| Baddi.... o
: :lnfrastructure Ltd Lo

- | vide " tetter dated |

] "27—09-2019 T
o : .»'l,LnnexureVI)
'A;Permlssmn : :

Cp2eT ‘Malpur—Baddl e T
|77+ [ electrical stbstation CUPlnpt grantedt o
. [upta. “Bhud" riear{ IR by NHAI Loett o
"] Maxtar Bio- Genics : ST . 1.

L . | Company: ..
13, | Bhud'to _Lehl Co 1900.: S Permlssnon

i Tidﬁl}- f o

havtng understandmg of: polluhon preblem : ,_s‘,’caUse and ramedral measures ’che’ B

Commlttee recommends fo[low?ng R ’;f.' :

i . Tex’ule mdustnes (S! No 1 to 5 Table 1) engaged m dyemg process T
. - \generafmg efﬂuent of Category*lV as menhoned above far the purpose of .’
: _desrgnmg and operatmg CETP.'-’ shou" stop s operatlons wnth |mmed1ate E
effect, unm -and unless the dedlcatéd endwts 9upposed to carry the sa(d

) ’."‘efﬂuent is brought o back funchonal

i) These units shall resurhe operatson of the!r ETP fo impart effectlve'
- 'treatment on efﬂuentofCategory—lV so as to meet the standards and shall oo
'"p_e .etwork desxgnated to carry efﬂuent of

.pump treated effluent to the

Moo T T
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T ks e'- deﬂnéd protoco! and in accordance to.
“in. case any variation -

operzmng-‘ praotrcel_ whrch rs rn place

_ o
- ,_el_gmfm.ate/mini such va atron

v} M/s Baddr lnfrastmetqre Ltd' has fo. xnstall actlvated carbon, pressure’
and filters and ozonrzer before the treated‘ effluent is: drscharged This
, refer th Detarled Pi’OjeCt‘ R,eport of: CETP Baddr whrch finds mentioned

ch- yste,m.bqtfha,s,ngt,b_ provsded by Mls Baddl lnfrastructure

N

- Reference rs made Jon the observatlons recorded by the Commrttee

constrtuted by !Hon ble Tnbunal in- OA ‘No.816/2018 in the matter of

B :Sobha Singh» and Others v/s State of Pun;ab and Others, wherein the . ~ -

:;Commrttee ‘ ecommended fhat Rs 10 crore to- be levied on CETP- Baddi

'rron ental CompenSatron for unlreated efﬂuent drscharged into”

"rrsa Tha CETP drscharged jornrng the. rrver has. far"led to meet

o Blo-assay Test (Toxrclty on t' sh 0% survrval wrth 100% effluent for 96 ‘
Thrs would have caused rmpact on water and land (soil)

et !a"sfand veg _atron aquatlc ﬂfe and human ‘health all '

- hours)
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\h) |

(Annexure \Ilil)

- o b) Textxle Industnes (dyemg unrts) are to pay estabhshment cost of o
i)
297 06 201 9 for CEI‘P Paonta Sahrb wherem e|ght parémeters includmg . v‘
R those referred here have been consrdered Such notrﬁcatlon may be -

Vi)




PRAXER

S e 1‘1.6 ._

Cese -

Thxs mtenm report may be conssdered as the f nal report shall be submltted on

o ',{"comp[etxen of sample analysns

.. -n

g - anuttd
: Suneel Dave Vwek ‘Chandel . .
nm ntal Engmeer - ;Additional Dnrector . Additionat District Magnstrate

~'.:~HPSPCB cPeB SOLAN,HP

w

Y
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- SECTION XVII

o -ITEM No 9 COurt 4 (V1déo‘Conferenclng)

S U P R E-ME; C0. U R T 0 F IND IA
' ’ RECORD OF PROCEEDINGS

CONMT PET (c) No, ess/zozo ‘in G.As -Nov 1359/2@17
,lfj- AMITABH SRIVASTAVA DR Petitioner(s)
L "‘vsnsus

RAJENDRA KUMAR TIWARI AND ons & ORS.. Respondent(s)

.y(FOR ADMISSION )

VDate f“

ON'BLE MR JUSTICE“"DAY umesu LALIT
n ,_ON'BLE MR: ausrxce K.M: JOSEPH'

T For.PgtitibhEr(s) ' hr Fuza11 Ahmad Ayyubl, Aor
—~ T - LSS0 M. Ibad Mushtaq, ‘Adv.

LM

| ~,vHs.

For Respondent(s) . Mr:
S

Mr

. Mr

"Ashima ‘Mandla. Adv. -
Akanksha Rai Adv.

V.K.. _Shukla, Senior. advocate ‘

RaJeev Kumar Dubey, Advocate
Kamlendra Mlshra Aor

Mahfooz Ahsan Nazkl, AOR

. . R 1 2 VlJay Kumar 6. SRKR, Secretary to
. - - Government “EFS&ET Department, ‘Andhra Pradesh
R Mr, -Poldanki. Gowtham, ‘Advdcate -
,»4.Mr shalk;Mohamad Haneef, Advocate
oM T Vlgaya Bhaskar Reddy, Advocate
S0 M Amltabh ‘Sinha, AdVOcate '
,*~Mr shrey sharma, Advocate

w;Mr. Ahhlmanyu Tewarl, AOR
‘Mr. Debojlt Borkakatl, AOR -

T oMr Samir: ALL-Khan, AOR

e R Mr sumeer Sodhi, AOR
g T ws, Shreya Nair, Ady.
BERE .

'Mr. Anlruddha P.'Mayee, AOR".

M Anklt Goel ‘Ror
Mry Ry K Gupta, Adv, -
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- Mr Kumar Anprag 31ngh Adv ,al
Mr. V. N Raghupathy, AOR

Ms. - Prlyanka Prakash Adv.
Ms. .Beeha- ﬁrakash Adv..

Mr. A Prakash, AOR f IR

Mr Nlrnlﬁesh.Dube,.AOR -

Ms K. Enatol.'Sema, Aor T

:er' Som:Raj”Choﬁdhury;.AOR'

Ms. Uttara Babbar, AOR .
Mr Manan Bansal, Advocate

Dr. Manlsh SLngHV1, Senlor Advocate

Mr: 'sandebp Kumar Jha, Aor

Mr. Sameer Abhyankar AOR
Mr. Amlsh and 4 -

Mr.RajaRajeéshivara :‘ "
Mr. ‘Aditya chadha, Adv

akG: (AOR) 2



',';1:'19.., o
gg -

'.-?';:‘.? e }i.fus*' 'Mr Uma Prasuna Bachu Adv

S ey YogeSh Ka““a' “AOR-

.":Mrﬁn. Venkat Reddy, Adv

‘ M A .:Srlnlvas Reddy,: AdV..-

Mr.'Shuvodeep Roy,’AOR
-Mr, "Rahul 'Raj Mlshra, ‘Adv. R
MRJ RAHUL RAJ MISHRA ADV ’ '. o

E:pVanshaJa Shukla, “Aor:
Anuja Pethla, Adv.,_'

Karun Sharma, Adv .

: '-';ME

R ~Mr Arun_R Pedneker, Adv.
' Standln"00unsel*for State of Goa :
MSuMuktl chowdhary AOR -
. Mr Am;,gKumar, Advocate General Meghalaya
Mr Av131t Man1 Tripathl, ‘AoR, - Standing .

S ) COunsel, Meghalaya
St . Mr Shaurya Sahay, Advocate C

I -Mr. T, K Nayak Advocate

Mr. ' som.. RaJ Choudhury Aor for State of
odlsha...l ) . . .

‘Mr, Abhimanyu Tewarl,AOR
Ms Ellza Bar, Adv.

UPO"Ihearlng the counsel the Court made the following
- : *,|0 R D E R )

The present contempt petltlon seeks enforcement of . d1rect10ns5

Hlssuéd by thlSu
"Appeal :No .1359/2017

.J:"{:States have f11ed aff1dav1ts and have complled with .the d1rect10n,

wa;lssued by thls COurt".'

M/Sa_ Venkat Palwal Law Assoclafes, AOR :

ourt 1n it§ Judgment dated 22.09.2017, in Civil

Heard~ Mr,. Fuzall Ahmad Ayyub1 learned advocate for. the

f:contempt pet tloner.ﬂ It 1_Tsubm1tted byﬂMr “Ayyubi’ that follow1ng

S
A\



' 13 Madhy,_ .
4.Naga1and(Rp19)’
‘5,0d1sha(R~20) .

"+ 6. Punjabi{R21)
- 7:Sikkim{R- 23)
8. Tamil Nadu(R-z4)
-9 Tripira(R-26). A”
- | 10, Uttarakhand. (R 27)
R Kerala® (R=23) -
.12, Arunachal Pradesh(R-S)

:51nce th afqre stated* stite 5{the<
dlrectlons they stand dlscharge

: It is’ also Submltted that f 1i_ ng nlne-States have flled

gomplied with - the.

- affidavits- but have not: compl;ed w1th the dmrectlons 1ssued by thls .

Court _— .,rj - :f? jfu."'

4 Uttar Pradesh(R 1)
.2, Assam(R 4) . :
3, chhattlsgarh(R-s)
- -4,Jharkhand (R-11) «-
5. Maharashtra(R-lS)
‘6..Manipur.(R-16) e
Z.Mizordam{R-17). ,‘ .
: 8.Rajasthan(Rr-22) -
9. Blhar {rR-5)

”.It is submitted by the 1earned counsel appearlng for State of

'chhattisgarh (R-8) that- thekstat"

However, accordlng £/ Mr. Ayyub ; tpmplxance faﬁls 5hort of

the.directlonS'lssued by-thls COu

Mizoram (R=17) ‘has stated that the concerned Regulatlons haye been .

g framed but- have not. yet been amplemented.

In the clrcumstances,nﬁ

s complled w1th the\directlons.;

~Learned counsel fof State of .

'"states 'other than chhattlsgarh areiﬁf'

" . given B t1me of three months to‘frame regulatlons and effectuate)’j

5the dlrectlons 1ssued by thls COurt

It is also submltted that the States of Telangana GUJarat and -



sub) 1ts that .tﬁ:e;’.":.ap}ifop_ir'iate "

¢eri-Tiled and. the . directions

> (PRADEEP "KUMAR)"
" BRANCH-OFFICER




56 - ANNE(W?E Rﬂ/ﬂ-

(Court No 1)

.. " Applicant |
“i " Respondent -

A;Rsn KU'M.AR Gom., ann;PERsou
ICE SUDHIR AGARWAL, JUDICIAL MEMBER

matter- v.ra;z con51dercd on severa] occasxons earher On

14, oLzozo the'nbunal edns dered the report dated 06.11.2019 filed by

»the Statc PCB jo"thc effect t.hat wola,ﬂon of provxsmns of the Water ..

ct 1974 was tak:mg place by, |

nts m the'waten,bod.les ’I‘he same -1s_

L e ., o

e

U,STICEM SATHYANARAYANAN ; JUDICIAL MEMBER'
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. :
X BT S" ate Y3 -‘_ﬁ@'.?f:‘.‘!niigf, o
TR SP I & . XN I SRR TR F
: LA 89

Soap & Detergent

B Phannaceuﬁcal

! ~Dyt:mg, Unit.- I"; C

CiNg/s  wingome | - -
.- ’ I E'“d}‘ e .,.- R R . I
- . Lot ‘| Industries o
R - L Ele/ctroplatmg, R 0,042 -
oo LY [ Metal ol su;rface."‘ Y
2], finishing: o i TR U R
Total - g N 2 e SR

Isey23.00 _J. -

'.‘; e i‘i)' ,It was ébserued that at 'a,n average of 172 mid efﬂuenr is.
s ¢ treated, by the :CETP;. compn_smg equahzatwn tank,’ primary - -
« - -settler, actation:tank, -rédction, tank, “secondary, and terttary~ o

- Wit the report {Azmexure IV)

" clarifier. The' treatriéfit: process far ‘each’ stream is appended

o

: iiz;);.' Ie was. uoticed thai: efﬂuent of category IV i.s “not

Cre T .o reaching toits desigiated équalization tank. M/s Baddi
: - e -'Infrastmcture Ltd:; has. informed .that the dedicated
L. T« pipe; rietwork “to’: car¥y the efﬂuent ‘of - categary IV is-
“blocked: “The ‘éfftuent; of. category IV-is therefore bein.g

B discharged thrOugh pipe networ,'_ of Categorg L’

i) R is also observed ‘that the- CETP is deszgued -to treaa
: . category v efﬂuent by mixing awith category . efﬂuent

R - 1 optimlze thé chernical corusumptmn and to achieve *
- effectivetieatment. Since, the effluent of category IV
S e e * . has been mixed with category, in the pipe network
P S TR - dtself ‘before. ‘reaching CETP, which has resulted in
T L o < formationi-of a new complex effluent for which the CETP
Stte T T - was not designed. Therefre; 1t could not able to déliver
Do .70 077 the desired results w.rit. treatinent-and. thus, efﬂuents

" ‘was in pon.conformity with, the standards, as per.the

IR - P monitoring results ‘of HPPCB' {Annéxitre-¥). Besides, the’.
C o o effluent of category 'V temained effectively untreated

. throughout the: CETP  process.

=

DR v . .The performance of CETP is being regularly monitored by

. -HPPCB, The monitoring data {Annexure-V) indicate that the
Pperformance of the CETP is far from satisfactory for hawing not -
met the discharged standards: The data reveal that effluent

~quallty does not conform the stanclards of Chlort.de (hrm.t of



Sirsa, difference in colour o
ample. collécted from:” the S
: Zour than that of outlet of

. the CETP has proposed of

o i ofal, lehgth of 5.8 kms: The-

' ."Ren't.'c.trk..g

=i [granted by y
»l;HPPWD :

‘Work Chas| o
been-awarded
1-by M/s: Baddi]
{Infrastructure | -
. Ltd vide letter |
dated 27-09-

2019.

-3

T Permission
“|'not- granted |-
YBy NHAI =~

Permission: |
-granted by
| HPWD
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L

. standards and sﬁall pum_p treated efﬂuent to thié'pipe. network A
U deszgnated tn carry efﬂzlerlt af Category-I for further t Ereatment o
.Gt GETP.
ay e

THese.- unxts shall resume qperations only upon
satisfactory perfarmance of ETP which was” brought

_ ‘ ‘back: to’ functional -arid shall be momtored once .in-d’ - .
’ ,month by HPCB oo

’ Ms s Baddz Infrasbucture mcludmg Ltd. is’ to ensure proper
. mainténance ‘of -CETP. arid; its mfrastructure including pipe -

" netuwork’ designed. o réceive gffluents: from member- mdustnal ’

_ uniits, M/'s' Baddi-Infrastructitre Ltd. has..to ‘ensure operation’
.‘of CETP as per. the -defined protacol and in accordance to

standard. operaang practice which is-in_place. In cdse, -any Y-
variation’ (peyond: the desigried: criteria) of effluent quality is
noficed: -by-CETP the sa?ne shall b prought ta -the knowledge:

.. of SPCB; in. uriting: -The SPCB -skall acknowledge the . -
‘-.commumcatwns dnd’ shall got o tdentzj‘y the cause for tuking
Sall neeessary - steps ; for: “taking. all - necessmy steps to . -

: elzmznate/ mzmmzze such varlahon

_"-'M/s Baddt Infra.stmcture Lid. has to mstall achvdted
carbon, pressure sand; filters and -ozonizer’ before the

" treated effluént is’ discharged -This refers the Detailed

Project -Regport of CETP-Baddl, which finds mentioned of

" the system but. has not.heen provided by M/s Baddi

Infrastructure Lumted

‘_'_Reference is made on .the obseruatlons recorded by - the
* Commitfe¢' constituted .- by Hon'’ble Tribunal in  O.A.

 No; 916/2018 in ‘the ‘matter of Sobha Singh and Others v/s .

| . State ‘of Punjab -and  Others, - wherein - the Committee. -

recommended that Rs:1. O Grore. to be levied: on GETP-Baddi as -

. Bnpirorimental Compensatzon - for - untreated effluent

- discharged ‘into River Sirsa: The CETP discharged, joining the . .
" river,- has, failed to meet Bio-assay Test (Toxicity on fish; 0% .

survival with *100% effhient.for 96 -hoiirs).- This would have
-caused impact ‘on. water. and land (soil) enviroriment, plants

.dnd ‘vegétatidn, aqudtic: life and human health all ‘along

. dOWnstream of CETP- Badd: '

-



pay enuzronmental Compensatton t the
mphance of dzscharged v

posed by HPSPCB. dated .
; '0_11 2018 1o 09: 09.0019].(" ;"

the .St'ate PCB has j‘ led a corrplzance_ :
0 1o’ the- ejfect ‘that the units gave action - -
t satzsfactory as long amelme haue been




- report of the. State}. CB ated

" closure- and reco:r ry‘

reproduccd bclow— T

‘-that’ action

“1t03 .‘m .;

~23.06:2020:t0 the conceried.

-t viglation of laivs,
. Bnvironment held:

cnmpen tm Pt

"""-“_actlon taken wag not adequa’te as _'CETP was stﬂl non—comphant

\nolation of la.w stcussmn and' du'ectlon in: the, seud order are»

4.? Accordmgly, the Stote |
It “menticris. that, the-State PCE

lirected that ‘the ratter be heard by "the -Principal
Secretary, Enmronment and- fresh. order passed. The Pnncpal

., Secretary, Envzronment .passed  further order. on 30.12. 2020‘__
. directing-the*State. PCB. g take action for ery"orcement of law since |
was establlshed 'I'he mezpal Secretary, .

dear But ithis. fact carinot he ignored that, ef_‘ﬂuent'

. di.scharge, FDS in pdrticular, by these units is beyond
the prescribed limits which is contributing to pollution.

- .In the light of this discussion, I am. of considered view -
- that, keepmg in piew-the-above position, SPCB may take -

action. strictly a.ccording to -the provisions of Law and
rules. appltcable in this case. ......”

5, ’ The State PCB accordzngly zssued Jresh show gause: notwe on
28, 12. 2020 and passed further ordér dated o1 01 2021 as follows: .

. .:by-the unit M/s Auro Textiles, Sai Road ‘Baddi, -Distt.’

by unit is-not complying sinée 25-7:2020 till daté to the

. discha.rge standards as prescrxbed iri the schedule-I of' _

_ . 3:ground ° -
. Ui being prepared or had been’ preparqd.,'
which was not satiqfactaryf None a,pp.ears for the State PCB“” C

B has-ﬁled its report*on 0101 2021 D

- show cause’,notice_dédted- .

tnits for closure an.d recovgry of -

¢ -'compien$ation ‘dgainst. whwh Uit petitions were; ﬁled hefore the - -

. Himaghal- Piadesh- High' Coury. - The: High Cours vuié order dated. -
L 22 D7.2020 R

‘Whereas, the efﬂuent of categoryIV being contributed. .

. -.- Solany H.P to the CETP  for final disposa.l -and, treatment

: ':The matter was la t consxdered o 04 01 2021 in the llght of thef~ [
021 men’uonmg the steps taken for '

The Tnbunal found that the."";-' ;

T _Untreated efﬂuents Were thus bemg d.lSc:harged mto the Water bodxes in . S



f.,vzew' of i the i i
:NGT.and:the orders passed by, Principal Secretary (Env, S&T)"
" Goi HP andyir -exerczse of the powers conj‘erred under

.

3 eﬂlueﬁt im CETR,

A'W'e aue. hé ;
the StatePcB

:r posed dzsconnectmg power supply, thzs dzrectzon has not been

in preferably in the form of searchable - .

':EI" and-iot in the form qf Image FpR.”

= S ' The State PCB* has ﬂled ;mtenm rEport dated 06.05.2091 Tollowed

ns of Hon‘ble ]-ﬁgh Courts arders, Hon'ble o

-

We ﬁn '..that though i the show caquse :notice the State PCB’ )

ﬁJr{;her report date;gi I6 06‘2021 It wﬂl sufﬁce to refer. to the last

i3 eport to the effect that the samples Were taken and were not found to be

f{\% _

216
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' ;.':~_.No PCB/OA N, 8012018

e ". further sub _
a7 '6-2021- has e
,':_FDS as the.same. -has béet educed to-the=2019mg/ Fr. a.nd 2072 ot

( Lo

; -"‘In complzance 10 afore—czted ider' dated 04-01 2021 'Lt is submltted o
ul that, earliet. ‘the State Board: had: ﬁled an Interim’ Report vide letter- -, -
/21549 4ated 6-5-12021 wherem it was-, oo«

séri: fo "'h;n the: presaribed limzts wrt

mg/lr . respectweiy The  §dipling  Echart” of the :CETP Baddi.ié

had idéntified andigsued diréetic

- " ithese 16 unzts The earlner results of,samplmg con.duc-ted on’ 21 1-
2 25021,729-1:2021;1-°3-2021;.25:3:2021 .and *16-4-2021, were Jound . -
wzthzn limits. (except of three units-df M/.s Vardhmar, and- one unit'of
* “Wirnsome Textﬂe) Which’ -has . -already been’ placed’ on record:

alongivith interim. report dated 6-5-2021. However, the latest results

-. ‘of sampling conducted on21-5-2021 the results of three units
cnamely  M/s. P&G . Home Products Baddi, M/s. Totrent -

Pharmaceuttcal Ltd. Baddi-and -M/s ‘Abbott Health care, Baddi were

) Jfound above the prescribed- limits for which notices dated 16-6-2021 |
. has béen issited to these units. Copy of sample results and notices
" issued are Grinexed ‘as Annexure-B. and.Annexuré:C’ (colly). The
) ._samp’le restilts of other units were found’ within the prescnbed limits. -
- It is further. su.bmztted that .a$ reported by Regzonal Officer; Baddi
- the mémber industries. having flow less than-200 KLD are dLS_pOSlng
. oﬁ" thezr ejj‘htentto CETP Baddt aﬁer primary treatment R

e " As regard 1o’ the compllance by the four textzle untts namely )
. Aurp. Textile, Auro Textile unit -1, Auro Dyeing of Vardhman Textile -
" and.one unit: of Winsome Textzle it is submitted that as per: report
*"received from the Regiorial Offide; .Baddi, the work of installation -
of :ddyance treatment system by M/s Vardhman texdle to "
S reduce FDS is under progress :and Reverse Osmiosis system of
. capacity ‘of 2 MLD shall pe’ operational by 30- 6-2021, In -
'_'adddwn 10 Reuerse Osmoszs, M/s Vardhman Textlle is- also. . .:

annexed as Annexu.re A 'whtch freveals that there is continuous ' - -
d unprovement and now the analysis, results of latest sample taken -
’ _.are meetmg the norms W r.t FDS. - : ) .

‘It is. further submztted that - Pre regard to the issue, of zndustnes :
"having effluent-gérieration:of mote than 200 KLD the Siate Board

: ,=operate their’ freatment plants e primary, ,secondary and” tertzary--‘»
. treatmerit system for "the ejj‘luent treatment as .per-Environment.
. . Conditiong. ‘of - CETP c’mH alsa directed to recycle / reuse to the
mdilmum--extent . arid_also: to-reduce the FDS. Now_as .per_zeport. -
. recewed from the Regwnal Ofﬁ.ce Baddr, these 16- umts are operanng .



._6(‘,[‘_, L

o7,

ivork. The. instatlaﬁon of Rebvérse. Osmosis. system and other
. components is: under. progress. Copies of progress report. of these

are “SHH not meeting the norms.. Sample results are annexed as

1 tter is etzll pending be_fbre the Hon’lSle High

amplzantmfutureras well LT o

:Frem ‘the above, 1t 1s clear thai vmlauons are still conhnumg Stay

’ vmla,nons after the order of ‘stay- and to"-

: . mdustnal nmts m' questxon, mcludmg thelr Owners /Dchctors and the

L K CETP operators We also ﬁnd that merely keepmg an eye on units

7-.:' Accordmgly, let further remedlal actlon be taken to enforce the

~~

P textzle UNits receu)ect from: Regtonal Office ‘are dnnexed gs. Annexure. - -
3 andE The latest.sample results of these four textile units :

des R foF. adjudicatwn. Copzes of order n

lers,; the i ' twe‘la_test samples of CETP outlet are’ - .. .
2 meetlng the. norms ‘prescribedpy the :MoEF. &CC vide’ notification .+
ated 1-1: 2016: Infulure, the State Board Shall continue to make all
. efforts in form of suruefllance, regu?ar maritoring and regulatzon on, . .
the. CETP .dhd, member mdust'rzes S0 that - the CETP remains .

'Tdoes not Ju tlfy ma twn far faulure to tal:e actlon for further‘.

ate prosecunon of the .

'dlschaxgmg more than 200 KLD 1s not enough V:olauon by thosc'

e 'enwtonmental rule of J.aw in the mterest of protectlon of enwronment and '

b "jstatus of comphance ﬁled after mspectmn— S

lnstallmg the Multi Effect Euaparator of capaczty of s 370 KLD. As. .
gard to, Drogress, of - znstallatwn of advdnce :tPeatmernt system by |
: M/s Winsome, Textile it is. Submitted that gs per:report. received. from. "
‘Regional Office, Baddi the:unit. has' completed ithe civil eonstruction -

218
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. comp am: f t/re} h’;ﬁ nof emderiake prl»iary Irealmcnf

as. per EC condmaﬂs of tlze=CE P "
Whereas the- Hon’ble NG'{‘ i, OA no. 503/201 utled Paryavaran Sumksha Samm v/s
UoI dated 19-

member ndusmes- nay be conszderednom :

02~201 9 have ¢ approv o 1he rag':r .ﬁm‘_enumnmen%ai-compénsanon agamst all the
5 mple The formula was dewsed by CP
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HP State Pollution Control Board S

HIM Parivesh Bhawan, Phase-111, Below BCS, New Shimla-09 - ¢
Phone No, 0177-2673766, 2673020 FAX-0177-2673018

No. PCB/NGT/ETP/CETP/STE/ CPCB Misc. Matter/19-7.2.322.-23  Dated: (& -/ 0 -2l

URGENT
. M/s Baddj Infrastructure (CETP:Kenduwal),
Baddi Technical Training Institute (BTTI) Complex,
EPIP Phase-I Jharmajri, Tehsil Baddi P.O
Barotiwala, District Solan (HL.P.). '

. ‘S.ﬂb:' - DIRECTIONS UNDER SECTION 33A OF WATER (PREVENTION
: AND CONTROL OF POLLUTION) ACT, 1974 AND SECTION § OF

“-7 " ENVIRONMENT (PROTECTION) ACT, 1986.
3 : e WHEREAS, Monitoring committéev constituted by, the Hon’ble Néﬁpgalﬁ Green
v .+ . - Tiibupal in OA No. 916 of 2018 in the matter of Sobha gipgh and Others Y[s State of P.unJaf) and
' - ... -others has visited common effluent treatment plant of capacity 25 MLD inistalled at village

.........

* . Kenduwal Mallpur, P.O Bhud, Tehsil Baddi, District Solan (HP) on 9" September, 2019.
’ ' o WHEREAS, Monitoring committee has prepared its report (copy enclosed) and the
observations.and recommendations madé by the monitoring committee which are as follow:-

1. Since the outlet of CETP has been maintained to discharge its effluent into Sarsa River further
. . leading.to' River Sutlej and CETP is not meeting with the prescribed standards for t.he
! b . parameters namely BOD, TSS, TDS, Sulphide arid Bioassay. As such, it degrades the quality
' of water.of Sarsa River exorbitantly and also affects aquatic life. Therefore, an environmental
compensation amounting to Rs. 1.00 crores may be imposed upon the industry..In case any
‘Bank Guarantee earlier submitted by the CETP operator/SPV, Baddi, the same may also be

encashed, Accordingly, the Chairman, Himachal Pradesh Poltution Control Board shall {ssue
heceggg' orders/directions under the provisions of the Water Act, 1974 w.rt. imposition of

the .said _environmental Compensation and encashment of Bank guarantes. The said
environmental compensation amount may be utilized for rejuvenation of water quality of River
Sarsa and subsequently River Sutlej, §

M/s Baddi Infrastructure, Baddi, the SPV or CETP operator shall upgrade its CETP with Zero

. * . " Liquid Discharge Technology within 6 months to achieve Zero Liquid Discharge and ensure

*" . . that no freated/untreated effluent is discharged into Sarsa River further leading to river Sutiej.
3. The Chairman, Himachal Pradesh Pollution Control Board shall get perfonﬁance guarantee
i A amounting to Rs. 50.00 lakhs to ensure that CETP is upgraded to achieve the zero liquid
- .+ % discharge in a time bound manner and necessary directions under the provisions of the water
Act, 1974 shall be issued by Chairman, HPSPCB to SPV namely M/s Baddi infrastructure,

N Baddi and CETP Operator;’ :
4. The Chairman, Himachal Pradesh Pollution Contro) Board shall revoke the consent, if granted,

- ) under the provisions of Water Act, 1974.

N 5. Since, the pretreatment systems are to be provided by member industries, as such, the
sludge/Solid waste generated from pretreatment system of these industries may not be allowed
to be sent to CETP site. The hazardous waste generated from pre-treatment system of the

- member industries shall be sent to nearby TSDF by individual industries.

6. SPV/CETP operator shall install electromagnetic flow meter at the inlet and outlet of the
conestion tank. After installation of zero liquid discharge technology, the recovered effluent
g(:; ;I:;,]TP shall be recycled baclf into"the processes. of the industry and the’residue in the

Sy o azardous sludge after drying into the drier shall be sent tc nearby TSDF.

P o _ -1- ' Contd../*
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7. An environmental management cell mcludmg NGOs and Civil Society may be setup by
SPV/CETP operator. In the Environmental Management Cell, the quahf' ed
Engineeis/Scientists shall also be employed by SPV/CETP operator.

8. All the tankers deployed for collection of effluent from member industries may be provided
- with GPS system having its connectivity at CETP site and HPPCB site. .

9. Online Continuous Effluent Monitoring Systems-(OCEMS), which was not in operation on
the day of visit, shall be got calibrated and made operational within 15 days and the system
shall have its connectivity with HPPCB and CPCB Servers.

10.Necessary CCTV cameras, for e-surveillance of the various components of CETP, shall be
installed by SPV/CETP operator within 15 days and these cameras shall have its connectivity
with HPSPCB server.

T E

11.The Chan'man, Himachal Pradesh Pollution Control Board shall take up the matter with the 'A

Department of Irrigation and Public Health Engineering for early installation of Sewage
treatment Plant for the treatment of the sewage of the town.

Now, therefore, in view of the aBove mentioned recommendations and in exercise
"powers vested to the Chairman, Himachal Pradesh State Pollution Control Board under Section 5
of the Environment (Protection) Act, 1986. You are, hereby directed to comply on above
mentioned recommentlations and deposit Environment Compensation of Rs. One (1) Crore
immediately i the account of Member Sectetary, HP State Pollution Coritrol Board, Axis Bank,
The Mall Shimla, account no..9170100825663915, IFSC code UTIB0003651 under intimation to
this office failing which action under the provisions of 41 of Water (Prevention & Control of
Pollution} Act 1974 and section 15 of Environment (Protection) Act, 1986 shall be initiated against
you at your own risk and cost. . '

Encl: As Above ‘
Sd/-
{R.D. Dhiman, IAS)
ACS (Env. S&T)-cum-Chairman,
. HPSPCB, Shitnla (H.P)

he Member Secretary, FLP, State. Pollutxon Cnntrol Board, Him Parivesh Butldmg, Phase-
111, BCS, New Shimla-9 for mformatlon and necessary action.

(R.D. Dhiman, [AS)
ACS (Env. S&T)-cum-Chairman,
HPSPCR, Shimlﬁ;/@l.l’)
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" H.P. STATE POLLUTION CONTROL BOARD,
Regional Office “HIMUDA COMPLEX” Phase-1, Baddi
Tebsil Bnddl, Distt. Sokm (HP) Phone-01795- 245374 -

o, PCB/RO BadlB-171/Bada) Infrasruckrs (CETP Keadumaly 2015 £ £ Dated V" Jro / :’f
To

M/s Baddi Infrasthcture (CETP Kenduwal),

Baddi Technical Training Institute (BTTT) Complex,
EPIP Phase-I Jharmajr Tehsil Ba.ddi PG )
Barotiwala District Sohm\HP

" Subi Order passed by Hon'ble Nationsl Green Tribuna! in O.A. No. S9300FT tiled Paryavaran
Suraksbs Samiti & Anr. Vis Usiop of Indis & Ors dated 19022019 and Oviginal
B Application No, 10372018 Jated 10:07.2019 x2d 23.08.19,

This ig in reference to ordexs passed by Hon’bleNaﬁmal Green Tiibunal in O.A. No. sgsmw

uﬂdpmyavm&nalmmsm& Anr. V/s Union of Tndia & Ors dated 19,02.2019 and Original Application No.
10382018 dated 10.07.2019 and 23.08.19.

. . The Hon’ble National Green Tribunal in O.A. No. 59372017 fided Paryavaran Suraksha Samiti &
Anr. V/s Union nfhdta &:“Ors dated 19.02,2019 passed tbe foliowmg du-ecuonS'

«...Committee has come up with foIImmngjommla  for Zw_wng the Enviroremental Compensation

mv:starwasmanedata, bmﬁcnﬂudmgnonmlmq’ﬁeenwomwm/mq
direetions,” _

Further Hon’ble National Green 'Inbtmal in’ O.A.\ 1038/2018 dated 10 0’1.201& md 23.08.19
passed fllowing directions:

v The essenceofndébfia‘iv is dz&tnoaczmzywhzob is against the law is dlowed 16 continuz
and the person vwlaﬁngthelaw xspwns}wdmorzizngtolaw Thus merely requiring improvement does not obviaze

the need for punishing the law violotorsipolluters; stopping polluting activity and mamnng compensatios for the
damage already caused 50 as to recover the cost of restoration is the mandate of law....

Wherees;thasbeenobservedthatsmceNnvcmberZﬂlStoSep&emberZOl? tiwe semples collected

from the final outlet of CETP are not conforming to the prescribed norms which is gross violation of Water

. (Prevention & Control of Pollution) Act 1974. Hence in as per the directions passed by Hon'ble National Green
Tribunal, the Environmental Compensation amounting to ¥ 87,90,000/- is 2pplicabie on you. It is hereby directed to

deposit the aforesaid amount in the account of Member Sesretary, HP State Pollution Control Board, Axis Bank,

- The Mall Shimla, account no. 9170100825663915, IFSC code UTIB00G3651 under intimation to this office within a

week time failing which action under the provisions of Water (Prevention & Control of Pollution) Act 1974 & Air
(Prevention & Condrol of Pollution) Act 1981 shallbemxtmteda@amstyouatyomownriskandoost.

ithfully,

(P~ C- Gupea),
Sr. Environmental Engmeey

HP Stmte Pollution Control Board, Baddi.

-~
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 No. K-46012/12/2021States Cell
- Government of. [ndia
Ministry of Commiéree & lhdustry
. Departrhent of Commerce.
. S Udyog Bhawan New Delhi
" Datéd 12"‘ Aug, 2021

[N

o 14th meetmo of Empowered Commlttee(EC) on TIES mmutes reg.

The undemlgned is directed to forward herewuh the minutes of 14" meeting of the

"o . Bnclidgiabove

Empowered Comirhittee’ of Trade Infrastructure’ for ExportScheme (TIES) held under the
e Chamnanshxp.of sh. B.V. R Subrahmanyam. Covimerce. Secretary on 02" August, 2021 .

. . Under’ Secretary to-Govt. of India
Tel NG 23062486, Extn. 520

’ Emml shyam. lil-upsc@nic.in

Secrcrary, Dépanment for” Promotion -of . Industry and Intemal. Trade
- (DPIIT),Udybg Bhawan, New.Delhi [secy_xppcmc in] , .
; Secretazy M/o Dcvelopmeut "of North- East Region (DoNER),
) .'ngyatha.wanAnnexe New Delhi’ [secydoner@nic.in] .

The. Joint Sécretary (NE) North. Block, Ministry of Home Affalrs New Delhi.
Tisne@imha.gov.in] "

I ThHe Advxser(lndusrry) (Kind~Attn.; “Sh. Ishtiyaque- Ahmcd) ‘R.N0.239-A, NITI

Aa,yog, Yojana Bhawan, New Delhi [ahmcd i@nic.in] .
The Joint Secretary (Medical Devwes), Department of P]1annaceut1cals Shasm

: "BhBWan New Delli []S pharmd@mc in] .

~-& moc_states@nic,in -
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" Copy forwarded for mformaﬁon and nccessary action to;
- 1. PPStoCS’ .

2. PPS to AS&FAY/. DG(DGFT)/ AS(SC)/ AS(SK)/ JS(SSK)/ IS(DYY IS(ONMY IS(SMy!
© 'IS(AK) OSD(SKR) ADGFT(TM)

S8, The Additional. Chief Secretary, Industrxcs Dupanment Govt of meachal Pradesh;
T e [mdussecy—hp@mc in] - ) )
4. The Specml Secretary, Industries Depax’tment Govt of Tarml Nadu & CEO HML-
[indis@tn. gov.in] - i
" 5. The Commissioner Indusmes Dlrectorate of Indusmes Govi.. of Hlmachal Pradesh '
‘Shimta [chnndus-hp@mc in] '

. "6.'-' The Development Comrmssmner, MEPZ SchIaI I:conorruc Zone, GST Road, Tambaram '
' Chenna1 600045 . .. . .

A The Development Comuussmner Cocbm Speclal Econormc Zohe (SEZ), Kakkanad
**. .Cochin - 682 037 - ’

8. The Chauman, Land Ports Authonty of Indxa(LPAI), M/o Home Affalrs, Lok Nayak
. _'Bhawan, New Delli [chman. lpal@mha gov.in]

9 The Director (Technical), LPAI {dir.tech-lpai@gov.in]

10, The Managmg Director, Karnataka Fisherics Development Corporanon Ltd. (KFDC),'
Hoige Bazar, Mangalore‘575001 [kfdeixe@yahoo.com] :

1. The Chief Executive Officer, Chandngarh International Axrport Limited, Room No. .1,
" . Projec -Office Building, le A_u.’prt Chandloarh - 160003 [ceo@chial.org] ~
- 12. The Managmcr Dxrector,\Assam leestock and Poultry Corporation Ltd. (A.LPCO),
: Khanapa.ra Guwahati -22 [alpcoltdghy@gmail. com] .
; 13.The Chief Operatmg Officer, HLL Medipark Ltd. IT 1‘ loor HLL Bhawan, 26/4 Tambaram .

'Velachetry ‘Road,. Pallikaranai, Chennai. [ravmdra sanagavarapul @gmail. com,
thxagu@hfeca.tehll com]

.

T ac
-
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1. The .14th meetmg of Empowered Commrttee (EC) on ‘Trade Infrastructure for Export
o Scheme (TIES) was held nder the Chairmanship of Commeree Secretary on 02. 08.202i
- ;(Monday) at 4woo PM through onlme platform The list of partlclpants is at &nﬂ&uﬂ

‘

5. The proposals recewed from- varrous imiplemeriting agencxea seelung TIES fundxng were

‘ Pro;ects unde? 1mplementaﬁon seekmg réledse of next installments -
- e Walver ofpenal interest in respect of 2 cancelled projects - :
. Formulauon ofai; obJecuve criteria’ for higher fanding for States with poor export

mfrastructure ‘but having export potential (other than in NER/Hlmalaya States)as

per the recommendatron of‘EI"C

L ﬁ}a&w PROPQ§ ALS

e :‘ Proposal- Expanswn/lmprovement (3 MLD Efﬂuenl Refractory Management
.cductlon) ir CETP, dedl sttnct Soldn ‘Himachal Pradesh

.‘ Implemenhng Agency: Baddi Infrastructure
‘ Pro_;ect Cost: INR 28.51 crore,

e ’I.’IES share. INR 20 crore.
mstallment requested JINR 10 crove.

ek EC Was, apprlsed that the projéct envisages expariswn/lmprovement of the exrsnng CETP-

1o 1mpTement provwmn for treatment of FDS/TDS effluentas per the instructions of Ministry

: . cof Enwronment, Forést & Climate Change and the directions issued by National Green
" -Tyibunal. As'the: existing facility is catering mainly fo.the pharma industry in Baddi, the

expanslon/rmprovement of the same will encourage.existing units to expand thelr capacities
and ‘also attract fresh investments which will contribute to €Xports. _Further, it was pbinted
- ‘out that in tlle proposal ‘submitted by Government.of Himachal Pradesh the Status of the
Implemen’cmg Agencyl é. Baddl Infrastmcture has nbt been clearly mentloned

. 82 ACS {GoHP . mformed that the land for the exxstmg CETP was given by Government of
-_'Hlmachal Pradesh Baddi Infrastructire, the Implementing Agency- for the facility is a
govemment controlled SPV as ‘majority of the Iepresentatives are from ‘Government of
Hlmachal Pradesh , ,.

E o 3 3 Aﬁer dehberatlons, EC accorded approval for. ﬁnancral a551stance of Rs. 20 .
" ‘crore- for the: pro_]eét under TIES and recommended release of first installment

of’Rs 10" ¢rore.- subjeet to furnishing of léttér by Government of ‘Himadchal
. ‘Pradesh’ cerufymg ‘that" Baddr Inﬁ-astructure, the Implementing Agency is a
-:State controlle& Srtity. .

idered. A detalled presentanon regardmg the proposals was made by the Division before - -
o I powared Commntee In addition to the new proposals recelved urider TIES the -
s followmg proposals wete also. presented béfore the EC: ‘ .
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§ 4Agendalggmﬂg.gf,',ﬁ' . -802“_

: Proposal Phanna Lab Cumr Training Centre, Export Promotion Industnal Park, ; E

';'PhaseI Jhaimajrh-Baddl DLSUICT Solan; Himachal Pradesh

Implemenung ' Agency: meauhal Pr.aglesh\. Industrial’ 'Develo'pment
) Corporatlon L1m1ted (HPSIDC) ' .

K ‘_Pro_yecf- Cost INR 20 26 ¢rore

. TIES share INR 13.31 .crore,
1st mstallment requested INR 6. 65 crore.

4 EC was: mformed that the Projéct proposal envisages: settmg up of phanna testmg lab -
. “which will” 8 cnucal gap'in the physical infrastructire, which is currently causing a -
hmdrance in’ export ofphamaceutlcals from the region. Due: to nén existence of such testing -

~facility, pharma units, are facing producnon delays, cost inefficiencies, rejectlons, and

.naterial wastage resultmg in foss-of market share. The proposed pharrha lab will énsure: that

‘the .phdrma’ 1ndUStr1es m the: v1cm1ty are able to meet the stnngent global standards of

- quality testing, © "~ .
"42.EC was appnsed that. pre\uously for the project, ﬁnancxal assistance of Rs. 3.25-crore ¢ had - °

. "béen prowded under - the erstwhile ASIDE scheme. The utilization certificate for the afore
. mentioned, amount has-been received from Government of Himachal Pradesh. :

. 43 ACS GOVcrnment of Himachal Pradesh informed that under the: erstwhils ASIDE scheme - _
the proposal was subrmtted with a-total project cost of'Rs. 8, 09 crore. Accordingly, Rs. 5.19 -

.crore (revised) was- approvcd under ASIDE and Rs.3.25 crore was released for. the project.

Government of Himachal Pradesh had completed a three. storey buxldmg, to house the pharma -

“lab; using its own fund and the grant received under ASIDE. Subsequently there was a

" change in scope as recommerided by NIPER, Mohali. Hence, the instant’ project proposal- ‘has.

‘ béen submitted: for assistance under TIES.

- 4.4 Aﬁer dehberatxons, EC deferred the proposal and: d1rected Government of :

. .Himachal Pradesh/Implementmg Agency to submit rewsed proposal with clear
. ,ﬁnanclal ‘outlay:: fox: the proposed :project as a fresh pro_)ect and- mot as an
. mcomplete one .

5 Agenda [j;em No 3l
Proposal' Settmg up of I MLD Zero Liquid Discharge Plant in Cochm SEZ
| : Implement‘mgAgency Cochm SEZ .
Pro]ect Cost. INR 23 50 crore V

. TIES share INR11 og crore
st mstallmem requested INR's. 54 crore.

5.1 EC was. mformed that the Project proposml envisages setting up of Zero Liquid Discharge .-
* (ZLD)-plant in. Cochiir- SEZ to ensuré availability of water for industrial purpose, thus .

: avo:dmg dependenice on costly tankcr supply and bringing -environfnent- friendly industriat
practice in the SEZ.



: _he p;cgecﬁ s exPected to; -be’ comp]eted thhm the hext two' months

Aizter dehberatlonsﬂ EC accorded upproval fo)- ﬁnancxal assx.stance of Rs.

' ".'6 ‘gendaItemNo.i ) o

Pr0pogal Constmcnon of SDF Bulldmg at Cochm SEZ
/ Implemennng Agency Cochm SEZ
Prq;ect COSt‘ INR 66.05 crore. (revnsed)

*.TIES share INR 20-crore
3 1St & 2nd: mstalrnent released: INR 6.50 crore each
. and last mstallmentxequested INR 7 crore

6.1 . ECwas’ appnsed about the. follow:ng w.r.t the project:-

lal .Thefinancial 2nd phiysical progress stood at 70% and 85% respectively.

b IA has subm1tted utlhzanon tertificates for both TIES mstallments

6.2; Fm‘ther, EC was mformed that 1A has. spent Rs 29; 05 crore from its own fund, which
i5 near pan-pasm contnbutmn required for release of 3r d and final 1nstallment of the grant.

6. 3. After dehberatlons, EC approved release of 37 and final inst allment. of
- Rs: 7crore of! TIES grart. ‘
o 7-Age"aa1temNoo et /

,Proposal- Development of Integrated Check Post Petrapole: Proposal for

constructlon of addltlonal truck parking, WestBengaI

Implementmg Agency Land Ports Authonty of‘ India ( LPAD
v Pro_}ect Cost INR 32.24 crore,

’. TIES share:' INR 13: 66 crore
S I“mstalment released INR 6.83 crore
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. 2nd and Fmal mstallment requested INR 6.83 crore ‘

o 7 1 EC was appnsed about the following w.r.t the ptOJeCt -

‘2 The ﬁnancxal and physu‘:al progress stood at 61% and 75% respechvely
- b.- IAhas submltted utlhzatlon cemﬁcate for 1% mstallment of 'I‘IES grant..

"

I«\xrther, EC was mformed. that IA has spent Rs 1. 08 crore from its own fund which

-is more. tban pan—passu contnbutmn requlred for release of 2 2™ angd ﬁna] mstallment of TIES
: gljant. . : ’

U 7 3 After dehberanons, EC approved release of 2nd. and final 1nsta11ment of
. Rs 6 83 crore ofTIES grant . :

8 Agenda Item No 3

R Proposal- Modermnization of . mfrastrucmre facilxty for Marine exports at Tadadl, .

:. Kumta.T' zluk Uttara Kannada D1str'ct, Karnataka.

'Implementmg Agency Karnataka Fisheries . Development Corporation

(KFDC), Govcmment of Kamataka. .

R a -Pro_yect Cost' INR-13.34'.crore..

"+ .TIES-share:, INR5 crore
S 1.st & ond instalment released: INR 2 crore & 2 .65 crore respectwely
. Balance grant requested* INR 0.35 crore

8.1 EC was mformed that the ﬁnam:lal grant of Rs. 5 crore under TIES was approved for
the prOJect in the 15t EC meetlng ‘held .on. 09.06.2017: Accordmgly, 1st-installment: ofTIES

grant-for Rs; 3. crore was reéleased dunng August, 2017 1A’ mformed that due to an error on -
:-fhie part-of the then Pro;ect ‘Monitoring Agency (PMA) in calculatmg ‘the total project cost, the
sond mstalhnent of Rs 2,65 crore, instead of Rs. 3 crore, was approved and. released during

Decembe;, 2019. Hence, ];Ahas requested to reledse the balance grant of Rs. 0. 35 crore.

-

8.2 After deliberations, EC directed IA to submit .relevant details of the

: prOJect gost-and: proposal for reledse-of balance grantunder. TIES. The proposal
- shallbe exanined- by the Division and put up before. the EC in the next meeting
"for cons1derahon ’

:9. Agenda Item No 4

Proposal Export: Onented Pork Processing: Plant at Nazira, Assam
» Implem_enﬁng Agency: Assam Livestock and Poultry Corporation (ALPCO).

i’roject'C‘o_st: INR 11.44 crore.

.. “v “IIES shate: INR 7.91 crore
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bt : nstallment.released INR3 95 crore
" L '_}znd and Fmal' 'nstallment requested~ INR 3 96 crore- .

i o 1 EC Was appnsed about the followmg w.r.t the pro_yect -

. The ﬁnahclal and physxcal progress: stood at 83% and 95% respectwely
- b IA has submltted utlhza‘aon eertificate for 1"t mstallment of TIES grant

- 9 2. Further, EC was mformed that 1A has spent Rs. 2. 06 crore from its own' fund which

o jls more, than pan—passu coutnbutxan rEqulred for release of 2" and ﬁnal mstallment of TIES *
- A;'grant :

) -.:,9.3 After dehberahons, L‘C approved 1elease of end and final mstallment of
§ ~_ Rs '._96 crore of TIES grant : .

10, Agenda Item No 5

s Proposal Settmg up of Centre for Penshable Cargo at Chandxgarh Internanonal
g Au'port .

o ~Implementmg Ageucy Chandigarh Intemat10na1 Anport Lid. (CHTAL)

PrOJect Cost INR 12, 44 crore: (rewsed)

e 'I‘IES share INR5 63 crore
»  15tinstallment released: INR 2.81 crore
* » 2" ang Final installment réquested: INR 2.82 crore
1o - EC was informed that the IA has submitted Utilization Certificate for 1% installment of
- TIES grant and refnnded an amouiit of Rs. 28 lakh accrued as mterest on the 15t mstallment
. '_ of TIES grant. - . .

. 102 .. The ':repres.éntati’ve of IA informed EC ‘th_ai 98% (civil 'work) of the projeét is -

. ‘complefed Further, it was informed that there is change in the scope of work in the project
. " as-additional civil work has been included and thére has been reduction in the cost of plant

& machmery as some- of these.are -already available: at CHIAL. [Installation of X-Ray"

Tiachine ‘has: been ‘delayed due. to Make in India stlpulahon The project excluding
lnStallathD. of X—Ray shall be completed: by ist September, . 2021 Till such time, new X ray

. ~:fv, : machlne Is‘procured old X ray mzchine will be used:to operatxonahze the f’éclhty

: 10 3 " After dehberatlons, EC approved the proposal for change in scope of the
" project and for; release of 2rd and final mstallment of Rs, 2.82 crore of TIES

- grant on the condltlon that fnterest accrugd on the first mstallment is deposited. -
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11. Aﬂenda I‘tem No 1

Proposal Setlmg up of Electro Ivlagnetxc Interference/EIectro Magnetlc"

Compatlblhty (EMI/EMC) Lab for Medical Teclmolo oy at Chengalpattu Tainil Nadu.
Implementmg ‘Agency: HLL Medipark Lid. R
Total pro_;ect cost ~ INR:21, 07 croLe

. Fund approved under TIES INR 9.56 crore
. 1sr mstalIment released under TIES - INR 4.78 crore

Agenda Item No. 2 .
Proposal Construction of 2.5 MLD Sewerage Treatment Plant (STP) at Madras

EPZ SEZ .
Implementmg Agency Mddl’ﬁs SEZ
Total proj ject cost - INR 11.63 crore

. Fund approved under TIES - INR 5.18 crore
S 1%t installment’ released undér TIES — INR 2.59°Crore |

11 1 Bath the proposals for waiver.of penal interest were taken together by the EC

11 2 EC was mformed that financial grant under the Scheme had been approved for-both the

. projects and .agcordingly, 15 installment had been released. . However, due to delay in’

Jimplementation, both the projects were ¢ancelled by EC. IAs for the projects were directed to
refund the amouint of TIES grant, interest accrued thereon:and. 10% penal interest on the grant,
While the amount of TIES grant and interest accrued thereon had been refunded’ to -the

Department, IAs had requested for waiver of.penal interest as the circumstanices due to which.
- mordmate delay occurred in implementation of the project were beyond their control.

11.3 Aﬂer dehberanons, EC agreed to take up tlie request of IAs for waiver of . '

penal interest with the Department of Expenditure for concurrence.

NE&[HHVI&AZAN § IAjI E§)
12. EC was mformed that TIES was appraised for contindation during the period 2021-22 to
2025-26 by Expendxture Finance Committee (EFC) headed by Finance . Secretary "and
Secretary (Expendlture) in its meetmg held on 4.6.2021, While récommending the
. continttation of TIES. scheme for the. period 2021-22 to. 2025-26, inter aha EFC'made the
followm<r observanon - .

“Flnancml assistarice upto 80% of the total eqmty whzch is. presently avallable .

N

b)

(eud
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e 'under'-TvES nly for’ the projects in NE States and Hzma[ayan States zncludzng UTs of J&K ', .
.+ and- Eadakl and .
e ..mstliutzonal capaczty jbr preparzng good DPRs but has positive export potential may be
L extended -Sugh Statesto be ldennﬁed by DoC using an- ob]ecnve criteria of giving ﬁrst'
. preferenqe 10: the States whzch have availed less jundmg .

ther States wzth relatzuely poor export . znﬁ'ast‘ructure lackmg

: 12.1 Accordlnaly & stntab}e objecuve criteria needs to be developed takmg into account. the
+ ‘the’ eXport potential of the States. and- their export infrastructure/éco system. It was:
] j'suggested that-the. Export Pr eparedness Index and Exports/GSDP ratio could be con51dered '

) 'for avolving such a cmtena, and elmblhty of States’ for hlgher fundmg determmed

RE o After dehberatmns, EC dlrccted that a. sultable cnterxa may be developed
' and brought before the Comm1ttee for conslderatmn. R .

- 13’.2 ' Meetmg ended w1th vote. of thanks to the Cha1r

FRERT |

(N
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. 'A;;ne 're-l. .
omunittee Meetmg on TIES held on

Shri 'Shyai"r'r Lal, US -

Name & Des1gnatxon Orga_msation-

epactn é'“t. 'f.t,°.' merce: |

_'1‘,;"5\'ShnB V.R. Subrahmanyam, CS n Chair -

2 Shn S. K:shore, = DuC

, '3.- _“Shn Shashank Pmya, AS&FA DuC

7. Vs RachnaShah, AS “baC
. [hr AmitYadav, DG, DGFT ~ [poc

6., eri'Axﬁitabh Kiymar, JS . DoC

' 7...':Sh1:§‘Di~y\;akar‘:i\I§th Misra, 75 RS
© 8, Smt. Rgnﬁ Léfa, I_)i;ector. DoC ]
. '9.. DoC.

; O rg amzahons [vxa vxrtual link) -

. Fh Rupesh, ‘Senior Specxahst

[. ITT Aayog

] ',Shn Krighnia Mohan-Uppu, DS

MHA

Sh Ramt: Subhag Smgh Addl Chlef
.Secretary

Govt. of Himaqhal"Pradesﬁ via'virtual Tink -

.-ISh. Tilak, Raj Sharma, Addl. Director

GO\:t. of Himachal Pradesh via virtual-link

. sh. AdltyaMlshra, Chairman

ILPAI, MHA [attended physically)

. ﬁh Ramam Kumar Sharma, Director
(Praj.) _ : )

L.PAl, MHA [attended Iihys_ic’ally]

- 16,

Sh. D V Swamy, Development

Commlssmner

KCochin-SEZ.via virtual link

17

B Shan'muga Sundaram,

- {Development Contmissioner

ﬁ\/IE P7:SEZ via virtual link

o ,LDn-ector B

Sh. M. L. Doddamam, Manac,mg

Karnataka Fisheries Development
Corporation (KFDC) via virtual link

.19,

r.P. N Konwar, PrOJect Head

Assam Li’yesto’ck and Poultry Corporation .



(ALPCO) via virtual link

50, Bk ARy KemanCEO T+ Chahdiga Ftemmatonal Arport Ll
S R (CHIAL) via virtual link o

20, B S, Ravinda, CO0 . HLL Medipark Lid., via virtual ik




her: pafent. d

epartment: mirius pens




.t pe,rson having a

tarssd xnto or wmracted'a 7

(b) Secretaxylncha1=ge Dépmx. entefEnv.,&cx &'Teoh—







159

~ IN THE HON’BLE HIGH COURT OF
- HIMACHAL PRADESH AT SHIMLA

CWP NO. of2021

In Re:-

. BaddiBarotiwala Nalagarh Industries Association (BBNIA)
With its registered office at,

EPIP, Phase-1, Jhadmaijjri, Baddi,

District Solan H.P. 1741003,

~ through its Executive head Sh. Rajeev Satya

and its duly Authorized Representative.
..... Petitioner

Versus

. State of H.P. through Principal Secretary,
Environment Science &Technology

to the Government of H.P

(also ex-officio Chairman of'the

H.P Pollution Control Board)

Civil Secretariat, Shimla 171002.

. Himachal Pradesh Pollution Control Board
through its Member Secretary :
Him - Parivesh,

Phase-III New Shimla- 171009,

. The Member Secretary
Himachal Pradesh Pollution Control Board

Him -Parivesh,
Phase-III New Shimla- 171009.

. Municipal Council Baddi
District Solan

Through its Executive Officer.
...Respondents

- Civil Writ petition under Article 226 of the
- Constitution, for issuance of appropriate writ

order or direction in favour of the petitioner and

against the respondents to:-

246
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(a) Issue a writ of certiorari to quash Annexure P-13
i.e. the impugned notification No. STE-F(2)-1/2017
dated 26.12.2019, issued by the respondent No.1 in

the absence of any jurisdiction/authority and

against the mandate of the provisions of the:

Water(Prevention and Control of Pollution) Act
1974, with consequential benefits flowing there
from in favour of the Petitioner Association and
against the respondents; .

(b) In the alternative, in case prayer(a) does not find
favour with this Hon’ble Court, then to Issue a writ
of mandamus declaring that the notification of

26/ 12/2019 ie Annexure P-13, 1s not apphcable in

the case of mdustrles connected w1th the Common

E¥ffiiont Treatment Plant and havmg hydrauhc
loadmg of less than 200 KLD in terms of the

e

Env1ronmental Clearance granted by the Mmlstry

ety T

of Envrronment and Forests ie Annexure P-6 in
con?;nance wrth the recommendatlons made by the
Committee constituted on 25/8/2020, as reiterated
lgy the respondent no.3 in terms of his letter of
18/9/2020 i.e Annexure P-15;

(c) Issue a writ of mandamus directing the respondent
No.4 to immediately and without any delay ensure
that the domestic/ household sewerage conneetien
to the CETP is in terms of notification of
27/10/2010 i.e Annexure P-3 is implemented;

(d) Issue a writ of mandamus directing the respondent
No.l State to constitute the respondent No. 2 H.P

Pollution Control Board strictly in accordance with

the provisions of Section 4 of the Water



)
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(Prevention and Control of Pollution) Act 1974 and
the directions given by the Hon’ble Supreme Court
of India in Techi Tagi Tara Vs Rajender Singh

Bhandari and others;

Call for the records of the case;

Allow any other relief deem fit by this Hon’ble
Court in favour of the petitioner association and
against the respondents in the peculiar facts and
circumstances attaining to the present case;

Allow the cost of this petition in favour of the

petitioner and against the respondents.

Shimla Petitioner Association

Dated:28/8/2021 Through Advocate

Arjun Lall/ Sanjtydamer” Hood

cenn.

248
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MAY IT PLEASE YOUR LORDSHIPS:-

1. That the Petitioner Association is registered as a society

under the H.P. Societies Registration Act 2006, The name
of the society is Baddi Barotiwala Nalagarh Industries
.AsSociation (“hereinafter referred to as BBNIA”) with its
registered office at EPIP Jhadmajri Road, EPIP, phase-I
Jhg.dmajri, Baddi, District Solan H.P.. The main object of
the society is to promote the Industries in the Baddi
Bafoﬁwéla, Nalagarh Industrial Areas of H.P., including
the object to take up issue of interest of the industries
with various authorities. The Petitioner Association also
acts as an interface between the Government of H.P
including the respondent No.2 i.e the H.P Pollution
Control Board and its Member Industries, which are the
registered members and constitute a part of the
association i.e. (BBNIA). In terms of the resolution
pagsed by the Executive Committee of the Association
dated 9/8/2021, the Executive Head Sh Rajeev Lochan
Satya has been authorized to institute, sign and verify and
prosecute the present writ petition on behalf of the
Petitioner Association and to agitate the cause of its
Member Industries. Accordingly, the present writ petition
is being filed by the Petitioner Association acting through
its Executive Head Sh Rajeev Lochan Satya. The
certificate of registration of the Petitioner Association
and the resolution in favour of the aforesaid person are
annexed hereto as Annexure P-1 colly, The Articles of

Association and the Memorandum of Association of the

Petitioner Association are annexed collectively as
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Annexure P-2 Colly. Any company registered under the
Companies Act 1956 or corporation, cooperative society
partnership firm and a sole proprietorship concern having

its office or place of business within the Baddi

Barotiwala municipal or cantonment area, is eligible to
become a member of the Association.

. That the respondent no.l is the Principal Secretary
Environment, Science and Technology, Govt of H.P and
in which capacity, he is also the ex-officio Chairman of
the H.P Pollution Control Board i.e respondent no.2. The
respondent no.2 is the H.P Pollution Control Board
(hereihaﬁer referred to as the Board), which is
mandatorily required to be constituted strictly in terms of
Section 4 of the Water (Prevention and Control of
Pollution) Act 1974(hereinafier referred to as the Water
Act). However, the said respondent no.2 Board is not
presently constituted as per the mandate and requirement
of law and the directions given by the Hon’ble Supreme
Court of India in Techi Tagi Tara vs Rajinder Singh
Bhandari. Furthermore, the members of the respondent
no.2 Board are required to be appointed in consonance
with Section 4(a) to (f) of the Water Act. The members of
the Board have not been appointed/ nominated to the
respondent no.2 Board in accordance with the aforesaid
provisions of the Act. Therefore, any action taken
purported to be taken by the Board, including any
recommendations made qua prescription/notification of

the inlet quality norms, are illegal and not binding, being

250
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against the well-established principle of “coram non

judice”.

. That the respondent no.2 Board, is the H.P Pollution

Control Board, is required to be established in terms of
Section 4 of the Water Act of 1974. Presently no
members as required in terms of Section 4(b) to (e) stand
nominated to the respondent no.2 Board. The respondent
no.3 is the Member Secretary of the respondent no.2
Board, who as per the mandate of Section 4 of the Water
Act, looks after the day-to-day functioning of the
respondent no.2 Board, which is required to act
collectively in the matter of regulation of water pollution
in the State of H.P.

. That the Petitioner Association by means of the present

writ petition, is espousing the cause of those Medium and
Small and Micro Scale Industries registered under the

W
MSME Act, which are Members Industries of the

capacity of less than 200 KLD. The aforesaid Member
IW required to connect
themselves to the Common Effluent Treatment Plant.
They are approximately 100 in number, discharging
efflent_with FDS more than 2100 gugll They are
ggrieved by the various acts of omission and
commission attributable to the respondents No. 1 to 3 and
more so the respondent no.2 Board, (the constitution of
which is in complete violation of the provisions of the
Water Act and the mandatory directions issued by the
Hon’ble Supreme Court of India in Techi Tagi Tara Vs
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Rajender Singh Bhandari and others as reported in
2018(11) SCC 734).The Hon’ble Apex Court while
interpreting the provisions of Water Act, held that any
appointment of the Chairman and the Member Secretary
including the non-appointment of other members of the
Pollution Board, in violation of Section 4 of the Water
Act cannot be countenanced. Therefore, it is respectfully
submitted that any act done by them would be void ab
initio on the ground of being Coram Non Judice. In
addition, thereto, the respondent no.1 has arbitrarily and
without any authority of law and in contravention to the
provisions of Section 17 of the Water Act, and on a
-purported recommendation of an improperly constituted
respondent no.2 Board, issued a notification No, §TE—
F(2)-1/2017 of 26/12/2019 in partial modification of an
earlier notification of 17/3/2018, whereby additional inlet
quality norms for the Common Effluent Treatment Plant
have been prescribed and which are now being sought to
be enforced even against those MSME Member
Industries having an hydraulic load of less that 200 KLD,

against the terms of the Environmental Clearance granted

at the time of setting up of the CETP.

. That it is also humbly clarified at the very outset that the .

present Petitioner Association is entitled to invoke the
writ of jurisdiction of this Hon’ble Court in terms of the
liberty granted by the Hon’ble Apex Court in terms of its
decision as rendered in TechiTagi Tara Vs Rajender
Singh Bhandari and others. The Association has the

necessary locus to espouse the cause of its Member

252
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Industries collectively and in a representative capacity.
Moreover the present issue relates to the finctioning of
the Common Effluent Treatment Plant(here in after
referred to as the CETP), which was established under
the orders of this Hon’ble High Court, as it was deemed
expedient and absolutely essential and necessary to set up
a common effluent treatment plant, with 25 MLD
capacity (to be set up in two phases as detailed here in

bplow).

. That the CETP was to cater to the effluent treatment

needs of over 450 Members Industries situated within the
catchment area of the CETP in the Baddi Barotiwala
Nalagarh Industires Area belt in District Solan, H.P. Out
of the total cost project Rs 60.95 Crore funding up to
82% of the cost amounting to Rs 50.09 crores was
confributed by the Central Government and H.P State
Government and the balance 18% amounting to Rs. 10.86
Crore was contributed by the Member Industries of the
petitioner Association and Baddi Infrastructure (SPV of
BBNIA). The Member Industries were mandated to
divert all of their industrial/ sewage effluent to the CETP
and were instructed / directed hence obligated not to have

any independent treatment facility of their own or

disposed of any water effluent otherwise. The

requirement of sending the discharge for treatment to the

- CETP was also made mandatory so to make the

functioning of the CETP, more viable and efficient. In the
aforesaid background the respondent No.1 state issued an

order dated 27.10.2010, which mandatory required all
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industries to be connected with the CETP as a condition
precedent for grant of a consent to operate. The copy of
the order dated 27.10.2010 as annexed hereto as
Annexure P-3. The order specifically stipulates that all
municipal sewerage and industrial effluent discharge in
the Baddi, Barotiwala and Nalagarh areas, was to be
treated and routed through the CETP alone.

. That at this juncture, it would be pertinent to mention that
Baddi Infrastructure, is a Special Purpose Vehicle (SPV)
incorporated by the Petitioner Association under Section

25 of the Companies Act 1956, established the CETP,

However, in terms of the orders passed by the Hon’ble
High Court in CWPIL 13 of 2006, it was directed to
ensure that both the effluent generated by the industries
as well as the sewage, should be treated by the CETP,
proposed to be established. Copy of order of 20/8/2010
passed in CWPIL 13 of 2006, is annexed here_to .as
Annexure P-4. Consequently, a Detailed Project R;eport
(DPR) was prepared on 30/10/2010, copy of relevant
portion/ portion qua treatment of TDS/ FDS whereof is

annexed hereto as Annexure P-5(The petitioner

undertakes to produce the entire DPR, if so directed by
this Hon’ble Court). At this stage it would be pertinent to
mention that in terms of the DPR, the CETP was
proposed to be set up and it was to be executed in two
phases, Wherein as per Phase-I thereof, no treatment
facility for removal of TDS/ FDS effluent, had been

catered/ provided for. The Phase-II of the execution of

254
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the CETP which related to the establishment of Nano-
filtration technology (for treatment of TDS/ FDS norms),

* was to be jointly funded by the respondent no.1, and pro-
forma'respondent No.4 in terms of the DPR.

. That consequent to the decision of the respondents No.

land 2 to set up the CETP, Environmental Clearance for

: establ;shmg and development of the purposed CETP was

gfaiﬁed on 08.01.2013, copy whereof as annexed hereto

as Anneﬁgure P-6. A perusal of the Environmental

Clearance will show that the CETP was 10 cater to 1262

Industrial Units/ plots in the Industrial Area of Baddi
Barotiwala. Most importantly, in terms of the
Environment Clearance and more particularly Specific
Condition No.8(v) thereof, Member Industries with
Hydraulic loading of more than 200 KLD were alone

required to treat effluent generated by them at their

existing on-site effluent treatment plant, before sending

the same to the CETP for further treatment. However, at
the time of granting the consent to establish, only 428

industries were found to be suitably placed within the

- “command area” of the CETP, to be viable for sending

the effluent generated by them, as the balance number of

Industrial Units were not having any effluent to discharge

to CETP.

. That in order to ensure the optimal use and functioning of

the CETP, a meeting was held on 03.04.2017 under the
Chairmanship of respondent No. 1. Therein it was

decided that in view of the installation and operation of

‘the}CETP, until and unless directed by the respondent
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No. 2 Board, the Member Industries were only to operate
their Primary Effluent Treatment Plant for providing
limited primary treatment(which all member industries

are providing), so long as they were connected with the

CETP. Since as per the DPR, the CETP was to be

established to cater to all kinds of effluent and incase all
industries in terms of Annexure P-3 had been directed to
be connected with the CETP, the requirement of
specialized treating of the effluent at their respective
Effluent Treatment Plants had been dispensed with. Copy
of the minutes of meeting dated 03.04.2017 are annexed
hereto as Annexure P-7. In terms thereof all the Member
Industries of the Petitioner Association, more particularly

those with a hydraulic loading of less than 200 KLD,

which already connected to the CETP, entered into tri-
partite agreements with the operator of the CETP and
Baddi Infrastructure. A copy of one of such tripartite

agreement is annexed hereto as Annexure P-8.

That subsequently the issue relating to the functioning of
the CETP was again taken up sou moto, by the Hon’ble
High Court in terms of petition i.e CWPIL 11 of 2016. It
was pointed out therein that though the CETP had been
established, however it was not being optimally utilized.
Against the carrying capacity of 25 MLD, only 13-16
MLD of effluent was being received by the CETP. Out
of the 428 units within the “command area” only 351

Units were connectible to the CETP. Directions were

given by this Hon’ble Court to the respondeﬁt no.3 to

ensure that all the remaining units are immediately

256
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- connected with the CETP. Copy of order of 23/8/2017

~passed in CWPIL 11 of 2016 is annexed hereto as

11.

12,

Annexure P-9,
That the conditions of the Environmental Clearance read

in conjunction with the Minutes of Meeting already
annexed hereinabove as Annexure P-7 will show that so
long as the Member Industries (more particularly those
with less than 200 KLD hydraulic discharge) were
connected with the CETP and paying the requisite
treatment charges/ fees as per the Tripartite Agreement,
they were only required to provide basic primary
treatment at their own effluent treatment plants.

However, the said effluent treatment plants were and are

not technologically set up to treat Total Dissolvable

Solids/ Fixed Dissolvable Solids (hereinafter referred to
as the TDS/ FDS norms), which have been introduced as
an-'inlet quality norm, in terms of the impugned
notification of 26/12/2019. In case all the Member
Industries, majority of which are small time MSME
industries, are compelled to adhere to the norms so
introduced on 26/12/2019 and more so with respect to
TDS/ FDS norms, the same would render the setting up
of the CETP redundant and non-existent. Not only would
the Member Industries be compelled to invest in
upéi'adatidn of their own treatment Plants, they would
have to continue to make payments for the treatment of
the same already treated effluent to the CETP also.

That the Member Industries as per the Environmental

‘Clearance and on payment of the necessary charges have
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been sending their effluent for treatment to the CETP. It
for this reasoﬁ that the respondent no.2 Board never
prescribed inlet quality norms for the CETP. As per the
mandate of the respondents 1 and 2 read with the
Environmental Clearance, the Member Industries with
less than 200 KLD hydraulic effluent, were required to
send their effluent for treatment to the CETP alone and
for which regular charges are paid to the operator of the
CETP i.e pro-forma respondent no.4. o

That at this juncture it would be pertinent to bring to the
notice of this Hon’ble Court that, keeping in mind the
notification issued by the respondent no.l i.e Annexure
P-3 whereby all Industries were to be connected to the
CETP. The CETP was designed in a manner so as to treat
and deal with each type of effluent. For this purpose, the
effluent was categorized into five different categories i.e
Cat-I to Cat-V, and different pipelines were laid to

receive the different category of effluent which are under:

Category | Sector of Industry Units Effluent

Cat-1 Food, paper and 89 discharge(MLD)
Textile 1565

Cat- Soaps and 112 2.0

II detergents

Cat- Pharmaceuticals 213 2.9

I !

Cat- Dyeing 4 2.0

v

Cat- Electroplating, 31 0.042

\% metalsurface
finishing |

258
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‘However, in the first phase of the project, the CETP was

set up to ftreat all parameters except TDS/ FDS.
Treatment of TDS/FDS effluent was to be implemented
only in Phase-II of the project, by establishing of a Nano
Filtration unit. This would be evident from a perusal of
the Detailed Project Report already annexed here in
above.

That once the Member Industries, stood connected with
the CETP, the respondent no.l and 2 were jointly and
severally responsible along with the CETP to ensure that
the outlet discharge parameters as prescribed and notified
under the Environment Protection rules were being met
by the CETP. The respondents 1 and 2 were to ensure
that the CETP was equipped and upgraded to deal with
the validly prescribed norms.

That for the first time on 17/3/2018, the respondent no.1
prescribed inlet quality standards for the CETP on the
recommendation of the respondent no.2 Board. Copy of
the same is annexed hereto as Annexure P-10. However,
as per the design of the CETP, the effluent was being
treated by the CETP, there was no violation of the
aforesaid notification and neither the member industries
nor the CETP could be said to be polluting or discharging
the treated effluent in violation of the prescribed norms.
That however, in the meantime, pursuant to certain
directions issued by the Hon’ble National Green
Tribunal, wherein the functioning of the CETP was
questioned with respect to the high TDS levels at the
point of outlet discharge of the CETP. In this regard the
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Petitioner Association annexes herewith a copy of order

0f27/9/2019 as Annexure P-11. In terms of the aforesaid

order, a Joint Committee was directed to examine the
performance status of the CETP and suggest remedial
measures to increase the connectivity of effluent
generating units to the CETP. The Joint Committee
inspected the CETP and filed its status report of
16/11/2019, copy whereof is annexed hereto as

Annexure P-12. Perusal thereof will show that certain

textile units having a discharge of more than 200 KLD
hydraulic loading were allegedly found to be responsible
for high levels of TDS/ FDS. Remedial measures qua the
textile units were suggested. Most importantly, it was
suggested that the operator of the CETP must install
activated carbon, pressure sand filters and ozonizer, as
was already envisaged in the “Detailed Project Report”.

That immediately thercafter the operator ie Baddi
Infrastructure took up the matter with the respb'illdent
no.3. A detailed Action Plan was submitted by Baddi
Infrastructure, dealing specifically with the question of
treatment of FDS levels generated by industries. A
Detailed Project Report/ Action Plan has also been
submitted to the Director of Industries for “3 MLD
Refractory Management and TDS Reduction in CETP”
which would require funding of Rs 28.52 crores. The
same would have formed part of implementation of
Phase-II of the establishment of CETP. The Petitioner

Association has been informed that the matter has been
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taken up with the State Govt and the Govt of India for
financial assistance and sanction of Rs 20 crores by the

Govt of India,
That pursuant to the Joint Inspection Committee report,

the Respondent no.1 has issued the impugned notification

~on 26/12/2019, wherein the respondent no.1 without any

Statufgry Authority, jurisdiction and powers, has issued a
ﬁ'e'sh. notification, wherein for the first time, inlet quality
standards with respect to TDS/ FDS has been prescribed
by the respondent no.l. the aforesaid notification is
applicable across the Board to all industries, irrespective
of the level of effluent being discharged by it, which
factor was taken note of by the MOEF, at the time of
grant of Environmental Clearance, as already stated
supra. Copy of the impugned notification of 26/12/2019

is annexed hereto as Annexure P-13.
That thereafier the Petitioner Association has been

éontinuously representing to the respondents 1 and 3 that
the Member Industries, having a discharge of less than

200 KLD, in terms of the Environmental Clearance I.e

Annexure P-5, deserve to be kept out of the purview of
the impugned notification. Copy of one of such
representation of 18/8/2020 is annexed hereto as

Annexure P-14. The same was preferred in the month of

August 2020 in view of the Covid-19 pandemic which

paralyzed the Industrial sector. The respondent no.3 in
terms of his letter of 18/9/2020, copy whereof is annexed

hereto as Annexure P-15, informed the Petitioner

Association qua the setting up of the Committee on
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25/8/2020 to look into the representation made by the
Petitioner Association. The recommendations of the
Committee supported the contentions raised by the
Petitioner ~ Association. ~The  réspondent - 1no.3
recommended to the respondent no.l that the industries
having a discharge of less than 200 KLD may comply -
with the norms prescribed in the notification of
17/3/2018, however the CETP was directed to install
adequate treatment system to treat FDS levels(as per
Phase IT) within six months thereof.

20. That the respondent no.! is response to Annexure P-15,
while admitting therein that the notification of
26/12/2019, had been issued by the respondent no.l,
stated that the same cannot be diluted till the time the
CETP at Baddi, is upgraded. Copy of letter of 9%
November 2020 issued by respondent no.l is annexed

hereto as Annexure P-16. The respondent no.3 in a

volte-face change in his stand as stated in Annexure P-15,
reiterated the decision taken by the respondent no.l in
terms of Annexure P-16. Copy of letter of 28/11/2020 of
the respondent no.3 is annexed hereto as Annexure P-17. .

The respondent no.l who has no authority under the

Water Act, without even giving an opportunity of being
heard to the Petitioner Association arbitrarily and
illegally and without jurisdiction refused to accept the
recommendations made by the respondent no.3 in terms
of Annexure P-15. Thus also the impugned action is bad
and is liable to be quashed and set aside.

21. That thereafter the matter with respect to the functioning
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of the CETP was taken up by the Chief Secretary,

~ wherein similar demands were raised by the

;eprése,ntatives of the Petitioner Association. The

' wmeetings were held on 26/2/2021 and 4/8/2021 and copy

of the minutes are annexed hereto as Annexure P-18

colly. Hq_wever, despite raising the issue, no action has
been taken till date. Rather the representatives of the
Petitioner Association were informed that through the
Member Secretary that the‘ impugned illegal notification
was to be adhered to, irrespective of the fact that incase
the CETP is upgraded as already envisaged in the letters
by the respondent no.1 and 3.

That in view of the aforestated facts, the present
i)'etitioner Association is aggrieved by the aforesaid
notification which despite being sans jurisdiction and
authority of the respondent no.l, is sought to be
implemented and enforced against the industries which
have a hydraulic discharge of less than 200 KLD also.
The aforesaid action of the respondent no.! is sought to
be impugned by the present petitioner on the
aforementioned, as well as the following grounds as
detailed hereinbelow:

GROUNDS OF CHALLENGE:

That the action of the respondent no.l in issuing the
impugned notification of 26/12/2019 i.e Annexure P-13

is beyond the jurisdiction and authority of the respondent

no.l and against the statutory mandate of the Water Act.

A bare perusal of the provisions of the Water Act will

show, that the respondent no.1 is not authorized to act
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under the provisions of either the Water (Prevention and
Control of Pollution) Act 1974 or the Environmental
Protection Act or the rules framed thereunder. The
statutory mandate has been specifically conferred only
upon the respondent no.2 Board.

That one of the essential functions statutorily prescribed
for the respondent no.2 Board as stipulated in Section
17(g),(h),(k),(m) of the Water Act of 1974, is to lay
down, modify and to annul effluent standardS of
discharge of sewage and trade effluents before the same
are discharged in trade any system/Water body so as to
be in consonance with and within the tolerance limits of
pollution permissible. This is an essential function
statutorily conferred on the respondent No.2 Board
alone. Moreover, even as per Rule 3(2)(3)&(3A) of the
Environment Protection rules, the power to prescribed
stringent standards in addition to those as provided for in
Schedule I-IV of the rules, has been specifically
conferred on the State Board i.e respondent no.2 alone,
which has to be duly constituted in consonance with the
provision of Section 4 of the Water Act 1974. Therefore,
it is only a duly and properly constituted Board alone
under Section 4 of the Water Act 1974, which in exercise
of its statutory powers as conferred under Section 17,
alone is entitled to - prescribed
standards/parameters/norms which are required (to be
complied with by the Member Industries. Moreover, it is
time honoured and settled principle of law that when a

statute provides the exact manner and under what
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circumstances and by which authority, a particular act is
to be performed, it must Be performed in the same

manner prescribed or not at all. The said principle is

applicable on all fours in the facts and circumstances

attending to the present case.

That the respondent no.1 has no jurisdiction under the
provisions of the Water Act of 1974 to lay down any

st?ndards/ norms to be met by the industry. Such power

cannot be exercised even on the alleged

recommendations made by the respondent no.2 Board, as
hajs_‘_been done in the present case. Even assuming for a
moment, though without conceding, that such power
does exist, since the respondent no.2 Board has not been
constituted in terms of Section 4 of the Water Act of
1974, the directions/ recommendation would be non-est
and void-ab intio, being in contradistinction to the

principles of coram non judice.

. That in the absence of nomination of the other members

of the respondent no.2 Board in terms of Section 4(b) to
(e) of the Water Act of 1974 and more particularly
clause(d) thereof, the interest of the industry which
required mandatory representation on the respondent
no.2, has not be provided for. In the absence of such
nomination including that of the other members as
required under the Act, and in the absence of proper
consultation thereof, the impugned action of the

respondent no.1 is illegal and detrimental to the interests
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of the Member Industries, who are already facing severe

financial crunch on account of Covid-~19 pandemic.

That in addition to Ground D hereinabove grave
prejudice is being caused to the constituent members of
the petitioner association, on account of the improper and
illegal constitution of the respondent no,2 Board as per
the mandate of Section 4 of the Water Act of 1974. In the
absence of appointment of persons having- special
knowledge/ practical experience in respect of matters
relating to environmenta] protection and being duly
qualified in the field of environment having the
understanding of the complexity of modern science and
technology and technical persons possessing scientific
knowledge on matters relating to pollution and its control
thereof, knee-jerk actions are being resorted to by the
respondents, as is evident from the impugned notification
0f 26/12/2019 i.e Annexure P-13, The same is against the
orders/ notifications issued by the respondents
themselves and the directions passed by the Hon’ble
High Court of Himachal Pradesh, with respect to the
functioning and optimal utilization of the CETP at Baddi.
That in addition to the above, at present the respondent
no.2 Board constitutes of only the Chairman i.e the
Principal  Secretary = Environment, Science and
Technology being the ex-officio Chairman and the
Member Secretary, who cannot in law and as pér Section
4 of the Water Act of 1974 be held to constitute the full

Board. Hence any recommendations made by them as )
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stated in notification dated 17.03.2018 i.e Annexure P-9,
which has now been partially modified in terms of the
impugned notification of 26.12.2019 i.e Annexure P-13,
‘cannot bé sustained and deserves to be quashed on this
ground alone. The directions passed by the Hon’ble
isiipfeme Court of India in Techi Tara’s case supra, is
annexed for the ready perusal of this Hon’ble Court as
Anfiexure P-19. It is humbly submitted that the
respondent no.l has only framed the rules for
appointment of the Chairman, however no appointment
- in accordance with the rules has been made till date. No
rules with respect to the appointment of Member

Secretary have been framed by the respondent State till
date.

G. That most importantly it is further stated that in terms of
Annexure P-3, apart from the Industrial Effluent, even
| ;nunicipal sewerage was mandatorily required to be sent

to the CETP for treatment, for the reason that it would
result in considerable dilution of the industrial effluent,
a strengthen the functioning of the CETP, thus ensuring
coinlgliance with the legally published norms/
parameters. In this regard the petitioner association and
even the operator of the CETP i.e Baddi Infrastructure,
have been repeatedly requesting the respondent no.3 to
ensure that sewage discharge of 5.5 MLD is received by
the CETP, as ciurently only 7% of the total domestic
sewerage is being received by the CETP. Therefore,
-against the sewerage discharge of 5500 KLD capacity at
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CETP from the area under the Municipal Council Baddi,.
the current flow still remains only at 400 KLD, with a
cumulative flow of 210 KLD since February 2020 ie
start of the STP at CETP. Thus, the inaction of the
respondent State and the Board in ensuring due
compliance with Annexure P-3, by issuing the impugned
notification Annexure P-13, unnecessary burden is being
passed onto the small scale industries, who despite

making payment of heavy fees to the CETP, are now

being forced to upgrade their own treatment pleihts _

involving heavy expenditure, to pre-treat the effluent for
TDS/ ¥DS norms, which otherwise is to be treated at the
CETP. Thus, the respondent no.l by resorting to issuance
of the impugned notification Annexure P-13, is acting
contrary to its own order i.e Annexure P-3, Minutes of
meeting of 3/4/2017 and above all the orders and
directions issued by this Hon’ble Court. The respondents
having failed to upgrade the CETP, in terms of the
mandate of the Hon’ble Supreme Court of India, are
clearly illegally shifting their responsibility of ensuring
proper and optimal functioning of the CETP onto the
small industries. In this regard even the respondent no.5
deserves to be directed to ensure strict compliance with

the order of 27/10/2010 i.e Annexure P-3

. That by means of the impugned notification Annexure P-
13, the Member Industries are being forced to illegally
upgrade their existing effluent treatment plants at the

cost of investments/ expenditure in order to treat TDS/-
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FDS parameter. This is contrary to the order passed by
the respondents ie Annexure P-3, which made it
cggppulsory for all industries to be connected to the
CETP and to pay high fees for treatment to the CETP
operator, It is also against the orders passed by the
Hon’ble High Court of Himachal Pradesh. Had the intent
been that each industry is to treat and upgrade its own
treatment plant at the cost of heavy investments, then in
that case, the need to connect to the CETP would not
have arisen. The Member Industries instead of making

payments of fees to the CETP operator would have

-upgraded their own Effluent Treatment Plants, The

respondent no.! may kindly not be permitted to
Ia:pprobate and reprobate at the same time. Assuming for
a moment that each of the Member Industry is held liable
to treat the effluent to meet the prescribed norms as per
Annexure P-13, in that case there would be no
requirement to send the treated effluent already
compliant with the prescribed norms, for further
treatment to the CETP. The same would be an empty
formality. Reason being that in case the already
compliant treated effluent as received by the CETP is to
be then merely discharged without any treatment by the
CETP, the same would still comply with the discharge
norms as prescribed under the Environment protection
rules. The order of 27/10/2010 read alongwith the orders
passed by this Hon’ble High Court with respect to
mandatory treatment of effluent at the CETP, cannot in
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any manner be reconciled with the impugned notification

0f26/12/2019 i.e Annexure P-13.

That the action of the respondents in not implementing
the Phase-II of the CETP is in gross violation of Article
48-A of the Constitution of India, more so since the same
formed part of the accepted Detailed Project Report.
Though the CETP is compliant due to process of mass
balancing however, Baddi infrastructure ie. SPV has
proposed to install the facility at CETP to handle any
extreme éituation for treatment of TDS/FDS for units
with hydraulic load of less than 200 KLD. The
respondent No.1 has issued in principal sanction to share
the capital cost in the ratio of 80:20 and in turn they have
requested Union government for support under TIES.
The process has already been initiated by pro-forma
respondent, SPV and is expected to be completed in 15-
18 months’ time. The members of the Petitioner
Association are ready and willing to provide their share
for the completion of phase-II of the CETP and in this
regard Baddi Infra has already submitted a detailed
Action Plan on 12/3/2021. c

That in terms of the orders passed by the respondent no,1
i.e Annexure P-3 and the directions given by the Hon’ble
High Court of Himachal Pradesh,” mandating the
industries to be connected with the CETP, the present
impugned notification of 26/12/2019, is repugnant to the
same. The answering respondents instead of ensuring

that the CETP is timely upgraded in order to effectively
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treat the effluent being received by it, are now by
preséribing the inlet quality norms in terms of Annexure
P-13, forcing the small-scale industries to treat the
effluent to the standards prescribed for the CETP.
Meaning thereby that the effluent being received by the
CETP should be treated to meet the discharge norms
prescribed for the CETP under Schedule-I of the
Environment Protection rules, 1986, thus rendering the
CETP to act merely as a post office, since it would
“rleg;:eive the already treated effluent and thereafier, even if
it were to discharge the same without treating it, the
efﬂ'l’{.e,nt would still meet with the standards/ norms
prc;,scribed.

That the respondent no.3 having recommended and in
principle having accepted the stand of the Petitioner
Association subject to condition of upgradation of the
CETP in terms of Annexure P-15, was estopped in law
from changing his stand pursuant to the decision taken
by the respondent no.1 in terms of Annexure P-16. The
respondent no.1 again has acted without any jurisdiction
.and authority. Despite having directed upgradation of the
CETP to treat TDS/ FDS norms in November 2020, till

date no effective steps have been taken to that effect.

That the Petitioner Association has no other equally
efficacious or speedy remedy for redressal of its
éricvances, other than by way of filing the present Writ
Petition. The entire action of the Respondents 1 to 3 is

pl;ocedurally ultra vires, it is against the statutory

~
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provisions and Rules. It is also in total violation of the -

binding :directions passed by the Hon’ble Apex Court.
Further that the cause of action to challenge the validity
of the hnpugned notification has accrued only now, since
the respondents are now calling upon the industry to
ensure adherence with the inlet quality norms so
prescribed ie Annexure P-13, by shifting the entire
responsibility on to the Member Industries. The issues
raised in the present petition with respect to the validity
of the notification and the improper constitution of the
respondent no.2 Board in conformity with the provisions
of the Water Act of 1974, fall within the exclusive
domain of the writ jurisdiction of this Hon’ble High
Court, under Article 226 of the Constitution of India.

That the Petitioner Association has not filed any other
similar Writ Petition in this Hon’ble Court or m the
Hon’ble Supreme Court of India, pertaining to the matter
in issue in the present Writ Petition. Moreover, no such
Writ Petition is pending adjudication in any Court.

That this Hon’ble Court has the jurisdiction to entertain
and adjudicate upon this Writ Petition, since the entire

cause of action arose within the jurisdiction of this

Hon’ble Court.

It is, therefore respectfully prayed that this Hon’ble
Court may kindly be pleased to allow this Writ Petition

and may further be pleased to issue an appropriate Writ,
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Order or direction in favour of the Petitioner Company

and against the Respondents, directing to :-

(a) Issue a writ of certiorari to quash Annexure P-13 i.e.
the impugned notification No. STE-F(2)-1/2017 dated
26.12.2019, issued by the respondent No.l in the
fabsence of any jurisdiction/authority and against the
mandate of the provisions of the Water(Prevention and
Control of Pollution) Act 1974, with consequential

benefits flowing there from in favour of the Petitioner

Association and against the respondents;

(b) In the alternative, in case prayer(a) does not find favour
with this Hon’ble Court, then to Issue a writ of
mandamus declaring that the notification of 26/12/2019
i.c Annexure P-13, is not applicable in the case of
industries connected with the Common Effluent

"Tiélidtent Plant and having hydraulic loading of less
N mgﬂlﬁl 369)0 KLD, in terms of the Environmental Clearance
granted by the Ministry of Environment and Forests i.e
Annexure P-5 in consonance with the recommendations
made by the Committee constituted on 25/8/2020, as
reiterated by the respondent no.3 in terms of his letter of
18/9/2020 i.e Annexure P-15; |
(c) Issue a writ of mandamus directing the respondent No.4

to immediately and without any delay ensure that the
domestic/ household sewerage connection to the CETP
is in terms of notification of 27/10/2010 i.e Annexure P-
3 is implemented;

(d) Issue a writ of mandamus directing the respondent No.1

State to constitute the respondent No. 2 H.P Pollution




(e)
®

(8)
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Control Board strictly in accordance with the provisions
of Section 4 of the Water (Prevention and Confréi of
Pollution) Act 1974 and the directions given by the
Hon’ble Supreme Court of India in Techi Tagi Tara Vs
Rajender Singh Bhandari and others;

Call for the records of the case;
Allow any other relief deem fit by this Hon’ble Court in

favour of the petitioner association and against the

respondents in the peculiar facts and circumstances

attaining to the present case;
Allow the cost of this petition in favour of the petitioner

and against the respondents.

ExowtiveHead
Shimla | Petiti® "%’bbia 10n/%
14 BEN Industrias Appatish
Dated:28/8/2021 ~ Through Advocate -

Arjun Lall/ Sanjeevni Sood
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" CWP No.4961 1’3:/2
01.09.2021 Present: Mr. R.L. Sood, Senior Advocate with \\i\'un

Lal, Advocate, for the petitioner. ™\

Mr. Ashok Sharma, A.G. Mr,Rajinder Dogra,
Sr. Addl. A.G., Mr. Vinod Thai{;, Mz, Shiv Pal
Manhans, Mr. Hemans tianisr ‘Addl. A.Gs.
and Mr. Bhupinder Thakuty Dy. X;G., for the

respondent No.1/State . _\”\

Mr. Maan Singh, Advocate, for respondent
No.2 and 3.

Mr. Dinesh Bhanot, Advocate, for respondent
No.4. '

~ Notice, \I\/I\r’..\?ir;od Thakur, learned Additional
Advocate Gel({éi'é.l,'«l\/‘[r‘.’ Maan Singh, Advocate & Mr.
Dinesh {.Bh‘atlgc\i\f;\Aclvocate, appear and waive service of
notice .\bn,;B'éIialf of respondents No.l, 2, 3 and 4,

P ‘Etively. Reply/instructions be filed/obtained within

riod of two weeks.

CMP N.10189 of 2021

\> ’ Notice in the aforesaid terms. In the

meanwhile, respondents are restrained from taking any

i coercive action against the petitioner.
List on 15.09.2021.

Copy dasti.

(Tarlok Singh Chauhan)
Judge

(Satyen Vaidya)
Judge
September 01, 2021 (tarun)

:: Downloaded on - 23/11/2021 10:59:42 ::;

O

Cis
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CWP No. 4961 of 2021

10.11.2021 Present: Mr. R. L. Sood, Sr. Advocate with Mr, Arjun Lal,
Advocate, for the petitioner. e

Mr. Ashok Sharma, A.G. with Mr. Ra1<w ogra,
Sr. Addl. A.G., Mr. Vinod Thakur/‘Mr H %Ni
Misra, Addl. AGs with Mr., Bhupm e\rT

A.G., for respondent No. 1

ur, Dy

Mr. K. D. Shreedhar, Si Advocate\WIth Ms. Shreya

Chauhan and Mr. Vlrba‘haéur Verma, Advocates,

for respondents No. 2 avﬁ\

{

Mr. Dinesh B.hanot,\Adw}, ate, for respondent No.

4 !

Reply on\be‘ha‘lf'bf respondents No. 2 and 3 is
stated to have beeh filed on 25.10.2021, however, the

same is o"\dn 'record. Registry to trace and place the

same on ﬁé‘cord, even if it is under objection.

" Reply on behalf of remaining respondents be

Qlé‘d within two weeks.
, ({\ CMP No. 10159 of 2021
> (O

The order dated 01.09.2021 is clarified to the

extent that the same shall only be applicable to those

industries having less than 200 KLD hydraulic discharge.
List on 27.11.2021
Copy dasti.

(Tarlok Singh Chauhan)
Judge

(Satyen Vaidya)
Judge
10" November, 2021

(sanjeev)

::: Downloaded on - 23/11/2021 11:00:45 ::CIS
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Annexure-13
Present treatment scheme of the CETP (Kainuwal) Baddi
Categ Sector of Treatm | Efflue | Equalis Reaction Pre settling | Aeratio | Second | Reactio Tertiary Status
ory industry ent nt ation tank n tank ary n tank clarifier
capacity | receiv | tanks clarifie
installed | ed in r
in MLD | MLD
1 | Food, Paper 17.5 15.5 3 NA 1 Number 1 1 1 2 numbers, | Operational and treated
and Textile Number Number | Number | Number | common for | effluent  is finally
] Category |, IV [ discharged to River
and V | Sirsa
I | Soap& 2 0.95 1 1 Number 1 Number 1 1 1 I Number | Operational and treated
Detergent Number Number | Number | Number effluent is  finally
discharged to River
Sirsa
[1I | Pharmaceut 2.8 2.75 1 NA 1 Number Operational and treated
ical Number efflient is finally
discharged to River
N Sirsa
[V | Dyeing 2 0.0 1 2 Number NA NA NA NA 2 numbers, | Non Operational as the
Number commonfor | CAT-IV  effluent of
Category .1V | high TDS is being |
and V | treated by Industries in
the provided zero liquid
discharge facility and
now capacity is merged
with CAT-I
V 1| Electroplatin 1 0.2 1 1 Number NA NA NA MNA Operational and treated
a. Metal Number effluent is finally
surface discharged to River
finishing Sirsa
and other
Total 25| 19.4
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Annexure-A
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Photograph 3: water meter installed at Final Out let of ETP cu STP
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT DELHI
OA No.116/2023
Sh. Gopal Sharma
................ Applicant
V/s
State of HP &ors.
............... Respondent(s)

KNOW ALL to whom these presents shall come that/l, Anil Joshi, Member

Secretary, HP State Pollution Control Board, New Shimla the above named
Respondent.

Do hereby appointed Sh. Vaibhav Shrivastava (hereinafter called the Advocate)
to be my/our advocate in the above noted cause and authorized him:-

To act, appear and plead in the above noted cause in the Court or in any other
Court in which the same may be tried or heard and also in the appellate or revision Court
for and on my/our behalf at approved fee of the Board;

To sign, file and present pleadings, appeals cross objection or petitions for
execution, revision, restoration, withdrawal compromise or other petition, replies,
objection or affidavit, other documents as may deemed necessary or proper for the
proper prosecution of the said cause in all stage.

To file and take back documents tc withdraw or compromise the said cause or
submit to arbitration any difference or disputes that may rise touching or in any manner
relating to the said cause.

To take out execution proceeding; to deposit draw and receive money and grant
receipts therefore, and to do all other acts and things which may be necessary to be done
for the progress and in the course of the prosecution of the said cause.

To appoint and instruct any other legal practitioner authorizing him to exercise the
power and authorities hereby conferred upon the advocate whenever he may think it to
do so; And I/we undersigned do hereby absolute bind myself/ourselves and confirm that
all acts or steps taken by the Advocate or his substitute in the above cause shall be as
good and binding on me/us if they were my/our own acts and deeds and they shall in all
ways be absolutely binding on me/us.

And I/we undertake not to hold the said Advocate or his substitute liable or the
results of the said cause in consequences of his absence from the Court when the said
cause is called up for hearing or for any inadvertent negligence of the Advocate.

And I/we agree that in the event of the whole or any part of the agreed fee to be
paid to the said Advocate remaining unpaid, he shall be in titled to withdraw from the
prosecution of the said cause until the same is paid up, If any costs are allowed for any
adjournment or in any other Court the Advocate would be entitled to the same.

IN WITNESS WHEREOF I/we have appended our signature to these presents on
(7is ......................... day of February, 2024.

ﬁauw J:\ WJ/HA \\“Q/ Client.

Advoca/ e L
tﬁP State Pollution Control Board

SHmia
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